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CORRECTION OF STATEMENT

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Sir, may I apo-
logise for a slight error that occurred
in my statement this morning about
the annual report of the Ganga Bra-
hmaputra Board? 1 said that I sent
it to the Secretariat on the 4th of this
month. My impression wag wrong. I
had signed it on the 4th but in fact
it came to the Lok Sabha Secretariat
on the 5th. Therefore it was not quite
correct on my part to say that. I apo-
logise for my mistake. 1 can asurc
vou that next time we will try to send
it in time.

DEMANDS FOR GRANTS—contd

MINISTRY OF TRANSPORT AND COMMUNI-
CATIONS—contd.

Mr, Deputy-Speaker: Shri Braj Raj
Singh may continue his speech.
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Shri 8, C. Samanta (Tamluk): My
hon, friend Shri Goray was comparing
Calcutta port and Bombay port and
was telling us that the expenditure is
greater in Calcutta port than that in
Bombay port, but that the cargo handl-
ed in Bombay port is greater than that
handled in Calcutta port. It is true
and I would request him to look some
years behind, say 1945 when Calcutta
was handling more cargo than Bombay
and the cargo handled at Calcutta was
more than fifty pcr cent. of the whole
cargo handled throughtout India. I
would only request him to look into
the report that has been furnished to
us this year where the difficulties in
connection with the Calcutta port,
which is more than 150 miles way
from the sea, are mentioned.

The Minisier of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): 126 miles.

Shri 8. C. Samanta: I stand cor-
rected, 126 miles. There are difficul-
ties. But in spite of those difficulties
Calcutta port was running on. Before
1945, the depth of water that was
available at the Balari Bar which en-
ables ships to come to Calcutta port
was 15 feet 2 inches to 17 feet 6 inches.
It deteriorated gradually. In 1945 it
came down to 13 feet, in 1952 it came
down to 12 feet, in 1955 it came down
to 10 feet 9 inches, in 1957 it wes 8
feet and in December 1958 it came
down to 7T feet 3 inches,

W, were not silent about this. The
whole House and the Ministry knows
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that since 1952 we were crying hoarse
in this House about this deterioration
of the navigability of the river Hoogly.
We are glad now that the attention of
the Government has been drawn to it.
But I cannot but refer to one thing
here. The mater came up for atten-
tion of Government not as a result of
our loud «cries but as result
of the World Bank Mission
which came in October 1857 to Cal-
cutta and which told the Government
that the Calcutta port is unable to
handle the cargo, the industrial cargo
created by the industrialisation of
the Five Year Plan, and that it should
be looked into, and that a subsidiary
port somewhere downwards should be
established. However that may be, 1
am thankful to Government, especial-
ly to the hon, Minister of State be-
cause he has taken great interest in
this and is doing the best he can.

Over and above this, we have to
consider that Calcutta porty is a place
whose hinterlang is Orissa. My hon
friend was saying that there is no
port in Orissa also. When the country
is independent, why has no attempt
been made to set up a port immediate-
ly in Orissa State? Before Indepen-
dence, in additional to Calcutta port
there was the Chittageng port on the
eastern side. But after Independence
no port has been establishd so far as
the eastern hinterland is concerned,
So there is necessity for spending a
large amount for this area which will
be for the upliftment of the whole
country. If Calcutta port dies, then
the eastern part, a limb of the whale
of India dies. So there is necessity
for spending a large amount of money
on the port of Calcutta,

I have referred to Balari Bar, Gov-
ernment has taken a decision to
establish an auxiliary port at Haldia
But there is difficulty there also. The
Beaumont's Ghat in the estuary also
sometimes deteriorates. Government
s trying to dredge these bars. It is
all right. But I would request the
hon, Minister to ponder over a sug-
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gestion which I specifically put before
him. In Bombay there was silting and
a decision has been taken that the
silt should be cleared by a dredger
and the dredged soil should be dump-
ed somewhere else. Calcutta has been
having dredging for years. The Cal-
eutta port had been using, so far &g
1 remember, more than six dredgers.
Now the number may be more. If
the dredged soil can be dumped some-
where else, then I think this repeated
fear of silting may be removed, So a
dumping ground for this dredged soil
should be found and action taken In
this respect.

We are thankful that the Haldis
port is going to come inlo shape. Now
anchorage s going on. I would re-
quest the hon. Minister to forethink
about what should be done. because
some people will be displaced, so
many acres of land will be acquired.
Now Government should think as to
how they will be rehabilitated and
how the children of those persons who
will be displaced can be given some
sort of training, so that when the
work begins those unfortunate people
who are displaced can be given some
work,

Now, let me come {o my pet subject
which I broughy to the notice of the
House in 1852 and 1853, that js, the
separation of postal finances  from
general finance; that is, the ectablish-
ment of a P & T Board just like the
Railway Board. My demand was that
it there could be a Railwsy Board,
2 P & T Board also should be estsb-
lished, and that if a P & T Bowrd
could not be established, then he
Huilway Board should be sbolished.
I brought forward a resolut:cn in this
connection, and the hon. Minister ~ho
is sitting here said in his reply, snd
several of my hon. friends in the
House also, excepting one, sald, that
the time was not opportune. So, I
withdrew the resolution, saying tkat
I rad hope and I had bel'ef Shri
Jagjivan Ram was then the Minister
in charge of Communications, and he
said that the Ministers had teken the
responsibility on their shoulders, and
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that in the near future thev weauld
see that things would be doe.

Now, we are proud that the P & T
Board has been formed. We are very
glad that it is working just on the
lines on which the Railway Board
is functioning; especially in financial
matters, they have come in line with
the Railway Board. If it has been
settled that they will work on ihe
lines on which the Railway Board is
working, then where is the question
of any hide-and-seek? Let us formal-
ly make it independent just like the
Fsilway Board. 1 am making this
cdemand because so many difficuities
are being faced by the P & T Board
now, in spite of their earnest desire
to go ahead.

We have been pressing nard for
the workers of the P. & T Department,
especially in regard to their buildings
While forming the P & T Buard, the
hon. Minister said that he would
muke some arrangement with the
CPWD so that the building construc-
tion programme would not be ham-
peired bul it would go on speedily.
Bug that is not being done in the way
in which it was expected to be dune.
There is one additional chicef engincer
of the CPWD assisted by only four
engineers, and they have been placed
under the P & T Board from the
CPWD. As you know, Sir, po-tal
buildings are to be constru~ted not
just at one place only, but they are
{o be constructed all over the country.
There might be some difficulty in this
regard with the present arrangement
of cne additional chief engineer and
four engincers to carry out all  the
things, So, more powers should be
sanctioned to the P & T Department,
at least up to Rs. 50,000. The enginesr
should be given powers up to
Rs. 50,000, 8o that in differeny places.
buildings may be easily constructed
without any hampering of work from
the CPWD. My suggestion is that
powers  should be given up to
Rs. 50000, and I believe that within
this amount, buildings for rub-offices
ecould be constructed,
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Now that the P & T Board is func-
tioning, I would request the hon.
Minister to look to the points that
have been referred to by the hon.
Members when we made a demand
for the separation of postal finance
from general finance.

As regards mechanisation 1n  the
P & T Department, some years back,
the services of a British expert were
Jent under the Colombo Plan, and
after that, a departmental committee
was established for studying the
problem, and that committee made
some recommendations. I would like
to know what steps have been taken
in this regard. I would request the
hon, Minister to see that the following
suggestions also may be taken into
consideration after going through
those recommendations. Firstly, there
should be a mechanised telegraph
delivery service. Sccondiy, the beats
of the peons should be made as far
as possible by cycles wherever there
is proper road.

An Hon. Member: Secoolers,

Shri S, C. Samanta: At least cycles
should be given to them. Then, there
should be more stamp-cancelling
machines. There should also be more
mail motor routes, There should be
at least one bag-cleaning plant in each
Circle. Then, the Department should
have its own printing press, because
there is shortage of forms and other
things. At present, these forms have
to come from the Ministry ~f Works,
Housing and Supply. If the P & T
Department can have their own print-
Ing press, then they could have these
forms etc. quickly. There should also
be a cell in each branch for proper
cost accounting and codification of
detailed statistics.

The P & T Department are working
as pgents for national savings certi-
fica‘es, plan certificates, prize bonds,
saving: bank, cutoms collection,
broadcast receiver licence fee; and
payment of military pensions etc. But
1 think the rates of commission
received by the Department are very
small. So, I would suggest that a
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revision of the rates shoulgd be made
at least once or twice a year,

Lastly I would request the hon.
Minister to have a Convention Com-
mittee just as in the case of the rail-
ways. Since the P & T Department is
now running on the same lines as
the Railway Board, in order to ascer-
tain the percentage of interest that
should be paid on the -capital-at-
charge, a Convention Committee
should be set up, and the percentage
should be determined by that Com-
mittee,

With thils request, I congratulate
the hon. Ministers and the Department
for the good work that they have
done.

Shri Mulchand Dube (Farrukha-
bad): It is a matter of great satisfac-
tion that the targets fixed by the
Nagpur Plan for the construction of
roads has been achieved by and
large, 1 am of the opinion that for
internal transport, roads are the most
important means of transport. I am,
however not quite satisfied with the
way things have been done.

During the Second Five Year Plan,
it was said that the missing bridges
over the roads would receive the
highest priority, But it so happens
that that priority has not been given.
I am referring particularly to the road
connecting Shajahanpur and Far-
rukhabad. That needs two major
bridges, one on the Ganga and the
other on the Ramganga, The road
connecting these two cities, namely
Shahjahanpur and Farrukhabad is
almost useless for trafic for
about months every year, from
15th June to 15th Novem-
ber, and because of the two canton-
ments also, it has assumed greater im-
portance during the last few years.
But, somehow or the other, the hon.
Minister has not found time or has
not k:-= thle to find the money for
the con~truction of these two bridges.
I want to bring to the notlce of the
hon. Minister the importance of these
two bridges,
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I want a bridge over the Ganga at
Farrukhabad and over the Ramganga
at Shahjahanpur, to cover the area
betwen these two rivers, which is a
particularly large one and suffers an-
nually from floods. There is a loss of
crores of rupees—or hundreds of
crores of rupees—every year due to
loss of foodgrains. While we are spend-
ing hundreds of crores of rupees in im-
por ing foodgrains from outside, we
are allowing all these foodgrains to go
waste. There are flood control boards
‘both in the States and at the Centre
which have been functioning for the
last 10 or 15 years, but nothing seems
to have been done to control flods. I
do not think the Flood Control Board
will ever be able to control the fioods
in this area between the Ganga and
the Ramganga.

Dr., M. S. Aney (Nagpur): Somo-
body must control the Board.

Shri Mulchand Dube: My hon.
friend says that we might control the
Board. But the Board has a tendency
of becoming uncontrollable, For that
reason, no attempt need be made in
that direction.

The second point is that at Farruk-
habad lands have been acquired for
the construction of a telephone cx-
change. But they have been lying un-
used for many years. I do hope the
hon. Minister will give his atiention
to this ind see that the telephone ex-
change is constructed at Farrukaha-
bad. At the present momeni, when-
ever one wants to get a ielephone
connection to Farrukhabad, one has to
wait for hourg and hours either be-
cause uf the apathy of the operators or
due to the heavy load of traffic on the
exchange,

These gre the things which I warted
to bring to the notice of the hon.
Minis'cr, and I hope he wul do the
needful.

oft wrere . UTaay mgead, qard
oA ¥ AN TS gWT 9T IT wWY

CHAITRA 16, 1883 (SAKA)

for Grants 9692 -

TEAES AT GEWM WiE dTe
ox Ho ¥ wr=gar @ S oaf off
afcrm gg gar f& st &1 @
I ¥ & g fwor orar wfed @t
ag &% frew § W 3w At w gEw
ag & fiF Ia% weAr ov e frar «ft
#7707 8, fomd #1T7w ok de TS
¥ gaafal § o wrgaw ar froen
dr gr o€ & 1 g foged wifau &
aX # w76 Form wEF oA
wa g7 @ & f SuaT w1 qar +@i &
THF q § g 7 Y §§ QoA
#t ¢ f& o ax fageyr wifax agl
oA Treft @ 7% a% ag 9 I ErE fawc
agt w7ar agdt | A6 g AgRT ¥
grdar § fe fagesr wifaw & &t &
et faoig faay ag o Y aav faw
WTH T § 3R AR 7 AFEY wH {rA
% AT 1 77 oy ng | gwF Aa gl
N g w wrfga fo o ay fasw
w4 39 v TfeaA Faeet X o
qfram & wqw & T 4T 59 4TH
wr§ fasig ¥ | fYo ¥ &e =TT ¥
T & A 2o TS qfew §, ITF A
% ¥1¢ aar 4 & fr Iwey #9i qfen
Ty ¥ SAE @y § e dr f ard
e B C i L A o L B
fara o7 femr & o =20 o0 & omre
Hogw agn ned A 19v7 a3
AT o THE qfzn F 24 W27 oAr
gravrem & v oafr ¥ aqr o
¥ fx ma A 37 qv fo aY faar
war | O o9ndar @& e Al owr
frz i ofan ® fagr ang

qreZ ng FAMIE T T H ne e
arr At agF wrasag ¥ v 39T €
arawt gt ¥ aY faoqmer wgmi &
e aifee e f oY e ot &
fifae § s4¥% FT7 A7Er e fear
aay ¢



9793 Demands

[ s
14.35 hrs.
[SHR1 MULCHAND Duse in the Chair]

ﬂiﬁﬂﬁgﬁmtuooo‘ﬂﬁm
e RE | GHE AT H TN To,000
9wz urfea @« fauin fear
a1 | 9 AT 7 & fr 7€ A7 & fd
TEAT @ N (T FAT W@ AT E LA
& i & AT WA g, af€A A
rgey I UF AW AAHT TGH AEATT
g, 98 & At aga wredi 7w
fs feride ¥ & ofefgo=h o a7
g3 &% g TE ¥ g ofefmoe
®! TYAT ATADF § | T IF TF ITHT
ofeforo=h 1 apw F qir ¥ fa=e
At A ¥ oaw o gw owvg Y ww
Tqid, saw afome w9 gfee & o
weq & @1 | Tafed @ 9T W
AT wrATEE &

U+ ara fadi9 ®#7 § aAAHT AEET
& fir: & et & s g, veifa fefegas,
ag zogafaaa ofeqr Al S|t 2
g T F A F a1 & wr¢ fagw
gfaur w@f & | gafod @ gw wa
qrez wifes Araa 41 A= 53 ar
T g T FI7 yAeq AW faur A
RY7 {7 92 &Y 30 1 9% g AW
& =& guvaar & &g 0 3@ 97
SgrET § surEr 9Re srfea @Y w7y
oty fear ard 1 gardy frafa ag & o
A A8 FA-F0F g 7GR A
To & AAMIET Wiy § WY |a S
& T IF FwEd av wibaa
AT AZT AR ZTAT & fF 20, 34 Fo
& SqIAT #7 FAGET F6T QreEdd ad
ST & | A 9X AT F agA suvEr
Hear Afgeai &Y & 1 Q3 WX
ST T Y IT 30 Fo ¥ AWM
A @Y A 99 a1 §: A9 3T WIeT
A7 q¥ar ¢ v wigeal a8 IR

APRIL 6, 1961

for Grants 9694

T H oy fewwa wd @ wifE IaF
o o facqw arfgd | 5w faeqw
1 X qF % forg Wt wfgar w1 g9,
21 Tqar @« F@r gar ¢ 1 afoim
ag gr § 6 us wdwmET &Y ¥
U fg a1 Iy SqRT FT WY AW Aav
& - AYSTST ®Y qEy W A
T2t famar 2\ 9a 3 g ) feafe
a1 g3 T faaw & oY fgmr ofaam
# 3a% i # ¢ favig sgawar FEL
Tifeq &Yr wdmEs FA7E F FAaY
# zawr g gfaar aa¥ @ fy, za T
famrs i1 arfed

ug § ZAUE F aAre ¥ agArn
ATEAT E | AF &1 mgh & A ¥ fawv
a1 &1 g7 g vy et fE wgr 9
e sifen gxafasdr adl awar
gt wr #1¥ A wifes wrem
sfsa & 1 w91 fasr ¥ f& ammm
afsfenfr @ ag w21 agar 2, Afa=
A1 femr nfoars ¥, 93¢0 7 orf o8-
fafafadr adl &, 3z 97 @ 77 @
#1¢ faur gt gmr wfen 1 s A
#1 gfaar ¥ 954 1 3@F gu, IH
AEATFATHT A1 A G OF YA T
Ire AIfFET 14T 47 4gT SArET FEH
# Ay @Y qF 9T A1 97 @A A
WY AgA TR AEATEAAT & | TA AT
sqra fzar @rar wifegd o

agi 9 (T ¥AMde F arv F
TS AT A AT | IAET A A
g argar 1 g goowfras ofana
£ 7, fa? gea A I agi A
feafa & @7 # fawre &% & fog
fimga fear a1, wol frare 9rE fza
grdr NS g e g &
ragfaaa  qfrar &% ¥y foed
¥ WAATC A 9T AT FANIHE § A
% foere feor oy w0



9695 Demands CHAITRA 16, 1883 (SAKA) for Grents 9696-

gn §z T G¥ § 5T @I curred from the funds allatted must
: 5 have bee i )
%1 79 *@“1‘1“ ¥ TH ey ave been according to that scheme

) - Shri Assar: Therefore, I am sug-
Ig AW TR AT g R AgW gesting that the amount which we are

Uz T 71 A § 1 wfgegna faa going to give as contribution from the
e Central Road Fund may be used in the

w m m " -
ST 8, ST bl backward areas or inaccessible areas.

aF gftqrs ¥ ar g€ ofgwr ®
frar s | & agdY ¥®T w1 W
TH AT ¥ T AT § | AW Uw FE

Fiew aveee fofor g ¥
Y foa¥e agi gew & avaw el ot

& 0 77w & af a% At § o Fmd a'“ﬁfg‘;;@ﬂfﬂﬂ“‘@’ga
fas fiear &Y g¥ gan am fe am ¥ q:-ﬁ'ﬂ& C § ¥afd Frqe
ot fafarzz & 3 o dar @w ey ¥ T® At w3 f SrreT
a¢ fadee wy wifrer & wd Frfim W1z a7 g arfy o f4
fear w7 51 FEe n:ﬁmir a1 dvae i nm_ﬂmu\?ﬂmﬁ’rﬁtz
ufrara &, A% 397 Y8 w48 W A P ot 39 9% fawre_fisar
faar | =@ @t ® 47 fafees area & m",aﬁ""’mwﬁw A7
ama &7 o7 | IFm Ay agi fax ey ar < 9Tz | AP w wmmet ¥ &
Af rr afrormr oY g wifed ar ag ﬁﬁ*“ﬁmgﬁ?maﬁ‘w
agt gwn WX agr gawry A a3 It fiTﬁ‘T:ﬁtw#T!rr FT § Wy ek &
T wgi Gar @ faa o #0 €A R W AT gtadkE & Fpop i
T ¥ dyaE ofrmw &1 g Wk T ER @R A § fawlo
g grm #1 & fr 39 ¥ ®4T c qrdz agmr

w1 A 7 eedl # ot o A
Shri Raj Bahadur: Is he referring mﬂiaﬁﬁmh‘mhaq@w

to the Central Road Fung alocation?
Shri Assar: Yes.

Shri Raj Bahadur: I might remind
him that all those proposals were put

A 3 ¥ T4TC ) Famrfeet v o |
AT N1 HTT ¥ AT o s fam
w9 IF 97 ¥y o Al f2a

before the Consultative Committee. LI

The members were invited there. 1 - . . ..
think the opinion of the Members of FIEY 7w w1 Aguer A
this House wag taken and that was 1 fogrfre £ & o= 97 fa=re vy
communicated to the State Govern-

wrr oY A1 Agre e g ag Y

ments, - N o = . -
wra 1 AT ¥ F T H ¢ 97 FE
Shri Assar: I am submitting that the qu 7y %1 frmrfeor &Y f o3n R
amount which was spent by the State . s oms
Government was not properly spent. g'“”‘“f‘lq %W 37T ‘“-WT "
It was spent not in backward areas TH AT W 9AAT £ | 59 a7 § fasnv
but in the Ministers’ constituencies, ferr oma
Shri Raj Bahadar: 1 might clarify agi T §5 Azegf 7 qrIA qred
the position and say that the scheme % - : %
for distribution of the funds available ¥ ark & forw far (@ o maar 8
to a particular State on various pro- LI LB ALE fE qaorer & s T
jects is sent to us for scrutiny and we HTEAT qrEE a7 a7 aqt ¥ arf
scrutinise it and with our approval PO 3
send it back to the State Govern- e :ﬁ g LU A

ments. The actual expenditure in- maAHz ¢7 v ¥ fad 3y dav et



9697 Demands

[ sme]

2 Afen & Fow 4 fAw g F
g g7 et o= wgfaar § s
ag dar &= AgY g I ¢ 1 guAdia
e ¥ g9 & fod §ze madAe oY
AarE T 2 @ A & mamde
Yo ¥ T4T 3 Y § AfEw FAw
o ¥ FTH A€ qe qwer | 99
TIT W7 @9 LT WEATF ¢ | T AW
¥ wgreE #22 & W7 A reAwe
AR A A mm &
AT T MEARS A ARl F H3AL
qrd & ¥Taawde ¥ faa S werafa
TH! q¢ &F gl g1 AT WIT T AT
Froo ag ar fa F3aew agt foem
WIS &H gds FeT e &7 fagm
% FT IqeT FT T & AFA AT AF
fa qrzA qwed #7 fasmm =@ Fro
T TH O FE A AEN Y AT
] T famT faar g

T § O A UF a7 @ar
¢, TH FoT R AIAT 9OF H T
mar & 1 AfFw T 9@ wEN g
ag & &) qar &, 99 A A% AW A
formr m@r o gw X Q@ @ Fam@r aar
fes % grzae wEt foear | oqw A
& graw ™ T AT TR T AT
gafaq grgae qgl fasr AR =
FIT07 97 §AT 727 gy & ForT 9T g
G @ FAT ¥ | UE JEN & I AR
s & st Wh fe 98 & g
o F ITrnT gL fRar @1 A ) @y
w ¥ ar ¥ s aw far wa el
AT AN FIE TE M TAT UF AW
§A7 FTET AAT 4T | AG L0 WG oF
fouT a 214 &' ang & o7 W@
a5 @t | 7% enA far e

o A2 qrRE $x Eafifare
qrd ¥ fad o TR grAT aw N
fagrfoat wt a1 foar may ag S §

APRIL 6, 1961

for Grants 9698

R aga g & @ A § o & o
%7 fFar arg | fase af § @ v
A& AT IS AL FAET X
faprfed %Y & 39 9¢ s ww f2on
AT | A FHEL A qAg A= s
& & e F o fwrfeer a7 @ I\ 97
Wt oeg § Seg eiw fear qg

TH @IF G I WYEH F q1CH
w1 TEnT g1 gnre i v fag
At 7 forfm & an? ¥ fors fargr § Sfga
FZFMAF AT A F1E faa< AgT T@v
w1 A & 98 gur
®&Y WO F' GG ¥ FrE@ A €Y
Ffaq ag £ g A U AT A V¢
TE ) YT A TH A AT FIF ¥
w17 sarq At faar | s 9w #Y
T A Tn ¢ | I7 F) gaEmHi )
Lied SRR i G I
1 AAEdTE ¥ F F Afea oay
w7 7 I35 A7 A7fEw gmwfw g ar
g g7 97 7w 7 famrr 4 faar o
U7 oA A AW ATAIT T AT ¥AT o
< 97 T+ F feama B diew 9 )
sfediam agl v 777 | T=fag o
oM TA &7 ewIEdaT ¥IH & ar
=7 w a7 vffea §1 WO T 0T
97 frae et £ § I a7 A
w1 5 | Y 3g wor F7 Sd
TA A4 | W AT LT U 1 Q04T )
gy FATT AZA GIAT HT & ) AT EW
o o fom osrr

UF AT WY GEAT AETTE | AT
¥ 2UTY AT A yre W HAAN TIEEH
@t § | g AN §F 7 RN T
grar o 8, Afas Sy a9g €A w1
®1¢ Fyay wgt faear o |TE o
e & 1 AE § fegmm w1 R
age w1 Afew ag wrw g w9
WIRH &Y 93 farare gt feur nam



9699 Demands

g TN AY AT B wra § gHwT
3o quHZ Y werei ¥ WA § WX
oo 9T Hz fadely wgraif ¥ wror @
i gk agt F v 4@ w@ §
1 F1 Ay TEw wron Agl faewr o
qHr feafy & gn 1 g Wik fagw
o wifgd f6 ag vo awEE
FEA FFY W9TH T FI ATET O |
# sgui fo za & M ¥ a=dt ) #1E
FqaegT FAT Fifed (5w & f5 g+ St
#1 #7q faq 9% o 7@ 9 wTEw
T A |

gareT o wex Fro feqidz ug
gwfme femdde @ 1 T feude
¥ ey Ihfz &Y feaiz & 1 om
=l § oF o1 oAy e wefee
BT TEY E 1 W W =T owm @y
2 afFm wft ax IdfweT a<fee aft
foer ®v7 1 g e fearddz §
afewt qar agl 6 oot diw aw & a8
ATfee £ @ wEy g At N @
W@ &1 79 # Fav sfoaid & qur Al
afm IfF ag ewfraer femdde
¢ T ® Fwf w g g/ ogaen
fastsz @Y g wfed 1§ g AR
# @A ol B oI 4T g
g f1 ag =3 av faam &1

g9 framm 3w @ 3
Uz FAavdz & ot Frer wafe gé
t ) P ¥ widm & fa o daad
s geaffas Coar # AT ATE
faiin ®7 7 wrw fxan ata

ot wrw AT wwwe (g
AT A1, & w1 99w w9 w1 T
T g & wiw 7 R AT &7 wIHC
we fear | &ve @ w6
=Y o <1 ¥ farrr w1 Y wafa foay
aqt + &t 7€ § IW ¥ fod wAE
h_.

CHAITRA 16, 1883 (SAKA)

for Grants 9700

™ 7 frey awl § o dfow
m ¥ ¥ | 9Ty g fawmr wroeeft
& Gfgw & & § Wity fRar
a9 Taeq ¥, faew &, ug Ra
age wafe adft w< @war | qg T #
f& gowre g7 0w WA ¥ 3T w1 A
qger Twdt & 1 2@ F A Oiw "™
Wi § WY I H T o agE qRfaer
ff ¥ | WA & medaw ¥ agEegr
£74 & fug afx &xf afow @, ar
aw @ wftar el A ¥ AR 1y
WF 9T F gy wd & wger g
gL 2T NAF MY OF S ¥
TAAT TFT WTALAT & |

gurerq % grr Ay o €y v g,
I ¥ Amge D4 a1 fen fear
T 2 ) AR A Re¥? ¥ ar o
oy 37 ¥ ¥ w7 fifo fed m@
g | gm¥ WaEg A ag qoar ¢ fe
¥a eat & g off o oy ad ¢
& v & g faqem v mea
fe fua gram #, fua afcfeqfaai &
ag qraAr &t oft, I # w7 o aga
afeada g1 477 ¥ | I T gw Ay
% O yr ¥ 417 g7 7 7o
¥ ofenfre s ® ®Y anfr o4
¥ gefan mEEmasT o ST 9 B
fr adw= grETT ®1 §7 47 T Qronn
7v gafen7 faar A sl o 9w
# 40 w7 fauifg foq oy sfed,
far & ¥ & mT oiw o oaig F
@A A AW v f@e a1 e
A AV AL T IS GH aT
qFeqT ¥ J AE | ywt e, eare
qEIST AT F, AT O AF T
* Ay mai ® A B oreRf &
T & W oyt ¥ o ey ot ey
At w AW ¥ 1w TR R AT
wrd, ay fe ware # g &, o7 agr
x g qgwar 8, 7 Wk 7 A



9701 Demunds

[+t e AT waw)
graT 2, & & o ¥ S Ieaw &R
g 97 41 Ifam wew o 37w+ Afl
fasr qmr & WY A & W F AR
feedi % dar fear o aren A= &
37 %1 IfuT gew 9 fam qrar &

7Y e § A g B Ay Ak
T & @9 | gfoeogt #2731 & W
W ot @ @1 aew A 2 o
fowy & s/a & zrom & yaaw g, @
qa i grar ¢ f afer gfeerg’
fgmr faamr & o7 #7f W ) oW
A ATET. FT AT F &gy A 2w
7 gr amg AE mgAnd wr A §
o7 g7 W aE F7r amen @ fr 49fs
Wa & A¥TW giav @, i canfan
TR qTRT Y SIQT ALY 24T FTEAT
g uy fafer am & v aw &7 W
ma ¥ W qgEE A ewEwedy A1 &%
g 744 w7 A9 @ vt F wyAw
¥ gargz Taa § 1 e 92E oge
agf w1 wafy & qrz7, @i 7 arfeai
F1 AT aF agaTt & e #& foraar
RIAELH AT AL q+19 £ fTAr F w4
factq &7 Y A A T ¥ 13 F
qrasz wfan efa 5w T s
gt 2 ¢ fo afz smaEr wwor 3R
e wsE) @Y T, A Wi F1 JEEE
g wam

A wgt ¥ WA §, q¢ wereguaf
g ama Y iy Frgreei & faer &7
& 1 o zfenaEY ar faarEat o
g1, 39 ¥ IOE { gAML &7 ¥ IE qrOw
k fr s =y 7ot & g2 o) za¥
frard &t wh & fan @) =g § oW
Her &1 e o A AT N | Ay
w71 q¥eT & | § ™ favw § ¥y Ay
frrargr

APRIL 6, 1861

for Grants 9702

waT § €AW ;. G79E HEG GRA F
2 oY 9T W § | IR 48 99
qis i #) TT& &=y &Y WA, A AW
1wl gfadr g1 a&dr g

qEiwg-wE Ay - gEAEe Ak
T F i § I fgear qoeam £
e @ WY FY T AW FT | WK
qg TEF aA oy, a1 aFad-wmT T
§ 99 &7 fAETR g1 oasEr 0

Nferar-feamg - farmg TeRgTA
¥ & ot affeyr wew 9239 ® 1 9T
yg &1 A1 "o A1 AEF & G, qX
MYT-ERY T § Hmw o7 F7 I
¥T ATET g7 ARAT ¢ |

awiwyr § ameE . W I 95
i frw w7 v a frmr e, A
WMTE, 3R, Ivaw " gat feed
¥ FA¥eH g1 OAEET T |

HWQO-AAEWEY © 4 97 5 A
w1 zaeT AT ¢ | ua frafa oz 2 fa
. {19 F1 qy §79 ¥ faq Ty Fw
FT A AT T9TAT ¥ | AARHE! UF
saaifd R @ R wEga @
g1 99 A Arge grer ¥

WA T ITRAAAEEY © TE WS AT
T ZHET A aAq &Y FAE A ATAE
e I oTAT TEHT )

4 g1 MAHI-A\ARET T T
¢ gfam T &1 f g7=r a=may s
aifed

gquA Wt &Y, faq & a® a2
srt # fyan frar a4y &, wo o
ft | @2za fomstarederm adto 7 oy
71 97 &% QAT qex wAW F I R,
A a8 wramw ¢ fv api o & AR
Aewt g1 wOy ¥ gfaw feeme fem
@ oe g o newm g1 oA §,



9703 Demands

afga o a@ @ F@ A T, wafy
ey q_F Y Far fydar way, Ffwr gady
am gt g, i & afong ag @ fe
X F X 7 GAT VAT 9FAT § WX
qaY IBAY gAY & 1 Fgt 97 3T W
#a & z5¢ &g aax & fam & aiw
A A AT IFAT &0 wAY ST A
T famr Fam g & 1 39 A
fadzn a=m f& ag goR IS4 F
gragtg gesi & fod A e
gt 39 ¥ fad sl s €, m d gk
agt A & gfaad @3 #F AR
ag NG AT q§ 9% |

%H wER A § AqAw gEgw ¥
R # Fg % o0 T g | AA_G
Y Fea1d | gevar v @ e qgw gare
ygi 93,800 WA FI AT FrEAT
of | T8 A1 qY7 a% 7Y WA grd-
3 feadqaT av &y 1§, fww A Foaa
FEAT FT AT 2%, 800 HIART TE )
A AT AaaT g2 & f& A1 29 W oW
I @ &1 1fz Agra grfaw 7 A0
7% | Afyw W AfEd fF @ gar
W & gurdy A & oA et
@ &1 gara nfrar & e Fade
gréaw &1 arard fad 9¢, Qoo A Y
g7 TFArE F1 OWMT I gWIL A X
ufrar & meyaT £7 | § ag FRAT A12AT
g fr frg a1 & wiwd qor €7 S
1 qifgd €97 &1 79 ) fpar s
? 1 Few e &1 us AfAgT
afFa 7 Fgar e # fx arew ofvay,
WE w7 HAT4 fam ATE |eT AT 2,
gAY 9T @ qERY 97 W7 9z #)
Iar e fagr qman, fadar fyowoa
faay ar @1 & @ qar A §rov 1 99T
w ¥ e § v A€ 17 19 & fAd
ax AT —-w"7 T gEE T ATA T
&7 0 T, aY wgrw €7 A Frearr 1A
3 7eq fogr #, a® adt g¥9 wwar
a1 | azt 1§ a7 A AW T, agt @

CHAITRA 16, 1888 (SAKA)

Jor Grants 9704

w1 qa7 7@ ar gwr o o wm
9% ¢ T§ fmav & w0 g foar
Tar 41 | 8 47 gfonw g8 ger fe @
A%AaT 9T, 9§ 4 39 fEged av zar
far 1| gwfad & awEIT ¥ ag wwAr
e § fF 78 7wl & g & SEre
& WOHrT, ATET T ® AT W
T gréaw w1 wfwe freqa w3
TH FxT USS ATHT 97 AYF T 7
R AW & R F W AW A A
O Y gt T awft &\ F wgen
fE¥T U FTAIT | &7 w77 ¥ |

Amagiar v At H Q@ i
EFY F GRIT AT ARAT § | W9
o & fF TaYT ¥ R % TR
¥ ifew e & oW @ . W
A7 TR q€ T& T, F1T, WIAT-
are, wifs & 987 gwr § WT 39 qE
®! T gréw fedrge fear amn agw
TEN &1 o LT T Y ¥7 7AW
¥ A wr & & 7 A 19 ey { wygr
puYe d agarg fo Ao ¥ ERW A
¥YZT WIATATR ) TR gred fewue
% feor a@ |

afl fafa a7 7gs &
¢, afx faate, fww o wam &
FmT et § ) frale & go Gfrifae
% ¥ A § wzadz § ) oafd
4g Arawms ¢ fe wavT 4 R amar
fenYe, fw, e A W Ave
Y 3w Anm aréE fremT Wt
faqr =7

Y o s 7 wow Ay
A T ¢, I w1 o Foaa gréd
feege w7 feor ag

%fe qi oga s oAy i afws
W adft afl & afad agt & w=mey
wirf) & % v e T Al 2wt



9705 Demands

[t srravg srraTe]
g, A G¥F AT HT 5qFAT qT 4% |
s @A frar engan, A agr & @it
g Fg ARt 7 om9 & fagd g A
faaT At @ WY 39 &1 T Haw gn |

AT &' W § qATH I F;,
ST AT aqrare 7 ¥, AR F g1 699
F73 gf, a8 av ffeaw 99 £ &7,
T WEF & dveror fear wy 2, weawd
ferrmm g we sF Ay aada A
9% 3® 99 KT & AN AW JE
qu77 & a1 FTHA A4 ¥, 34 F A7 5w
a w18 sgaeqr A w1 ¥ | 7@ &7 A
77 ¢ f& M wredtan gt & &
1% qvHE, {c 9T WY QY qvHe
X AT AN AT T WA F
13 W7 72 ¥ | UF AE WY IA aaT
g fraw 97 27 o3 § Ted av,
Aifedex 7¢ aqr A0 HoAi T Tw
@@ § W7t § w4 F¢ danw A
A€Y &, ST 29 @@ o1 TaY ¥, Afaa
I F W9 AT AT F g¢ faramr
At 2 fr oww A & oY 9 gEE
aE T A ¥ q7 47 F@) fre ar A
qEsl, £E} 43 A1« @@, f awy
I ARARE Uil

15 hrs.

W AW gwr € & wft g @
ZrqE wfrmad ) St frede g8 & 99
7 W avg & "rg g feadade
wifewr 7 ot og frwfm Y 2 9
e 1T FrEAT areareaw o1 frafor
frra@ i e g Ny R
a foe 20 fam am Y &) wfaT g
¥ €7 77 W1 qOgT F1 A 6T 99
# wt gu & g offafat & g el g
# Nfs 39 77 78 wE § e w7 QR
£ & sEen £ 5 o wrarem &t efte
§ famfor gy wifed

APRIL 6, 1961

Jor Grants 9706

qET 9T T9 §EA H FE qreREer &7
FHY &7 FaAra GaT Y AFT ¢ 1 FL A
ferdrz a7t gt &1 wenw oY qaTEET )
TCET AN S e qErger Ay
39 ATE F AT IS AfAd oY § | T
M 39 &1 ged| £ §, /T §Q F
Qo wee # fo I 47 qEiEHe A8
faq ver @ A\ faqr 309 & fode ar
FIAT qGETAT TEAT AGH § | FF T
S gz g @ fr o fadiz & we
g ¥ 3 ag O § 1 77 @ F qF afy
T g ¥ 1 w7 nw T ¥ fade 41)
AT AFY § AT AT AT F U HA &Y
R F gEer A TwE? ¥ 9@y Ay
qreY §, 28 &, o9 o7 &7 39} e
Rl 4 F 1 37 %7 eywar oY gAY R R
AT {o—§3 TR TN T FAFGET XY AT
fear sd, @t & a1 A%AT § 1 I4 § AYA
F1 & 77 391 T 9 07 qg=naw
o7 TEAT ¥ 1 4T ag) W zq 9fE &
fairz zemfz 1 G707 &7 g97w @ §
arfa FfY a1 mErT £ qor A @ L

AT &) % 7 R T A
T & 0T 39 A7 e § arad & feey
o o 7 ur fad any § 1 s@er
g T T IF FY ST g AT )
# fdew F@r Jigar g f& w7 Oz
IR ¥ W9 4y 4T &Y aY qg o
Goo WIS 4T GTHET , TF 71 ¥ A §
aq T & g fefaady fam gt &
Tg US WA § gy g aren afwy
2, fore &1 o T S AR § 1 T
¥ &7 aerTe g1 5T § W § Wy
g % o W wiw F7 sm od ) oafe
QAT 7Y ey T a1 | 7 newa g
fif ST ATATT FH AT FY EW NITE
Zar wrgx § 1| om fadie w1 &6 qa
et @ a1 7 @ T ¥ & ¥ fod o
wyi R I mvfmsgaa ¥
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&7 39 F1 6T 3T gwA & W A
w1 9 &, 99 F f97 gw fomme &1
TH AT § g g % 59 W) e
S A7 |

o1 7 OF feiqw amy g & o &
we faw & arw §: mfeat @t &,
I9 &1 HIT FZ AWML AT § | T8
fraw Ax q=7 91 wafw A F1 Ama
RYoo FIF FHT F7AT 41 | WH wEF
FT WA YLo,000 FT AL 2 T Y WY
wiw I@ F1 ofre W qA & fog
Far & fom & qmr ¢ mifeai gY 1
fom & qm o & w9 wfeni & I 21
FuAY A DigT TEiEe Ad faeA 8§
qred T AE) ey § w39 0
A1 AT TIHZ 7147 97 AT 1| 97He
qrzd 97 yfyg W ogAar 1 3w 4
HF qrArr T JgOeAT oA & oA
wifeqi &7 w7 ®rEr ax T F oA
a7 g5 wifeqt wm@Ar &, 3w A ¥ H
Zr-Z1E A@ FTT THATE 494 783 ¥
wafs 39 gmE & 39 &1 A9 g7 &7
TAIEZ £7AT 9T 97 | A" 2AT A
®T AT I7 TFT FIT AMT Lo fumr
AT a1 Afwa ors g1 7€ =T AT Y
91z s+7 agt HE@T AT F 0 7 ATEAT
g f& 77 o1 areg mifgai w1 fafoz 7ay
§E 2 39 1 4y 7 F 977 9w mfygi
' w7 frar wer wfed b =
agfam 7 Trd TR WA qE

wrafesy Y gOre AWM T AR
I97 AT & 1 WA 7O A A AFT g2
A A2 A ag wigard 74 -
AHesw A oA FA § 1| T W N
uz # s gas frearea adY fegr s
¢, wianifrzs Ay B owatee
qATgy A § A § A T TR
& N7 97 A 9 AT wTAT AT IR
TEN A AN AeAT g AN W

CHAITRA 16, 1883 (SAKA)

for Grants g708:

TRT-FRT TAGRE FHEA W IR
TATAT § WX WO T qTe Ay wfery
®1 & 5 At 3w § o & oy 3w fermy
AT | IH FHIGA FT F19 3% a@ &
g 99 @7 & W T Ao ag )
1 ¢ f 7iA9E & A § ey wvrae
FOH I T o Rw ¥ gEt
RN # ffgww & oA QAr ¥ oar
Hawwa siodz ¥ oy Y AT &)
T @ | mfzgt &1 gewrAe aefaz
et s & WY qarw e w1 Ered
W AR waAr st gearfe & fad
oifge 33 & fag oo fHo Mo &
TR I &, Wy A Fred qrfz
1 T TCRTAE A FATT AT §IYT IAHY
9 gAY & frega & A\ 97 47 TH9AT
oo &t it fzAl a1 aAT AW
g a7 wEAT gt & 1 9w A O
& 9wy wEa @ fw fae s da
&1, W1 AR ¥ fE W gade @ A w
Tz ¢ & oy oAy A w7 A 2 fw
faeft oY w2or & 2wy omy TR AR
T AR ET N @ aw o gt g
At fegge #, 0w g & gt g
% fuar foedft swraz & 97 ey B o
WY |77 qE AgfeA w7 & oY wrrrare
ot fagm, o & wranT i o gfeyr
grm, ey ot aen g a7 A
&1 qTF HY 774 g 97 faHa

%37 & 47 71 Q¥ oY aga 4t ary
q1, 97 AT 7wy A ¥, & wx A
THAT § | ¥ WITET AGT FEATAT 1 9T
ATX AT WTAT FqTA TEW CIATE

ot oerw sute (IFRA) M-
afr wEza, & wvrEr g S g
f& W q@ a1 w1 oAwg frm R
o gAgE ove wsqfakeey fafody
) feqroyg" ¥, 37T & wRdT TIOG 0

# fufrzy amy 1 gase ™0
ghm'{“ﬁomﬂcfﬁm'
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[ Tree =ava]
fear 1 oz mwg & s f5 o
S & gAwt Fw fear a2 fE
Fan ag, ST A FT SGTRT 7
ot Afawrd fav, a2 f5| gz aw
q gt & | Afe A €7 weAY afzd
fe a8 3gw g grm

©IH & 1% g8 & Y 747 97 fF A
wefafreifea afren &, 37 o7 qafasm
fem s W\ 9 97 T@ T gEw gd
& =% qearem 7 gfaor § A A
¥ g7 gfa #1 iz foar @) dge
Frat, TRl W owE, & AW
afeew § 42 gU 4 | T EE AT AT
T F1 0F Yo wvE Ao AfFa w7 faar
T # 1 T ATE A ORITEATST & A
ﬂ‘ff&tnﬁm&mm%|

TTA H, HFT & AfHT 47 )
AT gER wfew § 41 ) @ FHAAT
W 9t gvyg &7 #1 fger 7% 0F
af= qr faar mar & 1 77 w=g g
Y7 7 g wfed ar 1 1 Bfew 1A
aH § i 7% a7 a @ omi @ f
AT 7 W2 Y FGI Gre frar M@ )
ot Y IR T A ToedE At
H?A7 ¥y & qz Afww 0 &)
amgr wf famd w1 ofar o=t
d& AT AT A T 3N ag I
# 3 afe 1w 3 ) e avat A
TR =z ¥ w97 & AfE ¥ A
feelt =z & A gfewr o & | gwrd
Bz At av% it av a7 i
# A7e 7w oqrA AR fagy w2
W gaE A geafoow ¥ & g e
qr 77 ¢ | fom g & fedSaie & w1
FA TR ¥ W wfgg, fo qew o
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o ZAET ¥, & 39 aw & A& @
i adwdamaaRE TR
wra # § AOE G §Y WEE W
FEAT WYY g FTATA FT GqA FEIAT
f& ot sy ZETd T A1 AT ATfed
AT 7 EIFT AFETT g6 AT 9T @E |

gAY Teg ¥ W1 T 9t g,
FTHH qEY, I TF geAva 7R Fwar qv
THF FEY § AT I A F AT
qY Y ®1 oF oY feeT T o9t w5
IFY qrgAT Fv 7€ oy fw fow avg &
FGT FT UF HoW F AfFed a=v f2an
T g, IHY A A gEg A3 FT AT
T H AfEe w7 fzar srAr AT |
¥ it 7% 37 97w fAor Y
g A # | 9% I9Y § AT a@ Fav
o o far zury o fafeers 7% 20
7 qww o A8 = 2w afz fafeews
FY sFHAT OF IO TV AGI F AT AT
T feft e oo oW Al 27
g fafeen &Y sgawgr 7€ & 71 679
dqr a4 F7w ¥ fafeea A T
& | 9@ GHT A FIA AT AT FET ATOAY
& wrara faar a1 qwar @ f& awe @
e A & 1 F g 9w g fF
Fd wEt ¥ A A1 sy AR T
e F7 77 & w7 IAF fAU HOH
& foe AT & &Y a7 FET g2y qqT;
& @ o @ o @, fed fAm
aTTET g A8 faea & 1w wEw
% gAmE  F1 gAMET WiEE &, T
WA F1 gaAry arfwe § fors 2
framd ff gl T 71 98 99-
e afgr o o @ o o fz-
g faq: =¥ zframT 1 %47 Lo T
¥ 0wt 1 qggag s ¢ W fogw
gur & wiT wet 97 g oft wrf feda-
#Z Ay ww Ad A oaer g ) foEa
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gfar sgers &1 A qr——fami—
qg a1 wgrasr # =y war Afww A
wafea3T g7 a7 7oy WA ¥ |y 74T |
g a7 § 5 gwra afes waw 7 g
¥ M1 37 gIFA F7 FIFECEAL U
¥ T DA F guF1 agT g afqeaa gat
TEAT F CEAT 9T TR | TIE X
AR A FTaS, WA AT A H
e FdT g alwa & Frreft sgfaar
Y | gHIT A AZA T A Tar &
e A @it g, A fefiesr oY =
&, F&t AT T AT AT TFT FAT A
grar &, @zt afFs 737 s w5 &
S T4AT ATATT T FAL A AT T\
TFG 2 VHBIT @5 FTE AL TTE
faa avdt i f8 7 320 37 Sreards w1
Y TR 2R A g7 007 T
FY AT 06 27 T FTOT o0 Ay T
THATEATTAM ST A S AT
@ ot Rty w a7 g O Pamat ot
EIATE TN E 4 B T 9 IR
g 7 e awa & gzawde g g,
for a7z ¥ & mmvwer Ay A 33
R AT K AT TAAA E
afew geaaviv dqx # & gAfad
7 #g1 g {6 A7 AR TALT & HAATH
& o1 d7 § 737 T FF AT @
a7 &, g gt AZI W &\ F AraAE
T niy ¥ AR ot ® faiam
FT =T g fa F1E qvoor g @ fw
TN Tgh Ty § 0F wow afw 7w
K o ong 1| AT s fafemr 3 3o
J q A Z1 A @ NG A A LT
W|ET @ AfFA weT g2 AfEA §
IEIFT FA &7 W G AT
o #1 FK = faor @, 9
g ¥ §, dar 7 i wifgd | SES
ey 7 ¥ QR @7 # § grfafaes
s wifgd | Mg £ gEra A1 FE
1 qaea ¥ Fnar § e Ay A
£ ¥ UF af®s qamay vy wfgy
92 (Ai) LSD—6
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fafes & 3 & N qra v Tt
t g A0 wam ¥ A wrf | 4% o
et W1 ave & wiwd o 3@ | gATE
fei2 & &% g fy o g=affy aem
§ 7% @ fafced amT 7Y syaeor; A7 7
af | g7 F7T 3 I 4F | gk foag
AT qFTAT A7 75 T fafezv ¥
fag, dte qoz Yo miwad 3t rafr
¥ fag o7 =% FET & ¥, Afww
famfor o @ & v oaff gm0}y
a §F FHT7 AT 7% fafeew qar & o
oft arw aw qEFogm A ag arA &
TTE FOM FTOTT A W §
T AT IIA G JI N OTEET AVEAT
g fm a1 ¢c,000 o F T THT Yo
g o a fixg Ty aimfamT ¥ 31,
Afea w7 AT 21 w1 ofmrE # ofY
FOAT @7 gm | afA awe §aa
ST A § 771 Fratr & arw & £l
7t 1% v ¢ 777 50 A7 Tifae & wraf
#77 afFa ¥ g wwars gt ¥
A71 g7 Y i W, 9zt §3 W @ Th
a‘m, %0, %o ?Tﬁ! 1 grf4a9 a. ag
zafag fr 7 9T ¥ ol § W
IR & A7 H § FA A Ay
¥am & g 37 agd a1 aw afy
FAT =Tza, AfeA QR a7 W FT g
grar g fr wgr 9w of G ad afy
gur & azi ¥ fod avhy ew v
QY7 FgT 9T @F )} YFT § ¥5,000 To
agi & foir wrf s At fagr s
fafezn & fordt Soa 747 &7 srfirom a9
¥ 7 vy mar § 1 &% oft gerar g
fr w7 dro Qo o wifra &
for At &9q w7 77 §, A fw aq
teuc ¥ dwra go 4, Afes Ao &
ford &® 8 g1 77 |

wrre ¥ 2w A graw TRy
3, 2fars # gre Tvae 8wt o7



9713 Demands

[ <sme sarw)
w% &% ¥ F9 TG T | AT 399
qo1 fF afaq 734t gTfefge # 7 8
&1 wrara faen 5 a7 g7 ofsfaddt g
fag 2 fr w19 & fam ad) @war | 981
q¢ 3% @A F 47 w1 qwT aE g1
i weprA A v A oW -
gy 4% @y & 7 gEd vt ar
Yo, foo Gﬁ?%%ﬁ%ﬂ"ﬁﬁig CEAS
g ag ¥ agfaad &, fra Ao §
A€ I AT FT aA9E § AW H
qEY FfEATE & | TE AT G &F FTEO
qzl 9T AEREY q@r AT @ g | "E
IE TES F @ T | 91T aga aA, TG
@R & a9, g o7 & 7 @ 7w
9 w9 ) faar v | o fag sfem
IEQT AT FY ATE H A SET WY qAHA
¥ war g0

w3 aw wiwe ¢ faopmw afea A
g A g & fradt wleard & ) o
fwrr & A7 fafes wifad 1 gz
wfeds & fad o F0® %o
T dmEa Ice # A fafew & fag
FaA L FUT, (¢ AW, U3 T To
TH AT §F a5 H VAT | IH ¢ AWM,
9% WM, Y3 ENTY H ¥ WU g ¥
FA G T ¥ EAL Yoo To | TAT
A9 OF &Y FO & fF st T e
gure &7 1 "/ 3afag = ¢ fw 9w
T AT ¥ LT AR W
faars w1 Sfwd 1 Sfams & fod 3=
R FUT & A I3 FATC To FT I9€
siferer & 1 EH g qE A Q) @
§ 2 T &8 TR %o | e ¥ fad
Juer § FA 12 A I¥ FATL To AT
e § | O AW ITA § G
o o 7 ey 3 Shwem §
wife fafeen Wik &% add & fad
W R o1 T ¢ Y WY, Ye AT,
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5% gAY Goo ¥o, WX JAW & Wey
w2 & e giFw W qoeqT giEa
QT #Y fAeT FT qF g T § FAA
3 AT ¥ FATX To | qg Wiwe T
AT & 7 FAT HEG WIW FTH ITAR
2 7 30 g 9} a9e wrfae gaAr
Z ;T Y gAT T a9 R g 9
TAAT 9 @9 g ar foar @R fe &
# T W 3W TFE FE AR TF T FT
FFAT | RO T g, RU AT g
fro g o feurddz wey waw #Y
O FE T 98 T @R, ¥ 91
T T FY A 2, SO qE AiwE
qaeTd & | § Ay ge o & faaee
FeMfF w7 qwg s g fv
T 3 fro=wedt & o @t soaedt
#2 fomd wew s oF s afe @
ar arfa sfeas &wr ag2t & famfor
FET &1 ST A FT T T AT RN
fawfra 7 o 7zt & Ffzar Ak
ATATE FT 77 T |

A § A AT I ATH | A
W2 T SAFA § AT @ gL
Hre & F07 § 1 78 &%= 9 fergeam
F FART FT 3. 98 AT FAT )
qgi ATYT @i &1 g faAl A Ty
aXEAT F i IEET aE T T
qffq weg 93w w@e § oW AWMgR
T F1 3T AT, TI W g AT TG
grmitfafraz t fragr @ ar §
W T T o A ww § A g
T 2 e oaw 1 o wfee T §
ara? 7g) § swt gfam £aw § aw ]
W 1 a7 g agi WY gEa g 1 R
gt & feafa ot iy wfed &
@ & e pm g dew AW
tocct @ faad ¥ fadh t3cys Ao §
THeE AT gAY | v 0 wefm &
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Mg T gzt o o Fror A2 @
AU Tﬁ"ﬂﬁ'ﬂ’ AT F WA aw WY
feafa @ areit & a2 a2 & fF 2% oo
AT T F 1. 3o WM Oy grft
wafs s 3fewn fom &g teys o
98 9 f& &t wea § 8.3 AT 8
Qoo TRETAT HIF 97 HIGT gR | TN
qaT Tt 2 fF mit g Ay AT &
foa g & | amrge oA & a7 e
T 1 S5 & Tz FrgAT g o o B
TAAT AT G TAT &, FATY ASG WA
&1 3AT T30 47, P weaw AW A
I AR d #, 3 freEr @ oAy wu
Tz 2w & faa grfadrs gy & 7 A
frazs & (& w7 o 7% 79 fr @7
87 THqEz &1 T F A § F7 AT
g f& =27 agife & 79 A P
AT E AT AT T AW A [T AE F7
TTAT | 39 fAT T3 maaHz A fae-
TP AT A g fyrs T oA
" 9Ty vF AT ArA AR 91 Anfeq
7 77 ITIT § 39 =27 TI7HS &7 2%
FT AT I R AT #T | G TTA
AYSTAT F FHTC qET 7T Y4 TUT Ko &I
AT goer Y aF Y, FfaT 3 A9 &
ford ofam afror &Y avw A g 2R
FUT T JrEATHAA 79I TAT 1 IAE ATX
oY mipg oA § Aifem AT T AR
S ATYE e 397 Am v A7 24
faar a7 97 = €2 TAT 9 W F
fem m miree s FoT AT AR @
w3 F1 faa gt wFAr & ut &5 qw
F AWl A g T AAT R )

T BTEAA ° o ToE feam Ay
# gerare 3T 7 f e A Y
FaAY” Tre A AT 7vE T FawrmT
feear s o Fafern forr # 1 gt ot
foormr mediTn § & 9 9 el
g I arere fewarm w7 2 wfed
sy g wf gt & fro w7 fafar
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faw & | waET & TOET WOw 8%
g T ATAT § FTOOT AR & Hqi
TF AT grE & & 9T avE ¥ A
a% g1 o7 @1 ¢ | SeT i 7 9
a1 feemr & 1w faagd w iR
feremar &7 faar 3few mafmax wlx
il & @ Yo-uy W # Twwr
& IFY o gréd feadg At firar
ug g T& g | 37 97 fa=wr fewr
E il

T WO ¥ [ g 1 W
AT &1 77477 a%F fawar goq famet
ST A1 A oATEaT g owdr ) efF|
AT T & FaT &y o " feweae
7 % A1 399 TS A A1 &1 AY
afaar R 1 @E T AT TR § AT
IH 97 fAFT qdvE o &= A @ A6
Tre oY gAY ¥, ST 9T WTTRT SATAT
JAT AGT FIAT TEAT | HWITHT TR
Fa7 ferav g7 g MW AT A
WITA A FATT AW 4y Hmeae Zred
femgr AR aEEm g

THY ATE A FTIGT A MT A
qAF AT T OATAT AEA B W= Y
f& o s 7 oA @ f 0w
e grEd ferouT w7 %

T aT T # TGy 1 e
gTET T F T A7 WA qw1A ¥
manawrrm{ﬂ:rgmwfm
o frerd mm & a7 Ay foar 30
ELCRRLE AR SR LK e s O
7 fave grav wrage AT Fomoer aid
F STIAY A W FEIT T A AT
31 HEH G AT |

afy ¥7 T qura § A aga Iy
¥ | z7 77 Prare fygr oo oY 2 AR
At ga fufn fawm w1 A0y fagr amg
qR FE1 a1 97 fr v Bfex gwg off
¢ 1 safag arR qRgA e AR
F@ATE
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The Deputy Minister of Civil Avi.

ation (Shri Mohiuddin): I shall first

deal with the problem of unemployed
pilots, which was referred to in the
debate today by more than one hon.
Member. The question of unemployed
pilots was considered by the Estimates
Ccmmittee on instructions from the
Speaker, The report of the Committee
was placed on the Table of the House
by the Chairman of the Estimates
Committee there days ago. I hope
hon. Members have had time to read
the report, which gives a realistic pic-
ture of the unemployed pilots and
practical suggestions as to how to meet

the situation arising out of present
position.

I was surpriseq ‘hat Shri B.aj Raj
Singh said that there ave §2 unomploy-
ed pilots.

Shri S, M. Banerjee (Kanpur): 1
said 7T1.

Shri Mohiuddin: I was not here in
the House at that time, but my col-
league said that he used the number
92. Anyhow, I will accept that figure.

Dr. P. Subbarayan: Shri Goray said
71 but Shri Braj Raj Singh said the
number was 92,

Shri Raj Bahadur: I heard him say-
ing 92.

Shri Raghunath Singh: Yes, he said
92.

Dr. P. Subbarayan: Shri Banerjee
contradicted Shri Braj Raj Singh.

Shri Mohiuddin: Anyhow, the
Director.General of Civil Aviation has
written letters to all the pilots who
have passed from the Civil Aviation
Training Centre to inform him as to
how they stand at the present moment,
I.hope hon. Members who have re-
férred to this question will, whenever
they meet these pilots, induce them
to send replies to the D.G.CA. as to
what they are doing at the present
moment and whether they intend to
continue to take interest in the fiying
profession.
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I was accused by Shri Braj Raj
Singh that in my reply of 23rd Febru-
ary I did not give a correct picture of
unemployed pilots. As far as the cor-
rect figure is concerned, it is 33. I am
qualifying this number 33 because
this is the number of pilots who have
renewed their licences and whose
licences are current in 1960. This
figure is exact, based on the renewal
of licences. It is unfortunate that
many persons who have had training,
who have passed the examinations and
who have renewed their licences for
some time, did not care recently to
renew their licences. I quite under-
stand that renewal of these licences
alsn incolves expenditure, because
they have got to do syma minimum
number  of flving hours before a
licence is renewed. 1 am very dis-
{ressed that the skill acquired by these
persons is going to waste. I hope
that the avenue of employment will
widen very soon and those persons
who have not renewed their licences,
if they are not employed otherwise,
will come forward and try to renew
them,

Shri §. M. Banerjee: Are there any
vacancies?

Shri Mohiuddin: I am coming to
that. I had stated on many an occas-
ion before that as soon as the position
of employment was reviewed by the
Director-General of Civil Aviation
and it was found that vacancies or
recruitment by the Indian Airlines
Corporation as well as by Air India
International will go down, we tried
to persuade the IAF to take a few
suitable candidates into their service,
so that the number of unemployed
pilots may be reduced to a certain
extent.

8Shri Nath Pal (Rajapur): Why a
few guitable candidates? Why not
all? Why all are not found suitable?

Shri Mohiuddin: I shall come to
avenues of employment which
ve tried to secure. I hope that
Question will be decided soomn,
has recemtly decided to recruit

41

5E
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about 9 to 10 pilots and I think they
will advertise very soon. I hope the
pilots.who have renewed their licences
will come and take advantage of the
opportunity that is offered.

Another opportunity has also pre-
sented itself for employment, and
that is as assistant aerodrome officers.
Candidates for these posts are re-
cruited by the Public Service Com-
mission and, under the rules, there is
some age-limit. We have got to re-
lax the maximum age-limit in order
to permit these licensed pilots to
apply for employment as  assistant
aerodrome officers. I hope a few of
them will be employed, because it
depends upon the Public Service
Commission to select or not to select
them, against the six aerodrome offi-
cers’ posts that will be advertised.
These are at the present moment some
practical avenues which have been
found. T hope some of the unemployed
pilots would be foond suitable for the
JAF and the IAC as well as for the
aerodrome officers’ posts.

Shri Osman Ali Khan referred 1o the
efficiency measures which the Wheat-
croft Committee had recommended for
the Indian Airlines Corporation. I
may at this stage mention that during
the last two or three years a radical
change has taken place in the financial
structure of the Indian Airlines Cor-
poration. Hon. Members might have
noticed in the balance sheet the
changes that have taken place. 1
shall mention one or two.

The Indian Airlines Corporation
had incurred a loss of Rs. 5,88,81,000
since 1953-54. This loss was met by
loans to the Indian Airlines Cor-
poration, and these Jloans were car-
ried in the balance sheet as outstand-
ing liabilities of the Corporation.

15-32 hrs,
[Mr. DepUTY SPEAKER in the Chairl.

It wag thought that with the increas-
ing cost of operations and with the in-
creasing requirements of air services
to many places on many routes where
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the traffic has not fully developed,
this loss which is carried in the bal-
ance sheet of the Indian Airlines Cor-
poration as a loap should be wrilten
off as a subsidy. So, these
Rs. 5,88,00,000 were written off as
subsidy out of which an amount of
Rs. 5,88,00,000 ere writlen o as
Government of India as depreciation
fund in the account of the Indian Air-
lines Corporation and Rs. 2,31,89,000
were completely wiped out. The de-
cision was taken under certain con-
ditions, namely, that the cost structurc
of the Indian Airlines Corporation
should be such that the losses will be
reduced from year to year and that we
may not have to subsidise the Cor-
porttion for an indefinite period. For
this purpose a cost structure com-
mittec, the Wheatcroft Committee, was
appointed to which my hon. friend,
Shri Osman Ali Khan, referred to in
detil.

The Committee worked out the
standard cost and recommended that
the cost should be fully observed.
It was expccted that this standard
cost would progressively go down
with  increase in efficiency of the
workers, the officers and employees,
of the Corporation. The formula that
was agreed to by the Government was
that in future if any loss is incurred
the loss will be met by the Govern-
ment only on the basis of the standard
cost. If the costs are according to the
standard cost, the loss will be a justi-
fiable loss on that basis; otherwlise, it
will sow that the required efficiency
has not been brought about in  the
working of the Corporation.

For illustration, I shall mention
that for the Dakotas, it was recom-
mended by the cost Structure Com-
mittee that the {otal cost of operntion
of the Dakotas under some conditions
should be Rs. 669, but later on In
1059-60 it was found that it was ap-
proximately Rs. 694. With the help
of the Commercial Audit Department
it is expected that the standard cost
on the basis of the actuals for 1959-60
will be worked out and that will be the
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[Shri Mohiuddin]

basis for any loss that may be incur-
red by the Indian Airlines Corpor-
ation in future. I hope that this for-
mula which has been agreed to in
principle by the Corporation will be
fully odhered to and the standard cost
laid down for various ilems will be
observed.

I may, however, mention that
Dakotas are very sturdy aircraft.
They are safe, but as far as the cost
of operation is concerned, they are
expensive. I have been given some
figures from 1956-57 to 1959-60 which
show that the Indian Airlines Cor-
poration incurred a loss to the extent
of over Rs. 1 crore on Dakota routes.
In 1959-60 it was Rs. 1 crore. There
is no doubt that the introduction of
the Viscounts has made a big differ-
ence to the Indian Airlines Corpora-
tion. I am very obliged to
my  predecessor Ministers, Shri
Raj Bahadur and Shri Jagjivan Ram,
that at that time in 1955-56  they
selected the Viscount as the most suit-
able for our conditions of trunk route
transport in India. Thcy have con-
tributed to the good and profitable
working of the Indian Airlines Cor-
poration. We are now getting five
Fokkers and I hope that very shortly
we would be able to replace them.
1 am not sure how we will do it but
we are only hoping that we will be
able to replace the Dakotas with tur-
boprop engines or some improved type
of aircraft even for smaller route
services.

I wish to mention one point that in
1939.60 the Indian Airlines Corpora-
tion turned the corner and made a
small surplus of about Rs. 8 lakhs.
Mr, Osman Ali Khan referred to that
surplus. I am deliberately calling it
surplus, because it is a surplus of
revenue over expenditure, including
every item, depreciation, and so on,
except interest payable to Govern-
ment. Unless the interest which is due
to Government is paid, it cannot be
called profit. Profit will be that
amount which will accrue after pay-
ing all the liabilities. As the House
knows, the interest has been waived
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by Government till 1966, and I hope
that this period of five or six years
will be fully utilisedq for the purpose
of running the Corporation in such a
way that from 1966 onwards the Cor-
poration wil]l pay not only the interest
but also a profit on the equity capital
which has been advanced to the Cor-
poration. |

The other point that I may mention
1s that the year 1960-61 may not be as
good for the Corporation as 1959-60
was where a surplus of Rs, 8 lakhs
was shown in the balance sheet. The
revenues have considerably increased
in 1960. The hours flown has also in-
creased considerably, but at the same
time, the expenditure has gone up.
This increased expenditure is due to
rise in salaries and wages and other
miscellaneous expenditure and I hope
that inspite of this increase in ex-
penditure due to salaries and so on,
the Indian Airlines Corporation will
be able to make up the increased ex-
penditure by increased revenues. If
they cannot, they will have to find
ways and means of increasing their
revenues. The increased wages and
salaries in any commercial concern
can come only from the revenues.

Tt s an unfortunate feeling in
the public and on the part of em-
ployces of corporations—I am speaking
generally—that the corporation is
owned and run by Government and so
any losses sustained must be met by
Government. This is an unfortunate
impression which 1 hope will be re-
moved very soon. We have to instil
this responsibility in all that a nationa-
lised corporation must meet its own
expenditure; it must be worked in such
a manner that all the expenditure is
met from its own resources and it
should not be expected that the tax-

. payer will come forward to help. This

is the purpose for which the Wheat-
croft Committee was appointed and I
am sure the recommendations and re-
marks of the Wheatcroft Committee
Report have gone home and everyone
will realise that he should try and
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make a success of the natianalised in-
dustries or nationalised concerns.

Now, Sir, I shall deal with one or
two miner points. For example, Mr.
Vittal Rao mentioned one point. I
am dealing with it only to remove a
misunderstanding. He said that in-
spite of the fact that the Accounts
Officer in Calcutta wag responsible for
the defalcation, he has been given
extension. I am afraid this state-
ment was based on wrong information.
The Accountg Officer, who was in
charge of the accounts,—] cannot say
whether he was responsible for it or
not—at the time of defalcation was
transferred to Delhi and unfortunately
he died.

Shri A, M. Tariq: While coming to
Delhi or after reaching Delhi?

Shri Mohinddin: Some other Ac-
counis Officers were also transferrcd.
One of the officers who was given
extension was transferred to Calcutta
to be in charge of accounts, but this
officer had nothing to do with these
accounts before defalcation.

Shri S. M, Banerjee: He is not res-
ponsible for the past.

Shri Mohiuddin: He is not responsi-
ble for the past. The case is  still
under investigation by the Police. 1

am informed that they are making
some progress.
Now, Sir, another point which

usually is mentioneq ig about chowki-
dars at the aerodromes. This was
done by Mr. Vittal Rao. There are
two categories of chowkidars: one is
continuous and the other is intermit-
tent. The continuous chowkidar per-
forms duties for 54 hours a week, with
one day off in a weck. The intermit-
tent chowkidar performs 75 hours duty
in a week with one day off in a fort-
night. This system, I am told, is
practically the same as is prevalent n
the railways. The Pay Commission
dealt with these categories of chowki-
dars and they have not made any re-
commendation for any change and I
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do not think that any radical change
is called for. With these remarks, Sir,
I thank you very much for giving me
an opportunity.

Shri Subiman Ghose (Burdwanm):
Mr, Deputy-Speaker, Sir, there is one
fact which is so poingnat with grief
and heartrending, that I have to refer
to the subject over again, inspite of
the answer of the hon. Deputy Minis-
ter to Starred Question No. 51 dated
the 16th February, 1961. I refer to
the disappearance of thirteen persons
from the ship The Indian Success.

I want to draw the attention of ‘he
Ministry to certain facts without re-
peating what has been said in he
question and answer. The cryptic ans-
wer to the question leads us now-
here. It is so very vague that it does
not help anybody. The hon. Minister
perhaps thought that he should sur-
render himself before this enquiring
officer and that apart from adopting
this mechanical process of enquiry the
Government of India has nothing to
do in this matter.

But one thing we find from the ques-
tions and answers as tp what has be-
come of the ship. The Indian Navi-
gator. We find that The Indian Suc-
cess had return safely, But what pre-
vented the Government of India from
giving information as to what hap-
pened to the life motor boat on which
these thirteen unfortunate persons
went to The Indian Navigator? No
hit has been given. If an enquiry is
to be held, the enquiry is as to what
led to the incident of fire in The
Indian Navigator, what part the
authorities on The Indian Success
played during that tragedy. The
country waited with bated breath to
learn from the Government as to what
happened to the life motor boat.

It is said that on 2nd January, 1861
the tragedy happened. The Indian
Success launched a search right up to
3rd January, 1961, and then the search
wag left. But it is found from the
Reuters reports and in the Daily
Mail and other papers from London,
The Hague, Brest and some other
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places that this life motor boat was
found tossed in the seas somewhere
in-between thirty to forty miles from
the place of occurrence. That report
has not been contradicted; nor has the
Government of India tried to find out
what happened to this motor boat.

Then, the second question is this.
First of all, on this motor boat fifteen
persons were sent, It came back. And
the opinion of the Captain of the ill-
fated ship The Indian Navigator was
that it was a pointless risk to try to
rescue that burning ship. The fifteen
persons came back to The Indian
Success. They were taken from the
motor boat to The Indian Success by
apn instrument called derrick or some-
think like that and the motor boat was
damaged and two persons were In-
jured. One required hospitalisation.
Then, the thirteen persons were agaln
sent. For what purpose? The com-
pany says that they volunteered their
services, and this has becen stated in
this House by the hon, Minister.

I take these two aspects. One
would refuse {o believe thalt when all
hopes of rescuing that ship had gone,
the thirteen persons would have volun-
teered their services to go over again
to the place of the tragedy. Be that
as it may, if we take il that they
volunteered their services, then, when
the Indian authorities of the  ship
Indian Success came to know  that
there was no hope of rescue of the
Indian Navigator which was burning,
then, was it not the duty of the person
in charge to have dissuaded  those
thirteen persons from facing that tra-
gedy and from going over there? For
what purpose were they going there?
If the captain of the ship sent there?
and compelled them to go, then, in
that case, I shall say that that was a
criminal act of commission; if it be
the case that these thirteen persons
voluntrered  their service knowing
full well that no purpose would be
gserved by their going there, then, 1
submit that it wa< a criminal act af
omission on the part of the person in
charge of the Indian Success, In any
cese, he cannot be exonerated from
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the responsibility, and if that be the
state of things, then, a prima facie
case is made out, and sufficient mater-
ials are there, to launch a prosecu-
tion under section 190 of the Mer-
chant Shipping Act, and I would refer
the hon. Minister alsp to section 363
of the Indian Shipping Act which
gives the Government of India enough
power to take sleps in the matter,
whether there be an enquiry or not.
In spite of any enquiry, the Govern-
ment of India are entitled to take
any action under section 363.

It is said that the enquiry has been
entrusted to some  nautical officer.
We also find from the Merchant Ship-
ping Act that the enquiry can be en-
trusted with a first class magistrate or
a presidency magistrate. But this
type of entrusting the enquiry to the
nautical officer, T submit, will not
inspire contidence owing to various
facltors. Many delicate matters are
involved in it. In this steam navi-
gation company, many persons of
position that their influence are con-
nected. We know all those persons
that influence, particular we know
the big man connected with this com-
pany in our State. If one man who is
a strong prog of the British raj, and
now a philosopher and guide of the
Congress Government of West Bengal
is there, 1 do not know what result
we shall derive from the enquiry by
the nautica] officer in the face of all
these persons. The matter is so very
grave, and many precious lives have
been lost in this, that a judicial en-
quiry and an open enquiry is called
for.

Shri Raj Bahadur: On a point of
order, Sir. So long as the hon. Mem-
ber confines his remarks to the ques-
tions that he has got in his mind and
to certain inferences also on his own
observations, I have got no objection.
But as soon as he beging to come to
certain conclusions which cast a re-
flection or make an insinuation on
certain persons who might or might
not be the subject-matter of the en-
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quiry, will it be fair? That is what
I would like to know,

Shri Subiman Ghose: I have not
referred to any person who is con-
nected with this enquiry or against
whom any enquiry is being held.

Mr. Deputy-Speaker: There was
sufficient identification given.

Shri Subiman Ghose: No.

Mr. Deputy-Speaker: I also got that
impression, or that clear idea. I was
just watching whether he proceeded
forward in that direction, in  which
case I must have stopped him. The
objection is all right. We cannot critl-
cise or make reflections against per-
sons who are not here to reply to
them.

Shri Subiman Ghose: No, that was
not my idea,

Mr. Deputy-Speaker: The hon.
Member ought to be more careful.

Shri Subiman Ghose: I am referring
to persons against whom there will be
no enquiry. I do not refer to per-
s0ns,

16 hrs.

Shri Raj Bahadur: The hon. Mem-
ber is impliciting them in the inquiry.
I do not know how he comes to cer-
tain conclusions.

Mr. Deputy-Speaker: He may make
general remarks, but not reflect upon
the conduct of any particular indivi-
duals,

Shri Subiman Ghose: I nover meant
that.

I wish the Minister could witness the
laceration of the parents, the old
parents, who are crying in agony for
their sons. I personally know one of
them. If the Minister had seen
them, I sumit this half-hearted action
would not have been taken. There
would have been an open judicial in-
quiry so that there might not be any
hide and seek play in this matlcr.
The very question is whether they
volunteercd the service, They are
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not here to say that ‘we never volun-.
teered; we were sent under compul-
sion’. But from attendant circum-
stances one could come to a conclu-
sion as to whether there was compul-
sion or whether they volunieered
service. That can only come to light
through a judicial inquiry.

As I have already submitted, the
light motor boat was found tossed in
the high seas 36 or 40 miles from the
place of occurrence. I kncw there
has been a suggestion by the parents
of these unforfunate pcople ihat they
might be somewhere in the small
islands that arc there within a radius
of 60 miles. They have already ap-
plied to the compelent autherities in
this connection and said that it might
be possible, though they might be
hoping against hope, that they might
be in those itlands near about the
place of occuirence, But uptil now
we have not known in whose posses-
sion these islands are or whether any
inquiry by the Government of India
has becen made in these islands as to
whether these persons are there or
not and have been Jost to all purposes.
This is my submission.

Then I com~ to another point—the
Durgapur Expressway. The con-
struction of roads is a crying nced. I
have absolutely no quarrel, with that.
But I register my opposition to this
project. Roads should be constructed
where there is a necessity for them.
As I have learnt by my two ques-
tions in this House, the Durgapur
Expressway is going to he construct-
ed to remove congestion. The minor
point is there will be a reduction or
dismunition of 24 miles from Calcuttia
to Durgapur. i1 submit thai so far as
Durgapur is ~oncerned, it i3 connect-
ed with Calcutta by rail and by the
grand trunk road. It is said by
Government that boats of the size of
100 ft. by 17 {t. by 6 ft. wil] ply from
Durgapur to Calcutta. From Calcutta
to Burdwan, the connection is by
electric traction. As regards the con-
nection from Durgapur right up to
Moghalsarai, there is a oropossl of
Government to connect it by electric
traction and work is going on at
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break-neck speed. The only thing
that remains to be done 15 the link-
ing of Burdwan with Durgapur—-
some 40 miles. Here, if (he goods
arc carried by electric traction, at a
modest calculation it will save twe
hours, if not more. That will remove
congestion. Bul. I think, this cons-
truction of roads will take away near-
ly 3000 to 4000 acres of arable land
within the Burdwan district itself.
During the British days, therc were
two canals within the Burdwan dis-
trict, that is, one Rondia canal and
the other ®den canal.  After that
there has been Durgapur barrage and
now there i: the net-work of canals
within the Burdwan district taking
away much cf the arable land. Now,
Sir, if this pational project, that is,
the Durgapur Expressway, again takes
away some 3000 to 4000 acres of arable
land, then, 1 think, there will be
hardly any arsble land lef{ to be
irrigated by these canals.

Now, Sir, I come to tais Grand
“Trunk road that starts from the dis-
trict and *own of Howrah, pa:ses
through H»noghly, then come: to
Burdwan district and ultimately to
Durgapur and beyond Durgapur, as
wce all know, the road goes.
request the hon. Minister to examine
this proposition. From Howrah to
Hooghly the road has been natrowed
down because we know tnat therc is
the growth of Greater Calcutta and
on both sides of the Grand Trunk
Road, there are houses and as such
there is congestion. From the town
of Chinsura wkich is the headquarters
of the Hooghly district right upto
Durgapur there is no congestion and
there is the possibility of extending
the Grand Trunk Road. If thar pro-
ject is taken up, that is, from
Chinsura to Durgapur the road is
widened and only one road, that is,
from Howrah to Hooghly is construct-
ed, that will serve the purpose.

There is another aspect of the case.
Just on the southern side of Burdwan
if a bridge is constructed, which is a
<rying need of the people, and from
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there a road runs parallel to Damodar,
not an inch of land will be wasted.
And, I think, the Wesl Bengal Gov-
ernment will agree to it and parti-
cularly the Minister, Mr. P. C. Sen
who has been elected from the other
side of Damodar will agree to it that
there is a crying need for the con-
struction of a bridge just on the
southern side of the town of Burdwan,
If that road is remodelled and con-
nected with Durgapur barrage, then
vehicles can run up and down, Then,
I would submit, there will be lessen-
ing of congestion and there will be
no necessity of constructing Durgapur
Expressway. Sir, it is the fashion
noi to oppose the national project.
But, I think, the national project
which takes away the vitals of the
land should be opposed. If it takes
away ncarly 3000 to 4000 acres of
arable land, then what will the agri-
cullurists do? I would request the
hon. Minister to examsne that aspect
of the matter also.

Mr. Deputy-Speaker: There are
certain hon. Members on this side of
the House, who are waiting to speak.
I do fecl that they are getting im-
patient and justifiably so. I will
come to them, but they will have to
wait for sometime more. Shri
Manay should be very brief, and
those who are to speak from now on
should try to condense their remarks.
Shri Manay.

Shri Manay (Bombay City Central—
Reserved—Sch. Castes): I am thank-
ful to you for giving me an oppor-
tunity to speak. Without wasting
time, I would like to invite the atten-
tion of the Ministry to the grievances
of the Scheduled Caste and Scheduled
Tribe employees of this Ministry. 1
shall not waste time by quoting a
number of instances, though I have
them in my possession. I will quote
only one instance, and that is about
the recruitment and the confirmation
of the Scheduled Caste employees In
the P. & T. department. The com-
plaint is that the communal roster,
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as has been desired by the Home
Ministry, is not being maintained by
the P. & T. department and also some
other wings of this Ministry even
though they are obliged to maintain
it. I will quote the number and date
of the Home Ministry's resolution. It
is No. 31/93-47-Establishment dated
22-8-1947. By this resolution the
Home Ministry had drawn up a panel
for appointment of candidates belong-
ing to different castes in the civil
offices of the Government of India.
In framing this roster in 1952, which
was to be given effect to from 26th
January, 1950, the Government of
India, inter alia, desired that further
recruitment to the grades and services
in which vacancies have been filled
on or after the 26th January, 1950,
before the issue of these orders
should, where necessary, be suitably
adjusted with a view to protecting the
interests of the Scheduled Caste
candidates in the matter of appoint-
ment and confirmation to posts in the
Central Government. This is the
order issued by the Home Ministry
which is obligatory on all the Minis-
tries so far as the maintenance of the
roster is concerned. I am very
much surprised to find that the
Ministry of Transport and Communi-
cations have not only not maintained
this roster but that the executives
have tried to mislead this House
through the Minister by saying that
the rosters are being maintained.

My hon. friend Shri B, K. Gaikwad
had put a question in this House—
Question No. 712—wherein he had
asked whether this roster is being
maintained. The Minister replied on
the 9th March, 1961 by saying that
the rosters are maintained. 1 would
like to bring to your notice that the
order was issued by the Director-
General, Posts and Telegraphs, who
sent a copy of the Home Ministry's
ruling regarding the reservation of
permanent posts for the Scheduled
Castes and Scheduled Tribes-in 1950 to
the subordinate offices. But it is sur-
prising to find that the same order
had not reached the Central Tele-
graph Office at Eastern Court. So,
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the Scheduled Caste employees were
left unconfirmed till this issue was
raised in this House.

1 have got certain instances 1n
particular about Orissa, where a poor
clerk had made several representa-
tions reminding the officer concerned,
namely, the Director of P. & T. there,
of the Home Ministry’s order and
mentioning the obligatory duties of
the Director regarding the mainten-
ance of the roster. That poor fellow
has not only been denied the ad-
vantages conferred by this roster but
the Director has wilfully concealed
that order, and this man is suffering
till today.

There are so many Instances aof
this nature by which the interests of
the Scheduled Caste and Scheduled
Tribe employees are being jeopardis-
ed by the executives. I can under-
stand very well the interests of the
executives in trying to overlook
the betterment of the Scheduled
Castes and Scheduled Tribes but
I just fail to understand how the
Ministers could allow themselves to
fall in line with the evil intentions of
the exccutive in blocking wup the
betterment of the Scheduled Caste
employeecs. 1 am quoting the Minis-
ter, for the simple reason that despite
the fact that the communal roster was
not maintained, the Minister allowed
himself to be played into the hands
of the executive and to say that the
roster is maintained.

Another point in regard to which
the Scheduled Castes and Scheduled
Tribes employces suffer wvery much,
the scheduled Castes employees in
particular, is want of accommodation.
I need not say thay the scheduled
castes cmployees who are transferred
to various places find it very difficult
to get accommodation (n private
places. There is no accommodation
provided by the department and when
they try to find accommodation of
their own, because of untouchability,
these poor people are not able to find
accommodation. In this way, un-
touchability is bringing so many
hardships to the cmployees of the
Ministry. Therefore, I would request
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and urge on the Minister kindly to
see that whatever facilities are pro-
vided under the resolutions and rules
of Government are provided to them
without any hinderance from the
executive,

Now I turn to the civil aviation de-
partment, I wish I had the oppor-
tunity to speak before the Deputy
Minister of Civil Aviation was called
to speak.

Shri Mohiuddin: The hon. Minis-
ter is replying tomorrow morning.

Shri Manay: The question of fina-
lisation of working houis of various
categories of staff, the nature of their
duties and such other matters is still
under the consideration of the Minis-
try since 1947. 1 have referred to
this point in my speech last year also
and I was told that the Ministry is
looking into it, and the Ministry
would in a very short time take up
the preparation of these rules. But
let me bring it to the notice of the
Ministry that this has not heen done
so far,

The draft recruitment rules and the
service code are also under compila-
tion. 14 years have passed since then
and this is also incomplete.

About the bus facilitics for children
at Nagpur, Shri Vittal Rao had also
made mention of this point yesterday.
At Nagpur, the Civil Aviation Depart-
ment used to provide facilities for the
school-guing children residing at the
airport colony. All of a sudden,
these airport facilities for the children
have becn stopped. It was to be
stopped trom 1st April. There was
an order by the DGCA to stop this
bus facility mcant for the children
of the employees of the CAD. 1t was
to be stopped, bui the local authori-
ties there have cxtended it for two
weeks more, pending the final deci-
sion by the Ministry concerned over
the representation made by the
parcents of the school-going children.
I would request the hon. Minister to
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conginue this facility since the Minis-
ter has time and again assured on the
floor of the House that they would
look to the interest of the employees
i1 manifold ways. If the Minister is
trying to suppust the order of the
executive to stop this facility, it would
ultimately mean that instead of add-
ing to the facililies already provided,
he is trying to curtail the little faci-
lities that are being given by the
Ministry to its employees.

Sir, there are two caetgories of
drivers in the Civil Aviation Depart-
ment: one is the category of those
holding licences for light vehicles and
the other is of those holding licences
for heavy vchicles. The Pay Com-
mission has recommended two differ-
ent pay scales for these iwo cate-
gories. I am surprised to find that in
the Civil Aviation Department only
one scale is made applicable, and that
too is he pay scale applicable to light
vehicles licence holders. All the
drivers in the Civil Aviation Depart-
ment are paid according to the pay
scale which normally would be paid
to light vehicle licence holders. This
is a serious anomaly. I would urge
upon the hon., Minister to look into
this genuine grievance of the drivers
who are holding heavy vehicle
licences. May 1 also bring to the
notice of the hon. Minister that there
is no driver in the Civil Aviation De-
pariment who is holding a light vehi-
cle licence? In fact, a driver holding
a light vehicle licence is not taken in
the Civil Aviation Department. If
he does not have a heavy vehicle
licence he is not{ taken. Therefore,
it the Ministry wants drivers holding
only heavy vehicle licences, why
should the Ministry not pay them the
scale recommended by the Pay Com-
mission, that is, the :wcale meant for
drivers holding heavy vehicle licences?

Now I would like to turn to the
P. & T. Department, In the P. & T.
Department the declaration of rules
governing the conditiong of service of
the employees are statutorily ordered
under article 309 of the Constitution.
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These are made applicable in the
Railways. Why should mnot they
be made applicable in the P, & T.
Department also? Though they
have accepted it, the plea given
is that they are not yet ready. I
would request the Minister of Trans-
port and Communications to hurry up
with their machinery to complete
these requirements of the employer.

Now, there are ceriain committees
which have been appointed by the
Government 10 enquire into the condi-
tions prevailing amongst the railway
mail scrvice, the telegraph traffic
servire, the extra department service
etc. It is surprising that though the
work of these commitiees has been
compliied the peports are not being
e ther plazed here or made available
{o the members of the public. The
m oo nf the public  are  deried
access o these reports. I desire that
the reporls which are meant for the
employees which are meant for the
knowledge of the publie, should be
mad> available to them. The sur-
prising fact is that the recommenda-
tions of these commitiees are being
implemonted by the department  on
the basis of these reports, but access
to the public who must know about
these reports is not there. Therefore,
I would sugge:t to the Ministry either
to make it a public document or at
least give opportunity to the em-
ployees to know about the recom-
mendations of these committees.

Then [ come to the formulation of
policy in regard to housing for Postal,
RMS, and Telegraph Offices. The
situation is very pitiable. I represent
Bombay city. I know many of the
buildings where the R.M.S, Postal
and Telegraph Offices are situated are
in a very dingy condition. There are
offices Jocated in buildings which
have been declared unfit for human
habitation. It is high time that the
Ministry finds out aiternative accom-
modation for them or construct build-
{ngs of their own so that the dilapi-
dated condition of these offices will
wot be there.

Mr. Deputy-Speaker: The hon
Member should try to conclude now.
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Shri Manay: The post-card facility
is meant for the poor people, and for
that they have to pay 5 nP. per post-
card. Now, 8 nP. is charged for book-
post. There is an anomaly in this for
the reason that the business houses,
which should normally send thelr
printed matter by affixing this 8 nP.
stamp for book-post, take advantage
of the post-cord of 5 nP. They print
the matter on the post-card and take
advaniage of this facility. 1 would
suggest to the Ministry concerncd to
see that printed matter, except matri-
monial and social invitations, should
not be allowed 1o be sent by post-card,
because the pestal authorities are los-
mg on accoung of this,

Mr. Deputy-Speaker: Is this  bell
cnly meant for my amusement?

Shri Manay: No, Sir. As my 15
minutes arc not yet over, I thought you
arc {rying to remind me that I have to
conclude. With your permission, I will
jusy now conclude by saying that the
usage of the pest-card should not be
allowed for printed matiter other than
matrimonial and social invitations,

Mr. Deputy-Speaker: Shri Thiru-
mala Rao may have a few  minutes
bufore 1 call the hon. Minister,

Shri Thirumala Rao (Kakinada):
Sir, I do not want to cut into the time
of my hon. friend, the Minister of
State in the Ministry of
Transport and Communications, but I
think I should briefly bring some points
to his notice. The Ministry over which
my hon. friend, Dr. Subbarayan pre-
sides is one of the most important
Ministries on whose efficiency depends
the working of several key in Minis-
tries, because on the efficlency of trans-
port and communications depends the
economic affairs of the Finance Minis-
iry, Commerce and Industry Ministry,
External Affairs Ministry and the
Defence  Ministry. The  career
of this Ministry has been some-
what chequered because during
the last six years three Ministers
have presided over its destinies.
Therefore, it does not attract much
attention or much consideration from
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the Planning Commission, in the allot-
ment of funds.

Here I want to refer briefly with
shipping first. Regarding the condi-
tion of Indian shipping, I can only
describe it modestly or in a moderate
way, as deplorable. Our ships carry
only 8 to 9 per cent of our overseas
trade. India’s overseas trade now is
Rs. 1,600 crores Rs. 600 crores of exports
and Rs. 1,000 crores of imports, The
bulk of it is carried in foreign botioms.
Now we are paying yearly Rs. 150
crores on freight of which we hardly
get Rs. 15 crores to 16 crores. The
Ministry of Shipping has been trying
its best yo improve the situation and 1
think my hon. friend, Shri Raj
Bahadur, is the only connecting link
between several senior Ministers who
has got some continuity of purpose
and tenure, and he has been able to
do somsthing under the circumstances,
which are noy very encouraging.

I want to say that the present ton-
nage of the world is 130 million tons
and India has only 6 per cent of the
world onnuge.  What concrete steps
have the Government taken to encou-
rage merchant shipping? All the
world over, the prosperity of the
country, the political influenee of the
countty and the cconomic stature of
the country is largely dependent upon
its shipping and communications. In
regard to merchant shipping, I referred
to onc of the oldest books written by
Shri Lala Lajpat Rai, who spoke about
England’s debt to India abou; 35 years
ago. In that book he says that the

ritish carried all their merchandise to
India in their own ships. insured them
with their own insurance compantes,
established their own banks for thelr
banking facilities and drained away
every year about Rs. 1.50 crores from
this country.

To what extent have we been able,
in the altered conditions after inde-
pendence, to change that pattern of
trade or the economic exploitation by
foreigners in this country? We have
been able to look after our own bank-
ing to some extent but not insurance
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and shipping. That is the deplorable
state in which we are now. With all
these things I was amused to hear from
my hon. friend, Shri Mohiuddin, that
the Indian Airlines Corporation has
been subsidised to the tune of Rs. 5§
crores. Whatever undertaking is un-
dertaken by Government, if the public
undertaking incurs a loss it is euphe-
mistically called subsidy. But has the
Shipping Ministry thought of subsidis-
ing the Indian shipping industry at any
time? Has it got any programme of
going to the help of the private ship-
ping industry that has been struggling?
This Indian private shipping industry
is the Cindrella of world shipping.
They do not allow it to enter any of
their markets or any of their associa-
tions unless they stipulate very hard
conditions. Even if you want to buy
a dry cargo vesse] or tanker the ship-
ping companies whisper among them-
sclves, “You should do your best not
to encourage India to come into this
field.”

I want to draw the attention of the
House, as the hon. Minister himself
knows well becausze he is dealing with
this subject. to the fact whether you
have got one dry cargo vessel of 30,000
tons to carry our goods outside. The
estimated sale of iron ore from this
coun'ry for the next four or five years
will be 12 million tons. It is estimated
that by 1965 you will have to export
1,20,00,000 tons of iron ore. Are
you carrying one ton of this iron
ore in Indian hottom:? You are not
able to do it You have agreed to im-
port 17 miilion tons of foodgrains
from America. They have stipulat-
ed a condition that 50 per cent of their
grain should be carried in American
botltoms and they leave the rest 50
per cent to non-American bottoms,
not to Indian bottoms exclusively. Is
therc one Indian ship which can offer
a remunerative price for itself to
carry one ton of foodgrains? There
may be that 15,000 or 20,000 tons, a
small quantity might have been car-
ried by Indian bottoms. Bu‘’ all the
non-American companies e:cer into a
consortium and they dictate the price
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because you have anyhow to carry the
foodgrains from  America. We are
paying Rs. 70 crores to Rs. B0 crores
ag freight for these foodgrains. Every
year they have nearly Rs. 70 crores
to Rs, 80 crores of freight and the
Indian Government, even after
independence, could not utilise this
advantageous position for strengthen-
ing its shipping position in the world
which always depended on private
enterprise.

They have started five or six years
ago the Eastern Shipping Corpora-
tion and the Western Shipping Cor-
poration which, I think. have still to
prove their merit and worth before
the Indian public. They are strug-
gling to do their best. These corpora-
tions are managed by the bureaucracy
as other corporations are being mana-
ged by the bureaucracy. 1 do not say
that there is any particular handicap
in this, but a srasoned senior bureau-
crat is supposed to be good for every-
thing under the sun. It is under thesc
person that these public companies are
run mostly,

With regard to the pattern of trade,
our Rs. 600 crores of exports are so
much diversified that today we are
exporting diesel engines to
England and Germany. The quality
of diesel engineg that arc manufaciur-
ed in India is such that they are be-
ing purchased even by highly indus-
trialised countries. We are exporting
large quantitieg of textiles apd other
traditional articles of export, like tea,
cotton, jute etc. Most of these thinps
are being carried in foreign bottoms.
Thersfore there must he a serious ef-
fort made by the Government of India
to encourage all efforts to bring dry
cargo vessels under the Indian flag.
30.000 and 40,000 tonners are required
and Indian shipping companics are
afraid because they have not got suffi-
cient capital with them, They have
not got sufficient experience. They
are also afraid that Government may
not give them a helping hand when
they are in difficulties with regard to
meeting world competition.

With regard to our oil production, 1
want to say that we have got three
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oil refineries. Burmah-shell reflnes
1.5 million tons of o0il every year.
Caltax reflnes 2 million tons and
Stanvac 3 million tons. Altogether it
comes to about 6.5 million tons. 8.5
million tons of crude oi]l is being
brought into India. Is there one
ocean-going liner or tanker with
30,000 tons capacity that you have got
uptill now? These modern tankers
are going upto 1 lakh tons now. You
must have seen a picture recently
published of an oil tanker of 1,07,000
tons manufactured in Japanczg ship-
yards,

We have got only small coastal ten-
kers of 14,000 or 15,000 tons rapacity.
Two or three of them are plying on
the coast for taking oil from Vizaga-
patam to Calcutta and from Bombay
to other ports. There is no oil tanker
trade in India. This has to be consi-
dered. There is an agreement bet.
ween the Government of India and
the oil companies, which cverybody
knows, according to which these oil
companics are to carry a cerfain
quantity of their imported crude oil
in Indian bottoms. But where arc the
Indian botiomg to carry jt? That is
what they are asking.

We have now entered info an
agreement with Russia to import 1.5
million tons of crude oil and sother oil
products. But have you got onc tan-
ker? Russia ig very friendly fo us
nowadays. She is trying to help us
in every way. Russin has agreed to
our importing a portion of the :up-
plics in our own boitoms. This is a
problem which hag to be see), cpn a
larger canvas of the developing econo-
my of this country. We are now
making every effort, giving every fil-
lip to increase the export trude of this
country. It was Rs, 600 crores this year.
By the end of the Third Five Year
Plan it is expected to go up to Rs
1,200 crores or Rs, 1,500 crores With
all this export market round about
East Asia we are now taking our pliace
on the industrial map of the world,
tryirg to compete as much ag possible
with the industrialised western
nations. But are we making commen-
surate efforts to carry our goods in.
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our own bottoms to the export mar-
ket? That is a problem to whigh the
Government of India should give ser-
jous consideration,

Mr, Deputy-Speaker: The hon.
Member's time is up.

Shri Thirumala Rao: One minute
more, Sir. I have got one locar pro-
blem also. I would request my hon.
fricnd Shri Raj Bahadur to sparc a
litile {ime to me and we do net mind
sitting Jale a few minutes.

Shri Raj Bahadur: Kakinada?

Shrj Thirumala Rao: This i: a mat-
ter on which I would like them to
ponder and give all the support ‘hey
can. T am sure it will be forthcom-
ing from them. Dr. Subbarayan ana
other genior Ministers of the Gov-
. oment of India are sympathetic to
this, .. “Tnding the Prime Minizter, 1
think. B." there iz the lanning
Commiszion. Just ag over the three
irinities  of DRrohma, Vishea and
Maheshwar there is Adi Shakt, there
is what iz knowp a: the Dianning
Commission of India. How unmagi-
native they are that lbhey have provid-
ed for 2 lakh tons for the whale of
the Third Five Pear Plan,

Shri Raghunath Singh: 1.8 Iakh
icny

Shri Thirumala Rao: Rs. 55 crores
is nothing. They must ask for more.
Ther, there is the question of the
development of Kakinada Port. That
Is the centre from which I radiate to
the circumference. THe Kakinada
Port, according to the Iptermediate
Port Development Committee, jg the
safest natural harbour in the whole
of the East Coast of India. The hon.
Minister hag visited Kakinada and he
has seen the port for himself. Several
Ministers have come and they are pro-
fuse with all their good intentions,
which have to fructify some day. As
Dr. Subbarayan very well knows
Kakinada is considered to be one of
the best natural portg in the east
coast that admits of development. It
has got a long history. I want to
draw the attention of the hon. Minis-
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ter to one fact. They are developing
Vizagapatam Port. I want it to de-
veloped. It is all right. By 1985 they
want to export 6 million tons of iron
ore through Vizagapatam. For that
they are building a railway line. In
my previous speeches on the floor of
the House I had said that the line that
connects Vizagapatam with Baila-
dala may be connected to a place
midway between Kakinada and Viza-
gapatam. Last year's intake and off-
take of Vizagapatam Port was 18
lakh tons. They expect it to grow up
to 60 lakhs by 1965—iron ore alone,
leave aside other things. If you read
the repor! vou will find how many
natural defeets there are which are
still to be surmounted at Vizagapa-
tam.

T would like that some portion of
the iron ore is diverted to the K&
nada port and ihal Kakinada port is
developed.

Mr. Deputy.Speaker: The Minister
of Shinping,

Shri Raghunath Singh: The time
should be extended.

Mr. Deputy-Speaker: There are
hon. Membergs who wish to speak be-
fore the hon. Minister of Shipping is
called. But it would not be advisable
to call both the Ministers one after
the other. Therefore any  speeches
that are made after the hon. Minis-
ter of Shipping has spoken would be
replied to by the hon. Minister of
Transport and Communications.
Therefore, they need not feel imna
tient.

An Hon. Member: The time should
be extended.

Mr. Deputy-Speaker: After the
Minister of Shiping has finished we
will consider that point. If hon.
Members are prepared to sit longer, I
will be prepared to sit with them.

Shri Rameshwar Sahu: The time
has already been extended

Shri Raghunath Singh: It has not

been extended.
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Shri Rameshwar Sahu: It has been.
The hon, Minister of Transport and
Communications was to reply today.
Instead, he is to reply tomorrow.

Mr. Deputy.Speaker: Order, order.
These decisions are being taken on
either side there and I am not being
consulted at all. The Minister of

Shipping.

Shri Raj Bahadur: Mr. Deputy-
Speaker, Sir, I am grateful to the
House for once again enlightening us
and guiding ug in the discharge of
our duties, for voicing the feelings
that they have got and for telling us
what our faults of omission and com-
mission are and what our little achie-
vements are. Shri T. B. Vittal Rao
who opened this debate said that this
is an omnibug Ministry, Naturally, its
name is Transport, it deals with om-
nibuses! And it must be realised that
this js one Ministry which, as the hon.
Minister Shri S. K. Patil used to say,
deals with transport on land, water
and sea. All the three elements are
covered by us,

Shri Thirumala Rao: And
too.

either

Shri Raj Bahadur: But we are told
that water came first when the crea-
tion came into being, and therefore I
would like to deal with shipping first.
Because, if I do not do that I will not
perhaps be justifing or vindicating my
little designation as Minister of Ship-
ping.

Mr. Deputy-Speaker: Earth must
come first, water (that is, shipping)
second, and then air,

Shri Raj Bahadur: Air has already
come, Sir. So, I would deal with
transport by water.

A very powerful plea hags been
made by my learned friends in re-
gard to shipping, and I am grateful to
them, particularly to Shri Thirumala
Rao and Shri Raghunath Singh. Shri
Raghunath Singh should congratulate
himself that he has found another
powerful advocate for ghipping in my
ton. friend Shri Thirumala Rao,

92(Ai) LSD—T
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Let me tel] them that all the de-
ficiencies in our shipping tonnage
that we find today are not the crea-
tion of independent India. The his-
tory of shipping, the history of its
trials and tribulations, is an interest-
ing and inspiring story, and a large
tribute has to be paid to those who
really succeeded in at least maintain-
ing and retaining a nucleus of it at
the dawn of independence. And what
was that nucleus? The nucleus was
only 249 lakhs GR.T. By 1-4.51
when our First Plan commenced it
was 3.9 lakh G.R. T. When our Se-
cond Plan Commenced we had
4,80,000 G.R.T. in operation,
and taking into account the ships on
orders we had 6 lakhs G.R.T. That
wags the target of the First Plan. We
had set for ourselves a trget of ©
lakhs GRT for the Second Plan, And
I am happy to report that we have
achicved that target. That was a task
assigned to us, and without trying to
claim any credit for that, let it be said
that despite all the handicaps of
finance, of foreign exchange and other
things, we have today in operation
about—if 1 may only mention a round
figure—8,50,000 GR.T. in operation,
and we have another 65,000 G.R.T. on
order, which brings the total to about
9,15,000 GR.T,

We have spent as much as Rs. 54
odd crores over shipping in the Se-
cond Plan. According to the Lloyd's
register, even today, we have got
9,15,973 G.R.T. in operation. This in.
cludes, however, all vesselgy above,
and including vessels of, 100 G.R.T.
We are computing our tonnage on the
basis of vessels which are 300 GRT
and above,

So far ag our promotional efforts
are concerned, Shri Thirumala Rao
wag asking ‘What has Government
done? Hag it thought of subsidising
shipping’. I would say that subsidy
as such may not have come there but
it is well known that many a step sas
been, taken in the past to promote
Indian shipping, such ag the provision
of development rcbate of 40 per cent,
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the concessional rate of interest on
loans of 3 per cent and the creation
or the establishment of the new insti-
tution or organisation known ag the
Shipping Development Fund, to which
Government have already contribut-
ed Rs. 12 crores, out of which Rs. 2.87
crores were given by way of loans to
the shipping companies in 1959-60 and
Rs. 5.94 crores have been given in 1960
61, and out of this loan assistance, we
have gdded as much as 56,000 GRT be-
cause of this particular step.

The hon. Member also addressed a
question to me whether we have got
any bulk carriers, and whether we
have got any overseas tankers. He
asked only these two questions. I will
add another deficiency to these two,
and that is in regard to tramp ves-
sels. We do not have a substantial
tramp fleet itself. We have got only
vessels of the liner type plying in
overseas trade. These are the three
aspects of shipping which have yet to
be taken care of. But, as I said, we
have been trying to make up a big
lee-way in shipping ag best as we can,
but before I proceed further, I would
like to reply to his point about the
Eastern Shipping Corporation and the
Western Shipping Corporation which
he said have got to prove their mettle
and efficiency, and have got to prove
their worth as public sector shipping
corporations and he asked what they
have done,

Shri Thirumala Rao: I am not
questioning the present state, but still
they are in an infant stage. It will
take some time before they grow.

Shri Raj Bahadur: I think they are
as much adolescent now as any other
Indian shipping company. That would
be apparent from what their present
figures are. When they started, their
investments were Rs, 5.5 crores and
Rs. 2.6 crores vrespectively for the
Eastern and Western Shipping Cor-
porations. At present, the invested
capital is Rs. 10 crores and Rs 129
croreg respectively for the two, bring-

ing it to a total of Rs. 22.9 crores. The
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total tonnage in the public sector at
the beginning of the Second Plan
was 42,000 GRT. At present, it is 1.26
lakhs GRT. The Eastern Shipping
Corporation has 11 vessels with 77,605
GRT and the Western Shipping Cor-
poration has 6 vessels with about
48,573 FRT. In addition, 7 fast
cargo lines with about 6,500
GRT each are wunder construc-
tion at the Hindustan Shipyard Ltd.
The gross earnings of the corporations
in 1956-1957 were Rs. 2.6 crores. Dur-
ing 1960-61, the earnings are expected
to be about Rs. 5 crores. So, they are
gaining in strength, anq with the ac-
quisition of the Mogul Lines, which is
also in the public sector now, although
some shares are held by private par-
ties also, we have added another 4
passenger-cum-cargo ships of 20,899
GRT,

Keeping these results in view, we
are going to take certain steps. Some
hints or suggestions were thrown to us
in this respect, in this House itself
in the past. A question was asked
‘Why keep these two corporations
apart? Why not amalgamate them?’.
We have now finally decided to amal-
gamate the two shipping corporations,
namely the Eastern Shipping Corpora-
tion and the Western Shipping Cor-
poration into one concern which shall
be designated ag the Shipping Cor-
poration of India. It shall have &
non-official of standing as chairman
who, we think, will be appointed quite
early. The existing directors of the
Eastern and Western Shipping Cor-
porations will resign, and g newly
constituted board will be appointed
with a few non-officials also as direc-
tors.

Shri  Narasimhan
How many ICS people?

Shri Raj Bahadar: I will only re-
mind my hon. friend of what the late
Sardar Patel said about the ICS. I re-
member hearing those words from
him in this House sitting on that
side. We cannot dispute his judge-
ment and wisdom. He said about
them that many of them are warth

(Krishnagiri):
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their weight in gold. And many of
them are. Let us agree on that. I
do not say that anybody who has got
the appellation ‘ICS’ after his name
is a paragon amongst men or a para-
gon amongst patriots. But we can-
not cast reflections on them or enter-
tain suspicions or mistrust about them
as a class just because they in their
early life showed some brilliance and
came out successful in the competi-
tive examinations. We also came out
successful in the competition before
the public. They came through the
Public Service Commission and we
came through the Public Commission.
That is the only difference. They are
from the Public Service Commission
and we are from the Public Commis-

sion,

Shri Raghunath Singh: We come
for five years only. They come and
stay for ever.

Mr. Deputy-Speaker: If Shri Rag-
hunath Singh envies their fate, he can
go there.

Shri Raj Bahadur: The public sec-
tor Shipping Corporation is now being
permitted to enter the Burma trade
for the movement of rice and coastal
trade for coal movement as a matter of
policy in emergency, if necessary. Pri-
vate ship-owners were for sometime
not enthusiastic about lifting rice from
Rangoon and, therefore, we had to do
it. We have already allowed 30,000
tons of rice cargo to these shipping

companies.

As said, to fully utilise this invest-
ment, it has become necessary for the
Corporation to enter into lucrative
trade routes as well. In pursuance of
that, it is our intention to enter these
Corporations in the India-UK conti-
nent Conference and we will make
efforts to enter into negotiationg with
our two shipping companies, the
Scindia Steam and the India Steam, to
help us in this matter.

The Government Corporations
would also be going out on two new
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routes. One is the West Coast of
India~-Japan service on liner basis, by
the middle of this year. Negotiations
with the Shipping Conferences con-
cerned have been started and are cur-
rently under way. We also propose
that the Corporations or the Corpora-
tion as would now be established—
should also enter the West Coast of
India-Australia service later in the
Third Plan period, thereby opening
two new routes for the Indian shipping
companies.

So far as the future is concerned, I
will now come to the point made by
Shri Thirumala Rao. We would like
emphasis to be laid on the develop-
ment of tramp shipping—acquisition of
tramp vessels. We did not also have
any bulk cargo carriers. But it is now
important in view of the fact that we
are exporting large quantities of iron
ore and we are also importing large
quantities of foodgrains, to which re-
ference has already been made, that
we should try to encourage the ac-
quisition or construction of bluk car-
riers of appropriate sizes. We would
also like to entre the overseas tanker
trade, and for that purpose we have in
one particular case recently relaxed
the condition of acquisition of tankers
only in the public sector. We have
decided in keeping with our flexible
policy in this matter to allow tankers
to be acquired in the private sector
too.

So far as coasted tankers are con-
cerned we have got 3 Indian flag tan-
kers. It is our firm intention now to
enter into the overseas oil trade The
coastal tankers that we have got are
lifting about 30 per cent of the oil
cargo that is available on the coast.

So far as the Third Plan targets
are concerned, it is true that the net
addition will be only of the order of
181,000 GRT plus replacement of
194,000 GRT, which will bring a tota]
for acquisition in the Third Plan of
875,000 GRT. This is almost equal to
what we have added, or perhaps 1
think it is less than what we have
done in the second Plan period. But
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that is what we expect to do within
the allocations that have been made
available for shipping. This parti-
cular question of aliocation has been
referred to by many an hon. Mem-
ber, and I would only say that we
have got to view the whole question
of allocations against the perspective
of the available resources and finan-
ces for the country. In respect of
priorities as between the  various
items of development which are re-
quired to be taken up, naturally we
have to rest content with somebody’s
judgment and whose judgment shall
it be? It shall be the judgment of
the Planning Commission. It is their
specific duty to do it.

But apart from that, we are taking
certain steps, to which I would re-
fer presently, and which would show
what we are proposing to do in this
particular matter. As a result of the
efforts that we have been making for
sometime, I am happy to say that
three new shipping companies have
come inlo being. While mentioning
to the House that the shipping target
of 9 lakh tons for the Second Plan
has been achieved by us, it is grati-
fying to note that we have succeeded
in attracting new capital to the ship-
ping industry  which is a healthy
feature. During the last 12 months,
three new companies have been re-
gistered, of which two have already
acquired ships some of which are
operating on the coast and in the
overseas gector. One company re-
gistered during the year was the
Surendra Overseas Limited. This
company has acquired four ships
making a total tonnage of 30,000
GRT. The second company to be re-
gistered was the Ratnakar Shipping
Company which has finalised the deal
for the purchase of a new ship of
7,000 to 8,000 GRT from Yugoslavia.
The third shipping venture  which
has been recently floated is the
Jayanti Shipping Company which has
been registered with an authorised
capital of Rs. 5 crores. This company
has recently signed a contract with
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the Mitsubhusi Shipping Company
for the building of four single screw
diesel-driven bulk cargo ships of
30,500 GRT each. The contract of
this company with the shipyard is
subject to the approval of the Gov-
ernment in regard to the price, speci-
fication, etc. Loans from the Shipp-
ing Development Fund will be avail-
able to the company on the usual
terms within the overall allotment
for shipping in the Third Plan for
the acquisition of these vessels.

Moreover, the Jayanti  Shipping
Company is negotiating the purchase
of oil tankers of 30,000 DWT and
over and above that to give it on
charter to the oil companies. The Gov-
ernment have agreed to allow the
tanker acquisition to take place in
the private sector consistent with the
flexible plicy with regard to ship-
ping that we have been following. If
these negotiations succeed, and the
company acquires these tankers, as
we hope it will, a substantial addi-
tion to our tonnage may be expected
in the first part of the Third Plan.

So far as shipping is concerned, 1
think we have really come to a stage
of take-off with these new companies
coming into the field. I think we can
look forward to the future with con-
fidence.

So far as the Shipping Develop-
ment Fund is concerned, out of the
allocation of Rs. 55 crores that we
have got for the Third Plan, Rs. 35
crores are going to be allotted to the
Fund. Out of it, Rs. 15 crores will
be allotted for the purchase of tramp
fleet and Rs. 10 crores for tankers
besides Rs. 8 crores to Rs. 10 crores
for the purchase of other types of
ships including passenger ships. The
public sector will have thus at its
disposal about Rs. 15 crores for ex-
pansion of its fleet and investment in
the share capital. We propose to
follow a flexible policy in regard to
the apportionment of funds so that
the necessary adjustments, if needed,
may be made. For want of sufficient
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trade and cargo coastal shipping has
lagged behind in the second Plan
period, It is true that as against a
target of 488,000 GRT, we have
achieved only a figure of 299,000 GRT
which means a shortfall of 113,000
GRT, but in the overseas sector, we
have exceeded the target by 128,800
GRT, bringing it to a total of
616,800 GRT.

Further, the following measures
are being taken now in respect of the
important question that has been re-
ferred to by certain Members about
the movement of coal. We want to
encourage and utilise fully our
coastal shipping and it has now been
decided that an additional one mil-
lion tons of coal should be moved by
the sea route. The present move-
ment is of the order of one million
tons. In order to implement this
decision, three co-ordination com-
mittees have been appointed; one at
Calcutta, the other at Madras and the
third at Bombay, to look into the
day-to-day problems concerning the
allocation of ships, provision of
wagons, supply of labour, availability
of port facilities, etc. The Chairmen
of the respective Port Trusts are the
Chairmen of the co-ordination com-
mittees and the representatives of
the concerned departments and con-
cerned interests are there, The allo-
cation of this cargo i3 on the basls
that at least 30 sailings will be effec-
ted from the port of Calcutta. Out of
these 30 sailings 6 have been ear-
marked or allotted to Madras port.
The total tonnage of these six 1is
33,500. Cuddalore 2 ships, Tuticorin
8 ships, Cochin 8 ships, Bombay 8
ships, Bhavnagar 2 ships, Porbunder
2 ships, Okha 1 ship, and Jamnagar
or Sikka 1 ship, making a total of
167,000 tons of coal per month or a
total of 2 million tons per annum.

17 hrs,

The Indian Coastal Conference
have agreed to place the necessary
number of ships—I will not say
‘necessary’ but at least 42 ghips to
begin with,—which appears to be
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sufficient for the present. It is pro-
posed that at least 1000 tons per day
would be loaded per ship. 750. to
1000 tons is the figure for unloading.
It has been decided that the entire
scheme would come into force from
1st May. Some rationalisation of the
freight structure might also be neces-
sary in this background,

So far as other points about ghip-
ping are concerned, the only point
which may be of interest to hon.
Members generally is in regard to
the sailing vessels. Shri Manabendra
Shah said that only Rs. 15 lakhg were
provided in the Second Plan and we
did not succeed in finalising the
rules with the result that this could
not be utilised. To a certain extent,
that is right. But the House is aware
that the Indian Merchant Shipping
Act came into force only in 1858 and
for the first time our vessels had to
be registered. No mortgage for gecu-
ring the loans to be advanced could
be effected without registration of
such vessels. A registry of Indian
ships had to be opened. All that
took time. The rules have now been
finalised and they have come into
force. We have already received
certain applications. I am sure what-
ever backlog of developmental
assistance would be there would be
overcome now, In this matter, I can
assure the House that a sum of Rs. 1
crore would be made available for
grant of loans for new construction
and mechanisation of existing sailing
vessels out of Rs. 55 crores provided
for shipping in the third Plan.

In regard to other matters about
sailing vessels I may add that a naval
architect has been appointed who is
drawing up the specification for the
new type of mailing vessels, which
have got to be manufactured. We
have also opened four training cen-
tres for seamen at Bhavnagar, Kaki-
nada, Tuticorin and Karwar. For the
first time, in a systematic manner, we
are trying to organise the salling
vesgsel industry, which ig an import-
ant industry, which employs a large
number of seamen with magnificent
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traditions in sea-faring. It is very extent that our expectations have not

important that we should give as
best an attention to them as we can
possibly do.

In the same connection, I would
take the question of Hindustan Ship-
yard Limited. Some reference was
made to it, I can only say that the
anxiety expressed by certain mem-
bers about lack of orders would be
alleviated if I just mentioned what
the orders are at the moment with
the Shipyard. 'We have already got
an order of one tanker from the Navy
and one from the Scindias. The
Shipping Corporation have decided
to place orders for six ships on the
Yard and have authorised the Mana-
ging Director to enter into negotia-
tions with  the Hindustan Shipyard
for this purpose, Apart from this, we
have assurances from the Scindias
for 2 more orders and from the India
Steamship Company for one more
order. I hope this commitment on
the part of these two private com-
panies will be fulfilled.

Apart from that, as a rule we have
laid down for our shipping companies,
because we give them foreign ex-
change and other assistance, that they
have to place orders for a specified
number of ships necessarily with the
Hindustan Shipyard, in case they
want our permission to go in for
constructions abroad as well. Some
‘percentage or some proportion was
necessary to be decided about that. I
think so far as shipping is concerned
1 have said enough and for want of
time I will not enter into other
matters.

Now I will come to the question
about which my hon. friend, Shri
Masani, of course, in his usual eclo-
quence, had something very hard to
tell us. He said that the Govern-
ment’s policy has rather been one of
indifference and discrimination so
far as road transport is  concerned.
He said that we had not allotted
sufficient funds for road and for road
transport. That may be true to some

been fulfilled. But again I will plead
with him and with the House that in
this matter we have got to take—not
in the sense in which my hon.
friend Shri Manabendra Shah used
the word “pragmatic”, because
“pragmatic” means only business like
—a pragmatic approach and we have
to decide between ourselves asg to
which item we should give priority.
Shall we give first priority to food,
agriculture, irrigation, power, steel
and all the other important items sim-
ultaneously? After all these items
comes the question of education, what
shall be our attitude about it? Then
there are social services, development
of and asistance to backward areas
and backward classes, community
development and all those things. I
would put this question honestly to
any hon. Member of this, which parti-
cular thing or item he would like to
cut down in order to augment, in-
crease or enhance the allotment for
roads and road transport. If we ans-
wer that question frankly, perhaps all
the criticisins that have been levelled
against us that we have not been quite
forceful or that we have been rather
complacent—the usual arguments and
expressions—will all go. If by force
they mean physical force, I would not
be found deficient or wanting. But
that is not the thing required,

It is a question of availability of
resources in the couniry. Shri Masani
always succeeds in making a very
good impression during his speech by
the fine array of statistics and figures
and quotations that he manages to cull
out and present. Of course, these
figures are heartening and enlighten-
ing. His speeches are quite scientil-
lating. I always like to hear his
speeches.

Mr, Deputy-Speaker: Is the hon
Minister trying to disarm his opponent
only by humility?

Shri Raj Bahadar: No Sir. Our
country has got only 1/3 of a mile of
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road per square mile. So far as our
population Is concerned, we can say
that our roads are less than one mile
per 1000 of population. We can also
say that in the matter of vehicles we
are so deficient that we have got only
4,50,000 to 5,00,000 vehicles as against
“70 to 80 million in the United States.
We have got only perhaps less than
one vehicle per thousand of popula-
tion whereas Spain has 8, Ceylon 9,
UK. 100 and USA 400. All these are
very very impressive things to say. I
.«do not deny for a moment that they
are not there. I do not say that they
should not quote or mention the
figures of USA which is a country big-
ger than ours in areas, but to compare
a country like Spain, Ceylon or Malaya
would not be quite correct. Apart from
that, we cannot forget that we have
been heirs to a particular set up. All
this want, all these deficiencies, all
this backlog of development have
come down to us as though we have
inherited them. We must also realise
that in the course of the last so many
years we have tried to fight hard
against this backlog and to do what-
ever has been possible.

In this connection, Sir, let me quote
one or two figures for my own edifl-
cation and also for the information of
the House, Targets have been quoted
over and over again. So far as roads
are concerncd, our Nagpur Plan was
for 123 lakh miles of surfaced roads
and 2.08 lakh miles of unsurfaced
roads, i.e. 3.31 lakh miles. As against
it, today we have 1.44 lakh miles of
surfaced road and 2.54 lakh miles of
unsurfaced road, which mrang we have
excecded the target of 3.31 lakh miles
and have gone up to 3.98 lakh miles.
Now, if we have done that two years
before the twenty-year period has ex-
pired, that is not a bad performance.

Shri Radhelal Vyas: But certain por-
tions of the rountry are lagging far
behind, for instance, Madhya Pradesh.
I wag not referring to all India

figures,

Shri Raj Bahadur: What I have
stated here is about the figures that we
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have achieved on average and if parti-
cular areas have rather been unlucky,
that is not entirely the fault of the
Centre. My hon. friend, Shri Radhe-
lal Vyas, if he asks me to take up the
responsibility of buliding State roads
in Madhya Pradesh, that will be a very
dangerous thing. If I were to do that,
the entire Constitution has got to be
scrapped.

Shri Radhelal Vyas: I am speaking
about the national highways.

Shri Raj Bahadur: We have given to
Madhya Pradesh its share, Out of the
three new national highways which
we could add last year, we have given
one to Madhya Pradesh.

An Hon. Member: What about Pun-
jab?

Shri Raj Bahadur: So far as defl-
ciencies on the national highways and
the amount required to be spent on
them are concerned, my hon. friend,
Shri Masani, quoted the President of
the Indian Roads Congress, who is the
Joint Secretary in the Roads Wing. All
the quotations of facts and figures were
perfectly all right and made in excel-
lent spirit, and I think we must con-
gratulate him, because he simply told
the country, the engineers of the coun-
try and the government of this coun-
try as to what the conditions are.

After all, these 150 rivers have re-
mained unbridged for generations and
centuries. We did not have all these
highways, We tried to create them.
We can frank'y say what the bridges
that we have constructed are. But
we shall not be able to take any new
bridge in the Third Plan period. To-
day, th's morning, a calling attention
notice was there about a bridge near
Broach. We cannot construct that
bridge because it requires Rs. 2 crores
and we have our hands full. Even
80, we hope in the Third Plan period
all the missing links in the national
highways will be eliminated.

So far as the particular question
raised by Shri Radhelal Vyas is con-
cerned, namely, the Gwallior-Jhansi
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section, I can only tell him that
particular question has to be viewed
from the point of view of Agra-
Bombay national highway, national
highway No. 3, and it passes through
Agra-Gwalior-Shivpuri. Beyond that
is the other national highway, Shiv-
puri-Jhansi, Sagar-Nagpur road. Now,
the Jhansi-Gwalior sector of the road
is a State highway. T do not think
that finance is available now to in-
clude it and we shall not be able to
take it up. I do not think it is possi-
ble for us to take it up. But let
me assure him that whenever funds
are available, such missing links that
can be provided for will be duly con-
sidered.

Shri Radhelal Vyas: Money can be
diverted from gsome other minor
items.

Shri Raj Bahadur: I think that is
hardly possible at this stage.

So far as road allocation for Third
Plan is concerned, if I may say so,
things are not as bad as they were
initially, to use the expression of my
hon. friend, Shri Masani. In the
First Plan, we had allocated Rs. 131.34
crores. In the Second Plan the
allocation was Rs, 220 crores plus the
amount available in the Central Road
Fund. In the Third Plan, we are
going to have an allocation of Rs. 300
crores,—Rs. 47'5 crores for national
highways, Rs. 30 crores for the aided
schemes, inter-State roads and roads
of economic importance, to which a
reference was made by Shri Mana-
bendra Shah, Rs. 27.68 crores for
Union Territories and Sikkim and
Rs. 195 crores for the State sector.
Now, I do not know what figure of
percentage these will come to, so far
&s percentage are concerned.

Apart from these, there is the ques-
tion of border roads. Yesterday, my
hon. friend, Shri Manabendra Shah
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was rather worried about the fact
that we are not giving him sufficient
information. He was also worried
about the fact that in the Border
Roads Development Board the Minis-
try of Transport and Communication
is not properly represented. He want-
ed the Transport Minister to be the
Vice-President of the Board instead
of the Defence Minister. He was
asking: why we should not take the
country and the House into confiden-
ce and say what roads we are going to
have and what are the alignments,
where they will pass and all that.
1 would only put one question to him.
He lives much nearer the border than
I do. My house is about 500 miles
or more from the border. His is
much nearer. Can he for a moment
tell us what is the alignment of the
roads on the other side of the border
near which he ig living, or for that
matter, of border roads anywhere in
any country of the world? I do not
think that that is known to anyone of
us or that that is generally known
even to the people of the country.
This is a matter on which T think I
should stop here. I should not go
further. It is enought if I say that
the hon, Defence Minister is there
because much of the construction work
has to be supervised by him. It
would be rather unfair on his part to
say that we have been weak or
complacent. The Minister of Trans-
port is not there because the Ministry
of Transport is  already re-
presented on the Board, because
some assistance might have to be taken
from the State Governments and the
State Secretariats in matter of equip-

ment, personnel and other th'ngs.
For that the Minister need not be
there. The Secretary is sufficient.

That is what it comes to. I hope that
my hon. friend will be satisfied by
the observations that I have made.

So far as the question of vehicles is
coencerned, 1 would tell my hon.
friend, Shri Masani, that the following
figures might perhaps be a little in-
teresting. In 1950-51 the number of
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buses wag 34,411 and the number of
trucks was 81,888 making a total of
116,299. In 1955-56 this number went
up to 165,558—an increase of 49,329.
In 1960-61 this figure is going to go
up to 244,673—an increase of
78,115. The percentages can be
be calculated. They are not bad. The
Third Plan targets will take us from
a total of 516,507 for all motor vehi-
cles in 1960-61 to 800,000 vehicles in
1965-66 Against an increase of about
60 per cent from 1955-56 to 1860-61,
there will be an increase of 100 per
cent in the number of vehicles. As
against an increase of 147,765 between
1955-56 and 1960-61 it will be 300,000.
So it can be judged so far as the
question of increase in the number of
vehicles is concerned. So far as the
expansion of the automobile industry
is concerned, we have accepted the
recommendations of the Ad Hoc Com-
mittee on automobile industry general-
ly and it may be said that whatever
could be done keeping in view the
foreign exchange position in the coun-
try is being done.

Road transport depends for its
expansion on the number of motor
vehicles and on the development road
system. My hon. friend would agree
with me about that. Let us recog-
nise that it depends more on vehicles
in our country than on roads because
it has to be admitted that in our
country the mileage of roads, what-
ever it is, keeping in view the num-
ber of vehicles is not fully utilised
except in industrial or urban centres
and urban approaches. We do not
see much signs of congestion. What
is the cause? The cause is that we
have not got the sufficient number of
vehicles. The automobile industry is
now pulling up. If we want to in-
crease road transport, we have to in-
crease or expand the production of
the automible industry. There is the
key to the promotion or development
of the road transport industry. Let
me know a single instance where a
single truck, whatever be the difficul-
ties in getting permits etc., is lying
idle or is waiting for some custom to
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be provided to it. There is not a
single instance.

Sardar Iqbal Singh (Ferozepur): It
is due to the operators because they
are hardworking.

Shri Raj Bahadur: That gives the
answer to the other objection which
my hon. friend raised which was about
taxation. 1 am quite aware that the
road transport industry is really con-
tributing so fars as the State and
Ceniral exchequers are concerned con-
siderably. During the course of the
Second Plan period it has been esti-
mated that as much as Rs, 600 crores
have been contributed by the road
transport industry to the State and
Central exchequers. It is estimated
that during the Third Plan period it
might be go to Rs. 800 crores or
Rs. 1,000 crores. We have been con-
tributing at the rate of Rs. 120 crores
per annum to the exchequers of the
Centre and the States put together by
way ot taxes and other things. We
also know that one truck or one bus has
got to pay almost about one-fourth or
a little less than that of its whole
price in taxes. Tt may be Rs. 6,000
per truck—that is there. Despite all
this, despite all the levies, what is the
position? The position is that trans-
port vehicles are in demand; trans-
port permits are in demand; finance,
for purchase of transport vehicles are
also in demand, so much in demand
that they carry perhaps, the highest
rate of interest in the country, that
no other industry could pay. In some
cases private loans carry as much as
20 per cent, 30 per cent or even 40
per cent. So, with finance being so
much in demand for this industry,
with no vehicles lying idle, you can-
not say that Government has been
overlooking the interests of road
transport.

The question that arises is: how
much can our roads hold, so far as the
pressure of traffic is concerned, for
expanding the road transport indus-
try at a quicker pace. Could we just
take the number of vehicles from
800,000 to 16,00,000 for the Third
Plan?
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Shri Goray: That means they are
prospering in spite of you.

Shri Raj Bahadur: May be. You
may say that. But let us also realise
that road transport industry 13 a
young industry. If I may say so,
compared to railways or the builock
.cart, motor transport is very very
young. It might well be called an
“‘upstart’ An upstart’s lot we know.
An upstart will be viewed with sus-
picion. It has got to prove its merit.
Nobody can deny its future. In times
to come greater emphasis will have
to be put on read transport and 1
-quite agree that quite a substantial
quantity of coal also can be moved by
road. Perhaps, in the scheme that we
have got now for the movement of
coal this will have to be done. So far
as ports of discharge are concerned,
larger quantities of coal will have to
be moved by road transport in any
case. Are our roads prepared for it?

Then there is the question of cost
per ton mile of road transport. That
cost per ton mile can be reduced
only if the road surfaces are improv-
ed, and weak culverts and bridges
strengthened so that they can bear
the pressure of heavier trucks. I
quite agree with my hon. friend Mr.
Masani that we should allow larger
and heavier trucks Then we should
have wider roads, with better road
surfaces and stronger bridges and cul-
verts. We are thus moving in a circle.
If you want this you have to provide
for that. If you provide for that you
have to take it from somewhere.

Shri M, R, Masani (Ranchi-East):
May 1 put a question? The problem
I put before the Min'ster yesterday
wus this, When the Railway Board
can get crores of rupees for putting
dp new lines at a cost of Rs. 10 lakhs
per mile, why iz the Transport Minis-
try not able to get money from the
Planning Commission for laying
broad roads at one-third or one-fourth
the cost to render greater service to
the country?

Shri Raj Bahadur: The railways
have to do their allotted task. Their
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task is carry bulk commodities and
long distance passengers. I am sure,
even if Mr. Masani was put—I do not
know whether it is possible—in
charge, he will not scrap the rail-
ways. He will be the first person to
protect the'r interests.

Shri M, R, Masani: I would not
build any more lines.

Shri Raj Bahadur: I think the lines
that are being laid are far behind
the demand of all the Members of
the House put together. Members
themselves make so many demands.
Every Member wants one line or an-
other. Even I want a Railway line in
my place.

An Hon. Member: The number of
Members from his party is very few.

Sardar Igbal Singh: The hon
Minister just now said that our roads
and bridges are not ready to take
more trafficc. I would ask one ques-
tion. In the last ten years has any
bridge been broken or any damage
done to it due to overloading of any
truck? Or is it an argument put for-
ward by corrupt officers who do not
want that the road transport should
be encouraged?

Shri Raj Bahadur: I will take the
hon. Member at his word. Is it
not a fact that despite all the res-
trictions, a truck is loaded as much
as the operator desires and he is
getting away with it? How is the
corrupt official concerned with
this? It there be one, he
would be interested in more roads
coming up. He will be more int‘eres-
ted in more works being undertaken,
according to the hon. Membe s philo-
sophy. I do not, however, subscribe
to that philnsophy.

Shri D. C. Sharma: Which philoso-
phy do you subscribe to?

Shri Raj Bahadur: The hon. Mem-
ber Mr. Sharma’s philosophy, if
there is one.

Now, there is one question that was
put by Shri Masani, and that was
about his own committee, the com-
miitee named after him, the ad hoc
Committee on Transport Reorganisa-
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tion. We have expressed our grate-
fulness to him for all the work that
he did on that committee, and we
are not at all unmindful of the hard
work that he and his colleagues have
put in there and the valuable recom-
mendations that they have made. We
have done sll that could be done
with as much speed as was possible.
No sooner hjs report came and was
printed, we put it before the Trans-
port Development Council. Their
advice was that it should be sent to
the State Governmentg for their views
and comments. That was done. After
that, it was put to the State Trans-
port Commissioners/Controllers Con-
ference. After that it was placed
before the Central Road and Inland
Water Transport Advisory Committee.
‘They made their recommendations.
Then the Transport Development
Council considered it and came to
certain conclusions. All the recom-
mendations were accepted with
slight modifications, except two. One
-was perhaps about liberalisation of
permits. That was because the Neogy
Committee was coming into being.
‘The other one I do not recollect at
the moment, but there were only two
small questions. But on a!l major
things, whatever we could do was
done, and I will only, in brief, refer
to what has been done so far as the
Central Government is concerned. So
far as the State Governments are
concerned, my hon. friend knows the
position very well.

The most important demand was in
respect of consolidation of taxes, and
the other was that double-point taxa-
tion be eliminated in favour of the
single-point taxation. And on both
T am happy to say that we have
achicved a considerable measure of
success. The principle of consolida-
tion of taxes has been recognised. It
‘has been approved and recommended
by the Transport Development Coun-
cil. Al] Sta'e Governments are agree-
ing to it. They will take some time
to pass through the necessary legis-
lation.

Shri EKhadilkar
rosé—

(Ahmednagar)
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Shri Raj Bahadur: Sir, I am in the
hands of the House. I am prepared to
answer any questions that Shri
Khadilkar may put to me. But let
me not be asked to zit down after
that because I have so many things te
say.

I would only, in brief, refer to what
has been done.

Shri D, C, Sharma (Gurdaspur): I
would request . ..

Mr. Deputy-Speaker: No questions
now. All questions might be reserved
for the hon, Minister of Transport
and Communications to answer to-
mOrTow.

Shri D. C. Sharma: Yesterday the
hon. Minister said to a Member that
he would discuss the problem with
him. Now the impression has gone
round that the Minister wasg not able
to reply to him.

Shri Raj Bahadur: No, I am pre-
pared.

Shri Khadilkar: The hon. Minister
replied to Shri Masani’s points. What
happens to the inter-State transport
licences, because that is another
bottleneck? The hon. Minister has
not referred to that.

Shri Raj Bahadur: As I said, at
present the arrangement is that the
State concerned come to some settle-
ment, and I can say that the Inter-
State Transport Commission has also
been functioning quite effectively in
this matter. Wherever there wag no
agrcement they have tried to bring
about an agreement; and in many
cases disputes have been settled re-
garding the number of permits to be
issued by either State this side or
that side, and endorsements and all
that, and good progress has been
made. But the main question is how
could expansion of the road transport
industry or of roads be affected. So
far as the number of permits without
anv restrict'on is concerned, that {s
a question which hag to be answer-
ed by the Neogy Committee In its
fina] report.

On that I will again come back to
the Masani Committee report and
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refer to the more important things.
He said that a larger allocation of
fore'’gn exchange should be made to
ensure an adequate supply of vehicles.
That has been done, and it is refiected
in the figures which have been fixed
for the target for the Third Plan.
The other thing was that the Trans-
port Wing in the Union Ministry of
Transport and Communieations should
be strengthened. @ We have a Joint
Secretary, and in keeping with the
demand or partially with the demand
that Road and Transport should be
under the same officer, the Joint
Secrctary (Roads Wing), who is also
the Chief Consulting Engineer (Roads
Wing), is in charge of the Transport
Section. He ig assisted by a Deputy
Secretary and two Under Secretaries.
In that way we have tried to imple-
ment it.

The next recommendation was about
the Reserve Bank issuing directives
to the State Bank and Scheduled
banks to advance money on a hire
purchase basis. In this matter the
Transport Development Council advis-
ed the State Governments to set up
Transport Finance Corporations. We
are now trying to prepare the neces-
sary scheme for that on the lines of
one which the Andhra State Govern-
ment has already tried to evolve.
Then, comes the questio of develop-
ment rebate. This was not possible.
Development rebate is not on items
that are produced; it is on the plant
or on the machinery or the indus-
try as such which produces the things.
Development rebate can perhaps be
allowed to the textile mills, but it
cannot be given on commercial
vehicles or motor cars,

Shri M. R. Masani: What about
ships?

Shri Raj Bahadur: There is develop-
ment rebate on ships a'so.

Shri M. R- Masani: Then why not
pass it on to trucks also?

Shri Raj Bahadur: Then, I come to
moratorium on nationalisation. So
far as ‘he moratorium on nationali-
sation of goods transport is concern-
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ed, it is already there up to the end
of the Third Plan, but further
consideration will have to be stayed
until the Neogy Committee submits
its final report.

Shri Braj Raj Singh: If Shri M. R.
Masani comes into power by then, he
will make it permanent.

Mr. Deputy-Speaker: Order, order,
If the hon. Minister continues to look
at me, there would be less of inter-
ruptions.

Shri Raj Bahadur: All right,

I would not like to say much about
the Neogy Committee’s interim report.
It is not for me to make any com-
ments on the interim report, because
I hope that the House will offer its
comments, and the concerned people
and the people in the industry will
also make their comments. I can only
say that the task assigned to the
Neogy Committee wag an extremely
difficult one, a task which has not yet
been solved, T think, in any other
country in a satisfactory manner,
namely to lay down the exact pro-
portions or the ratios in which each
from of transport, rail, road and ship-
ping will have to be developed, and
how much should be invested on roads,
how much on railways and how much
on shipping. So, that ig not an easy
thing. They have got to formulate the
principles on which a national trans-
port policy hag to be evolved
Natural'y, therefore, they have only
come forward with this sort of ques-
tionnaire; even if it is a questionnaire
and we may not call it an interim
report, still, they have not gone out
of the way. Let us see what they
have got to say finally and what ans.
wer they have got to give to the main
question about what we shall do to
meet the requirements of the growing
economy of our country and what
role each from of transport shal' play
in that particular context. I hope that
when the time comes, they will give
a proper answer to these questions.

In passing I shall refer to the point
made by Shri T. B. Vittal Rao. He
said that Nagpur and Hyderabad



~767 Demands

should be connected by a national
highway. I am happy to inform him
that they are already so connected.
National Highway No, 7 already con-
nects Nagpur with Hyderabad via
Adilabad, Nirmal, Nizamabad and
Karmareddy. Perhaps, he has got
some other towns in view.

Shri T. B. Vittal Rao: That is a
longer route.

Shri Raj Bahadur: My information
is that it is a shorter route.

Shri Narasimhan: The longer the
route, the better the connection.

Shri Raj Bahadur: After all, a na-
tional highway is a national highway,
and one of the principles is that it
must be as straight and as short, as
possible.

A point was made by Pandit D, N.
Tiwari about the bridge across the
Ganga in Bihar. It was under con-
sideration for four years from 1954
to 1958. No less a person than Shri
M. Visveshwaraiya was called upon
to express his opinion. He studied
and recommended Mokameh. The
reason was this. As the hon. Mem-
ber should know very well, opposite
Patna on the north bank comes the
Gandak, which joints the Ganga. A
little away nearby is also the Gan-
daki, Then, the Sone river also joints
a little south of it. The Patna city
fs lying in a low level area. The
danger was that the embankments
that are at present protecting it might
all be faced with a calamitous situa-
tion, inasmuch as the construction of
the new bridge might divert or de-
fBect the course of the rivers, and if
the rivers with all their fury come
and rush against Patna, and there is
any danger because of that, I am
sure my hon. friend will be the last
person to make any such suggestion
about it.

Pandit D, N, Tiwari: May 1[I ask
just one question?

Mr. Deputy-Speaker: All those
questions may be addressed to the
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hon, Minister of Transport and Com-
munications when he speaks, Let
there not be any questions now,

Shri Raj Bahadur: Then, I think
there was some confusion, if 1 might
say so, about the real state of affairs,
so far as the provision for inter-State
roads in the current year's budget
proposals is concerned. I would point
out that the provision is already there,
and it will be found at page 397 of
the Ministry of Finance Demands for
Grants. On account of the new prac-
tice that we have followed, individu-
al Ministries are not required to show
it against their heads, but a consoli-
dated demand under the Ministry of
Finance for all grants to States is
included, and so also the Demand in
respect of the State roads of econo-
mic or inter-Statc importance for the
current year.

About the West Coast roads, we
have been going apace. I can say
that much progress has been achiev-
ed. We have already sanctioned and
spent, I think, about Rs. 402 lakhs,
and the total sanctions for the three
States concerned come to Rs. 616
lakhs. As far as the bridges are con-
cerned, out of the 13 bridges in Mysore
State, 4 have been completed, 8 are in
progress, and only one remains to be
sanctioned. In Kerala, 8 bridges are
there; 5 have been completed and 3
remain to be sanctioned. As regards
the point about a bridge over the
Ganga and Ramganga, to which re-
ference was made by my hon. friend,
Shri Mulchanq Dube, I may say that
as both these projects would come
within the sphere of State roads, it
is the primary responsibility of the
State Government to do something
about them. We would be glad to
help so far as we can as regurds
funds or allocation in connection with
inter-State roads and roads of eco-
nomic importance.

Now, I think I may come to......
Mr. Deputy-Speaker: Conclusion.

Shri Raj Bahadur: No Sir. I have
to say something about tourism and
about water transport,
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Shri M, B, Thakore: What about
development of ports.

Shri A, M. Tariq: There has been
no speech on tourism.

Shri Raj Bahadur: As regards
development of ports, I will only say
that just as in the First Plan
the highlights were the Kandla and
Bombuy Marine Oi] Terminal project,
in the Third Plan—or the Second
and Third Plan put together—we will
have the Haldia auxiliary port and
the Bombay modernisation scheme,

So far as the main question of
Hooghiy and the port of Calculta ie
concerned, this subsidiary port will
help its traffic. Apart from that the
fleet of dredgers at the port of Cat-
cutta has been strengthened. We
have added a second-hand dredger
Matina, and also a new one, Churni,
which would soon be active. This
wil] also answer the question put by
my hon, friend, Shri S. C. Samanta,
namely, that the dredgers that we
acquire should be such that the spoil
Is thrown not in the river or channel
but on the bank or on safer places.
It has been provided in this particu-
lar dredger Churni that the spoil that
will be dredged will be thrown that
way. Then the dredger Ganga Is also
being renovated. We have also
directed our attention to the need
for having two estuarian dredges for
the estuarian bars below the Balarl
bar.

River training works are going on
well, Akra was completed in 1985,
Fulta point scheme is expected to be
completed in 1962. The construction
of spurs to train Balari Bar along
Diamonds Sands is also there,

As regards the question of the
Farraka Barrage, I need hardly re-
peat what my hon, colleague, Shri
Hathi, has said. So far as we in the
Ministry of Transport are concerned,
we know that this Farraka Barrage
is an absolute necessity for the port
and city of Calcutta. To avoid it or
to delay it would spell disaster, so
far as that port Is concerned.
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Shri Narasimhan: What about
Tuticorin?

Shri Raj Bahadur: As regards
Tuticorin and Mangalore, I think
they are so important that a Minister
of State should not make any an-
nouncement about them. So I will
leave it for my senior colleague to
make that announcement,

Shri Subiman Ghose were rather
pungent—if I may use that expres-
sion—in his observations concerning
the tragedy that took place. I can
quite appreciate the feelings of the
relatives of the victims. I am en-
tirely in sympathy with them. We
cannot bring back those lives which
have been lost. That is evident. But
we shall leave nothing undone so far
as the inquiry is concerned and so
far as the compensation part of it is
concerned. We have already arrang-
ed to disburse the balance of the
wages ctc, and to return the things
and personal effects to the relatives
of the missing officers and crew and
have also arranged to make payment
of compensation for three officers,
The relatives of the three officers have
been paid compensation according to
the terms of their service—contract,
plus additional 50 per cent. Eight
seamen—4 Indians and 4 others—have
been given full entitlement plus an-
other 100 per cent. ex gratia. The
two cadets have been treated as junior
officers and payment of a lump sum
compensation has been made to them.

So far as this matter is concerned,
al] the questions that arise in one's
mind, all that arises in Shri Subi-
man Ghose’s mind may or may not
be relevant. I cannot say. But it is
necessary under section 3359 of the
Indian Merchant Shipping Act that
a preliminary inquiry should be held
first. After that, a formal inquiry
under section 360 is ordered. So we
have got to wait for that. The neces-
sary procedures or processes have
got to be followed. It may be men-
tioned in this connection that an offi-
cer who Is an important witness in
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the whole matter is iI1, Therefore, on
accoun? of that, there has been some
delay in the preliminary enquiry.

Now, I will come tourism. This is
a subject which, I think, is the first
love of my hon, friend Shri Tariq.
I would have been glad if I had his
views on this subject. I was really
waiting for his nice comments on the
subject—but I am sorry........

Mr. Deputy-Speaker: There are two
or three Members who want to speak
on tourism. Is it possible that the
Minister could reply to that after
they have spoken?

Shri Raj Bahadur: This point has
to be replied by me. Sometime ago,
it was observed that......

Shrl A. M. Tariq: There has been
no reference at all to this. I have
not yet spoken. So, there is no ques-
tion of the point being replied to,

Shri Raj Bahadur: I am interven-
ing in the debate and 1 must say
what has been done or what has not
been done in regard to this matter,
I will say a few things about what
we are trying to do about it. We
know that the main handicap with
us in one of hotel accommodation.
For that purpose, we have taken cer-
tain steps which have been mention-
ed from time to time and which 1
need not repeat. The Industrial Fin-
ance Corporation Act has been
amended, and it is proposed to amend
the State Finance Corporation Act
shortly. A new tax holiday for five
years for new ventures in the hotel
industry has been secured from the
Ministry of Finance and a provision
about it has been included in the
Finance Bill. Apart from that we
are giving the necessary help for the
import of equipment and provision of
land, ete.

There Is an Important thing which
has been pending and which has
been recommended to us by the Hotel
Standards and Rate Structure Com-
fittee, and that is the need for classi-
fication. We have given sufficient
time to the hotels, and it has been
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decided to set up a Hotel Classifica-
tion Committee by the middle of this
year.

Then there was a very difficult
point in regard to liquor permits for
our foreign visitorg and tourists. They
had to go from pillar to post when
they came to India for permits, After
a good deal of cffort, I am glad to
say that all the States have now
concurred in the introduction of the
system of all-India liquor permit for
foreign tourists. These permits which
will be valid for the duration of the
visa of the foreign tourists, will be
issued by the Indian Missions abroad
before the tourist actually embarks
on his journey. It Is expected that
this uniform procedure will eliminate
delays and inconvenience caused to
tourists and will avoid the possibi-
lity of any embarrassing situations
due to inadvertent violations of local
laws. Under this scheme, it is cn-
visaged that there will be a single
permit which will be uniform in its
scope, content and period of validity.
The Government of India touriat
offices situated at the four major ports
have also been empowered or autho-
rised to issue liquor permits in cose
the liquor permits are not brought
by the forcign tourists. This has
been possible only because of the
willing co-operation of the various
State Governments, and I take ‘his
opportunity to thank them for the
co-operation they have extended to
us.

There is another important thing
to which I would like to invite the
attention of the House, and that s,
on the 24th of this month, there be-
gins an important seminar, under the
auspices of the ECAFE, It would be
on tourism. This is going to be a red
letter day in the history of the tour-
ist industry in this country ,and the
Prime Minister himself has been kind
enough to agree to inaugurate the

' geminar on that occasion. Delegates

and representatives from the United
States, United Kingdom, Japan and
other countriegs are expected to come.
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We have made proper arrange-
ments—rather the proper arrange-
ments are nearing completion—for
winter sports at Gulmarg, In regard
to publicity, we have taken some
new steps both in regard to the ex-
tent and content of publicity. So far
as the extent is concerned, instead of
dirceting all our publicity to the west
European countries, the United States,
Australia and New Zealand, we are
now directing it also to countries such
ag Thailand, Malaya, East Africa,
UAR, Japan and other places. Se-
condly, we are now giving a new
slant to our publicity in so far as
we are now stressing not only  the
fabulous and exotic aspects of India
but also the fact that India offers an
inexpensive and a comfortable stay.
That is an aspect which is of import-
ance.

About the number of tourists that
visited our country, I might say that
the total] number during the calendar
year 1960 worked out to as many as
1,23,095, This number excludes the
nationals of Pakistan. This figure
may be viewed against the number
of visitors that we had in 1959, which
wag 1,09,464. The increase is 12'5
‘per cent.

The tourlst earnings or the foreign
exchange earnings from tourism have
tisen from Rs, 19:11 crores in 1859
to Rs, 21 crores, So far as the pro-
gress of work regarding tourism is
concerned, I would say that rest
houses and canteens at about a dozen
‘places are nearing completion. They
are expected to be put into use by
‘the middle of this year.

Dr, Samantsinhar (Bhubaneshwar):
What about guides?

Shri Raj Bahadur: We are trying to
train them,

Wo-k on the building of rest houses
and canteens at 4 other places is in
progress and is expected to be com.
pleted by the end of the current finan-
-clal year. Low income group rest
thouses at 18 places and log cabins at
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8 places are also ready. Work on 7
more cabins is nearing completion, In
addition to the 12 tourist offices
directly run by the Central Govern-
ment, 50 tourist bureaus are run by
State Governments at present,

About allocation of funds for the
third Plan, I am happy to say that
against the tentative allocation of
Rs, 5 crores included in the draft
outline, under tourism, it has been
increased to Rs. 7-25 crores, which is
a good increase.

So far as the forecast for the
future is concerned, we may look
forward to a larger number of
tourists next year, which may go up
to 140,000, I think we have taken a
good step forward in this direction.

About inland water, it was said that
we should connect the Cauvery and
Ganga, This is a dream which has
to be realised some day, maybe per.
haps in our generation; that is an
ideal. I think it will take some time.
So far as the question of Buckingham
Canal is concerned, a point was raised
that as against an allotment of Rs, 115
lakhs, only Rs. 10 lakhs remained
after appraisal and that even was not
spent, The blame does not lie at the
door of the Central Government. The
State Government also find it a diffi-
cult{ problem because so far as the
Buckingham Canal is concerned. The
road and rail lines run paralle] to it
and therefore, they are not perhaps
finding it profitable. Even so, we are
taking steps to encourage them.

Another point about Mangalore and
Kakinada was ralsed by my hon,
friend, Shri Thirumala Rao. I do not
know anything specific about it. I
will have that matter looked into.

I know I have taken more time, 1
am thankful to you, Sir, for giving
me so much time,

Pandit D, N. Tiwarl: A wrong im-
pression has been created by the
statement of the hon, Minister. The
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Visveswarayya Committee recom.
mended Mokameh as the place for
building a railway bridge, I was
requesting the Minister for a road
bridge near Patna. He said, Patna
wil] be wiped off by the floods. That
is a wrong statetment. The question
was put to the engineers and they
said that an over-bridge could be
built there.

Mr. Deputy-Speaker; 1 want the
guidance of the House. There are
at least two dozens of Congress Mem.-
bers who are very anxious to speak.
Rather 1 had given a few of them
to understand that because they had
not spoken earlier, they would be
accommodated. I find myself help.
less. How long would the House like
to sit? I want to give time to one
Member from the Opposition to speak,
They have their own time. As the
hon. Speaker said, if the Ministers
take more time, certainly it has to be
deducted from the Congress quota
and not from the opposition. If the
hon. Members are prepared to sit,
certainly I will give them time, What
T desire is, at the end we have to ask
the hon. Minister to begin, so that he
can continue tomorrow. That is the
only limit. Otherwise, hon. Mem-
bers can sit as long as they desire to
speak and I will be here,

Shri Muhammed Elias (Howrah):
The hon. Minister dealing with ports
and docks has not answered a single
point regarding the conditions of the
workers in those places, except for a
few words he said regarding the sea.
men. I wish to deal with some prob-
lems of the workers of ports and
docks and shipping.

The first Pay Commission award has
not yet been implemented in the docks
and ports in our country. To enquire
into this report, one committee—the
Chowdhury Committee—wag appoint.
ed. That committee gave a report,
but that is being examined by the
Jeejheebhoy Committee. That com.
mittee has not yef submitted its report
till now. By this time, the second Pay
Commission award has come. Yester.
92 (Al) LSD—8.
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day, while Shri Vittal Rao was speak.
ing about P, & T. workers, the Minister
asked why the P. & T. workerg went
on strike gzince the problems were
being discussed across the table, I
want to know from the hon. Ministar
as to how long thege poor werkers
will go on discussing matters across
the table. If the fundamental issues
are not settled across the table, there
will be no alternative left for the
workers except to go on strike. That
is why the P. & T. workers.had to go
on strike, because their problemg were
not settled across the table, A similar
thing is happening in the ports and
docks. There is a certain limit to the
patience of the ports and dock
workers. How long will they wait far
the implementation of the recommen.
dations of the First Pay Commission,
the Choudhury Committee the Jeejee-
bhoy Committee and the Second Pay
Commission. 1 would urge upon the
Government to see that this is done
and try to mitigate the demands of
the ports and docks workers.

Just now my hon. friend Shri Goray
asked why Calcutta port having more
and more money cannot handle more
cargo than the Bombay Port. A
reply to that was given by Shri
Samanta, that due to silting in the
Hooghly river cargo ships cannot
enter the Calcutta Port, That is a
reason that has been universally ac.
cepted. Everybody accepts that reason.
But why hag the daily output decreas.
ed? From 1858 onwards the dally
output with regard to the handling of
cargo has decreased. It is due to bad
administration in the Calcutta Port.
That is also an accepted facl, because
the problems which the workers there
sre faced with are very very serlous,
In Bombay Port the incentive bonus
system has been introduced. In Cal.
cutta that scheme has not introduced.
That is a very major demand and
that is not being discussed by the
Chairman with the workers. They
have no way of discussing that demand.
There is no scope for cancilistion or
adjudication, Issues relating to a



9777 Demands

[Shri Muhammed Elias]

single dismissal or suspension are sent
to tribunals by the Bombay Port
authorities, but we find that in the
Calcutta Port the port authorities do
not - discusg such problems with the
workers. That is why I say that some
way should be found so that the
problems of the workers in the Cal
cutta Port could be discussed and set-
tled through negotiation,

If that is not done, Sir, the situation
will not improve. Last year there
were a number of strikes in the Cal-
cutta Port due to this. We find that
in the report it has been mentioned
that only baggars and stitchers went
on strike for 13 days. Not only the
baggars and stitchers but chip-
pers and painters also went on strike
for 53 days, Those demands have
already been accepted by the Bombay
Port authorities, but those have not
been accepted by the Calcutta Port
authorities. Therefore, my request to
the hon. Minister is that he should
look into the grievances of these
workers. If there is discontent among
the workers the handling of cargo will
not be improved and the Government
shall be going on blaming the poor
workers who are suffering because
their demands are not agreed to.

Due to lack of time I will not deal
with the shipping industry. But the
problem is very serious, There are
60,000 workers, Indian seamen who
are engaged in the shipping industry
in our country as well as in foreign
countries for many years. The situa-
tion hag become very serious because
the foreign shipowners are shifting
their recruiting centre from Calcutta
to Pakistan, Malaya and South Africa.
When I put a question the Minister
in reply said that due to growing
economic demand of the Indian sea-
men the shipowners were shifting
their recruiting centre from India to
Pakistan and other countries. The
Indian seamen are not demanding
anything more than those approved by
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the Seatole Conference of the LL.O,
They do not get over-time allowance,
good food, holiday leave or anything
of that nature. That is the minimum
demand of the Indian seamen.

The reason for the foreign ship-
owners shifting their recruiting centre
from Calcutta to other countries is
the lawlessness prevailing in the Cal-
cutta recruiting centre. The foreign
ship-owners are disgusted with it and
that is why they have shifted their
recruiting centre to other countries,
Time and again, we have brought to
the notice of the Minister that this
hooliganism must be stopped. During
the “sign on” and “sign off”, when
the payments are made to the seamen,
the hooligans, with the help of the
officials and police, come and take
away forcibly lots of money from the
seamen. They say they belong to a
union. But we know very well that
these hooligans do not belong to any
union, although they call themselves
as belonging to the Indian National
Seamen’s Union. No such union has
been registered under the Indian
Trade Unions Act. That is why I say
that this lawlessness must be stopped,
so that the foreign shipowmers can
recruit their seamen from India,

Mr, Deputy-Speaker: According to
the hon. Member, the union is there.
The only thing is that it is not regis-
tered.

‘Shri Muhammed Elias: Though
those people say that they belong to
some union, they are actually hooli-
gans. Anybody who goes there any
time can find out what things are
going on there,

These Indian seamen, who bring
Rs. 10 crores of foreign exchange, are
going to be deprived of their employ-
ment now. A seaman has to wait
from 3, 4 to 10 months to get his next
turn. They are not getting proper
employment. Many people say that
the Indian educated youth do not
want to work hard. But here we
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find highly educated Indian youth are
engaged for all kinds of arduous
work, They give their life for their
work. As my hon. friend, Shri
Subiman Ghose has pointed out that
many valuable Indian lives were lost
in the Atlantic Ocean just because
the seamen wanted to save the ship
‘Indian Navigator’. So, I would request
the hon. Minister to devise some ways
and means to remedy this situation.
At the same time, the foreign ship-
owners must be warned that if they
do not recruit their seamen from
India, they will not be allowed to
carry cargo from Indian ports to
foreign ports or vice versa, because
it is the Indian seamen who have built
up this wonderfu] industry throughout
the world with their blood and life,
Also, some sort of fund should be
created by collecting money from the
ship-owners and the Government from
which unemployment relief can be
given to the seamen when not
employed.

Then I come to civil aviation.
Though there are many points which
I would like to refer to, for want of
time I shall reffain from doing go, I
will first take up the nationalisation
of private-owned airways. The Katju
Committee enquired into the allega-
tions made against the private-owned
airlines and many of those allegations
have been proved. They even engage
themselves in anti-national activities.
But Government have not taken any
step to nationalise these private-
owned airways, although the policy
of the Government is to nationalise all
the airlines.

Coming to tourism, I am very happy
that the hon. Minister just now stated
that they are taking concrete steps to
develop the hotel industry in our
country, The presert complaint is
that even in the existing State hotels,
like Asoka Hotel, the foreigners are
not getting proper treatment and the
foreigners are unnecessarily put to
harassment. Here we must remember
that hotel industry and tourism are
the two biggest sources of foreign
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exchange earning. After indepen-
dence, many of the Indians whé& had
opportunities to visit European coun-
tries have stated how the foreigners
are eager to visit our country and see
our historical places and othér areas.
But, due to the visa restrictions,
people cannot come into our country.

This Ministry should impress upon
the External Affairs Ministry to
remove these visa restrictiong special-
ly on tourists from the. socialist
countries,

16 hrs.

The hon. Minister said that steps
have been taken to popularise Indian
historical places and monuments in
the West European and Asian coun-
tries. He has not mentioned a.single
word regarding doing this in the
socialist countries. Indians are highly
respected in the socialist countries.
They are very eager to visit India.
Whoever has gone to the European
countries, specially to the socialist
countries, hag got this experience that
Indians are most highly respected
persons in the socialist countries, But
people from the socialist countries
who want to come to India as tourists
are not allowed to come. Unnecessary
restrictions are put in giving them
visas. These restrictions must be
removed so that a large number of
tourists can come to our country and
our country can earn quite a big
amount as foreign exchange.

Regarding the development of
tourist centres I want to say a few
words. There are many beauty spots
in our country which are far, far
better than many of the beauty spots
of other countries including the
European countries, But our Govern.
ment is not taking proper steps to
develop these beauty spots as tourist
centres. For instance, Andaman and
Nicobar Islands could be developed as
a very beautiful tourist centre. The
Government should give Tacilities to
the people who want to go over there
by providing transport facility and
other things. This has not been done.
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I want to urge upon the Government
that Andaman and Nicobar Islands
should be properly developed as a
tourist centre so that tourists, both
from home and abroad can go over
there.

I shal]l also request that these two
islands should be named after the
great son of India, Netaji Subhash
Chandra Bose, That had been debat-
ed on a non-official resolution by Shri
Subiman Ghose, namely, that these
two islands should be named after
Netaji Subhash Chandra Bose.

The next point which I want to
make is regarding the nationalisation
of the joint steamer companies. The
Government is going to give Rs. 2
crores to these companies. These
companies Rave been running for the
last 100 years and have earned a lot
of money as profits. Instead of giving
these Rs, 2 crores to these joint
steamer companies to develop the
inland water transport service, why
is Government not taking over these
joint steamer companies? Almost all
transport industries are State owned
excep! some road transport. Why is
this inland water transport service
not taken up by the Government and
nationalised? I would urge upon the
Government to nationalise it and
spend the Rs. 2 crores for developing
inland water transport in the eastern
pa~t of our country.

Co-ordination is a vita] thing. Many
hon. Members have spoken about it
Shri Masani spoke gbout the develop-
ment of road transport. 1 entirely
agree with him. But at the same time
he has said that not a single farthing
should be spent over the development
of railways. It would be a blunder if
we take such a decision. Our policy
should not be thatt We have seen
from our experience how prosperity
began in England with the shipping
and inland transport era. Then we
have seen that when raflways had
been developed, the inland water
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transport service had been killed.
Now the road transport has been
developed to such an extent that
the Railways are going to be
scrapped. Our country is not a small
country. Our country is a very big
country. We are in the phase of
developing our country, We cannot
have this kind of an attitude that one
industry, that is the road transport
industry, should be developed killing
another industry. We should have
such an attitude that all modes of
transport are developed properly. That
can be done only when, as the Neogy
Committee in their first report have
said, all these modes of transport
should come under one Ministry. That
means that the railways, airways,
inland water transport, shipping—
everything should be controlled by
one Ministry and proper planning
should be done as has been done in
the Soviet Union. Inland water trans-
port services air services, shipping
and the railways should be co-ordi-
nated by one Ministry, This thing
should be done also to avoid un-
healthy competition in our country.

Mr. Deputy-Speaker: Shri Narasim-
han. The hon. Member is not here. He
was very keen to participate.

Shri Thanu Pillai—absent Shri
Mohammad Akbar of Kashmir—
absent. Shri Ansar Harvani—absent.

Shri A. M. Tariq.
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& 30 aTHE T §, AR aga WA W
giZ g A AT @I 19T &
AT & ATfFE @A & (g qgi swad
@ g gEd, a7 A8 @ §9d,
AR F1 gy Ag T a7 sfFa
auead & gfeaeme #7 g% & A
T ATATAT T e fwqr g ay
T X [l F fag 3w A1 T oww
TR T Jfed |

# 5a w79 ' AAvwg Zfow F avH
ATAT STEAT § | ¥ WH{A § qoarg]
wgg &1 fr wgw zfew F A w
B TTHN &aman | gd Zfoew gETe
o & foag aedr @ 1 gfen & wt o
|TEa A qaed | 19 faafas & § g &
R AFar § foe 7w
gare &7 Wgar g o fF owmaw ww

T F Ay ¥ ogm oar )
“Promoting understanding at home

and goodwill abroad”, ¥ Zfew & wrd

iR a@iaxd Az 7 W, A
T & oA A fgge § AR A
wefaa—3 fegra qefas 1 a@ T
ﬁﬁmﬁ',#’i’mﬁ;ﬁwgﬁaﬂlﬁm
LT T @ §, A I F AR A
AF sqfeara-4TT @ § T Q@
g areTR @ E ) A @ A
afew 3w 7 fergeama & AT 9 AT
&7 woT T g | { ATRATAT B TG
¥ ford ‘g o e T @A
fred qg g £ 1 v fgem @)
t—

APRIL 6, 1961

for Grants 9786

“Most of the tourist officers
cannot furnish even elementary in-
formation; and they charge for
imaginary reservations or assis-
tance.”

o fermmgmag @ —

“The de-luxe tourist buses are
no better than the ordinary ones;
air-conditioned buses, much ad-
vertised by the Government, are
non-existent; and swimming-
pools, equally publicised by
the authorities, do not have a drop
of water in them!”

39 ¥ gg wrfg7 grar g f& 37 st

# fafmm g7 § 7 fead oy,
s fF o gew # ar I ¥ §,
afes ATIT AT ATT F AT EATE AT 7S
& qremE Q19 QT AR § §, 99 R
feafwr g=r qamar s &, faw & ar
CEANE- |

et am 77 B

“It is, therefore not surprising
that most tourists go away with
a feeling of dissatisfaction even if
they are fascinated by other as-
pects of India”.

o3 ©F WA e 4, afes
TR w1 Zfrg Y a7 § 1 9Ae
ET 1 A% R fF OF Fre-TA-wTa]
feeram & &fygF a4 & T F waw
ISAT T 97 W R ged ey
FT e off oAy a1 1wl 5w ey
T i d ga § a A H, fom
T A §T TF ¢, TF AqQe  qréf
wrf, fom & 3¢ Wt @ | 97 # gEn
g7 ¥ X I@ F [T F GG I IT W
w31 Tan s wre A w1 qfe a# §
# S §TAT A1gaT § fr ag aora g
fegam Y w=ar am 3 awft o,
8f e ag @ X aeHaw @ R
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& wdt 71 g § v we @
X & g oge Ag § FF gw e |t
wrxfaat # ;A 9 qAE, R W
W oW g wR AR gw
U Fig A E, A gw w9 gAw wefwgy
® AT FT IT FY ATAA L T WA
qA AT & garfaw qAE, qr A
AT g T AE I@T | Fg AT
7z F9 T @ § 5 fasr @t q@mm
W AR g TR O F q=T @R
A T9 1 T8 ARAE & 1 gE
AATHF T 1T TGN & | AT FE HA
zfe fegeam & amw smar @, at
ag WA & F7 g}, afew gwT G 9
AIGT & F ITT ¥ |

fafreze arga 3 wan fir wriw zfeew
A s ofefg @ Frm
A7 F & & 71 g | Fergeam & vy o
YA wr=ay AEY aHaN § 1 F IT A Aorgaq
g1 A& qWAAT | SfHEA g FwE Ay
s fad A d 9w A O & woe
g ——=arg-wearg frer wmem | 3fEA
gaa N9 F §g Fafonma & | a0«
TF @ JOF F @ A7t @) T A9
FIAT W F FIATAT E, TV TF A A TH
faem Wt #%

R ARl ar fadw=t 77,
T AT RA AR WA AT,
&% *7 g7, 77 T 7, forgi qT |

qaa 97 wRAT Y faly ®v
o feeaT § 1 39 & fodt ag arqw Y §
Ffea gt get v AR F gframsre
T & geva Tfue @ g, Afe
| i et ¢ 5 o= wa & Ry
oA ¥ i M eow
awT

. ot @to wo wwi (TR
£9 fFsy w1 Ao ¢ fifad

CHAITRA 16, 1883 (SAKA)

for Grants 9788

ot wo qo arfew : it F LM

IqTETH WPT: WTAAT FHAL
SUTT FY gTA ¥ SOTET ARAT A 5T |

st wo o mfew : F T A
ar # gafad wwar £ @ g i o
¥ qafeas g wgfoma a g7 &
qAE ¥ qgT § B FhRm TR TS
& W g W7 39 & fod g § w0
qfewe @Y mar | & wob wT WEAT §
fe sty ez v aa d § fraet Aok
ot At & 1 ag Y wY faamr Qe
¢, 417 W FTT ArEdt ) IA € ¢E
arargdt &, st arrEr A5 ¥ | W
fedt gaa & T2 AT, A
you can offer one or two or three

pags but in return he or she can-
not offer you a peg,

fag &1 %1 gizww W Aga F9wi
srar & 39 AT FY ATEA A, M a@
& AEAF T § | § TE AK HTAT ARl
g fa srz 37 At & o e faar avy
Ay amd aam frame o &
org, fs g faafad o el &

& 77 Wt Fg1 1E0E fE v gAnt
qow ¥ gart gew e} fad a A,
7 FATT. AIETHGT #Y TEHTEL FT q0dT
¢ am @R &, A B ww Q@ W
wrzfagt £ Jar £7 I@ T TR
sreE g aff 81 F agm § fr xw
darr ® A-gwr WEFTA KW AR K
wr qr T W i age W W
T & | QrrEAa Thad fafasfy wr
qfeafrdt fefraq o oo ¥ faurelt,
qursht, gl wY7 R g &
arge © gent ¥1 TqmE R v fad
fosgzrc & | IR ¥ *AT9 wWR WY
aqeng Wir afeafady 97 <& amw AT
ad g & oY qaa g fad
g & geet w1 Zfreq @ art ¥ geer-
Zrewitz B3 7T 2% WIW @ JTRT YUY
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[t wo  Ho Fifor)

< 5Tt # 1 F Fear wrear g v @A
¥ g Gt 3afag @4 N 9@ fF
amY & Fgr w7 fa fggeem Y
oK fegeam & o & a7 99 & fad
w1g fawg 7 frar o, ag AR
@ ¥ e Y

TR ATg@ X wEr fF  qemd A
faee wde st Y ol | F Ewear
g 5o & sy W felt oo
a9 AR W ¥ SR oW ST F
19 At g wwar ¥

ot o WY T ARAT STEE
fr sar aeeft @gm o B =)
I YN

st wo o wtfew: § 7w & qarfears
Q9T AT @ATE | § q@R O Jvae-
aifearie & woet o anfgx s @I |
fafarex wga 7 37 & w1 @ i 7
iAo iag R a @A &
99 %3 § |

agi 9 faer «Ew A o &
&1 Fragr ft § fe e e Zheew
% T a1 # M g fr qeT A
frx saeft W 3 W g wETer A
9T F@ar | farer @RS ¥ wfw @W
aridd ! & wgd WR A ¥
Ufes & o< o= & fod s W g
fow agt -t oo @ A AF, AN
WIT 481 & WA 1 agt Qav gt www
s frar ard, sgt a5 g1 agt
qgeR W Hien s cfwmw  feay
wrd | wgt 9¥ TE-wHa €1 6k
W 7 gy W fae oft g agt av
Wit WY g, ag qafea aft & e

wt o g i Tt w3 ww
, @t Tg YFw YR W ® fea ad

APRIL 6, 1861

for Grants 979°

W@ A qEt & aEeg ¥ @
feriew #1 fewmam Far § AR wofix
agE AR aF i "gm & Gawey
A g 5 d g aar qr T T s

e 3 :G,Lb-lo{l“r.’d,-&
C ol ge - ol apel  Jib
- U ki

Spo 4ol 1 coge Akerdl
-d;‘;,ul_’.g.;,.:.u,ﬁ-&.

CN ST N T\ -‘.gl -l s
- Sl

ON gt - aOper akealy
- aha aps ctlo

ol e D 38 -l -l 2
Mo apa Lol S pfae
o S el ade

eS| Py ey O
S ol A W K Bppily SNy
Uy it ey 5 opnd (L3
b o - S K el gl S
e S e - lea i
g ol £ -ally ¥
- L Walg U, =ils ¢l

2 3w Caylly g S e

- Py oy pl ke 2 UK
A0 o Joy B g wlelye
S aymp Sd b e £ o
23S g Uepam goe =Ty dbe
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2 o A e Bl ] ey
H o -2 eSS
oWl y0 o)ln S P hp & 2l
Y WS - ela £ 8y
IS iy o ol S

-

eaarl S el (G e
woler iy s Usie 2 300 €
Bygty ol i -2 gl S Jp
dole clar 4 eliy g e oS
¥ ol gl -l (s Ip e
Q,-.L'e-’ '-‘U)LP‘ M S ey u-'
b o S A aeg S
D S BECTRIPR T SR
O ¥ U iS5 Sla ey
Ly o gy gl o Ympde o
G M PR M oame - S
PSS Faer e & b ot
9 dLbSI3 ove0 Llny &5 Mg
ot C Uy YR Aeee 3l gen KS
-aly 22

- d e o S el

< w"‘""-f 8T s ) PP
oW e’ e Jop D
o e U W S
W SLS)len oS Lty dla & eyl
ey ot ke SJ Ay - 9o
o Jdy i P e O -

CHAITRA 186, 1888 (SAKA)

for Grants 9792

b oo e <y 2y e Sy
W-u Sy 2 - ooy
o~y By ala - ye el (piele’
Wbl S e o - o]
Wl & Jaly o B0 aay F
-aby & Okl ael g Yy P
ot e 88y gl S ssly

- AU Ll eiie gy

5 d ey ayie 4

ot 2 g i 5
=0 gy & e U W .
FV -t L P
K ol (ol oS » ool 5 )
LUl 8 Ll U, Jui
o ala Uk S Jy ella
ool 2 2 J8 S dt Sy sa
i S Jm wr @4 et oy
by ot o6 € o o - e
-alan KK il gy &
- dala S g 0 b

B 2 g9 N L hetedd

aer oyl gt e
Sy el s - e ey
ot e gK e XK e
oS S S e e - e
= U9 e eSS 2 U 40
S I e S e 2k 4
._,,l.-.llldil,tau,lq._i,-b
ey WSy e
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[5'% - ol - <] 4]
WS o o8 Uydo ol S5 oS U
- L >

S yetS i e Bl

US 0o 4 g e il
wpd 2 ppetS - e Ll
¢ o B S A
St o Bl S day gy 0oy
3 A Fpp =0 gp e o ylen
—a St kA P Uy
G- Ja e Ohd 5.
Oy o - & g ke Jee
Pt g aler &l e o 2
- Al ey et K ala
c Al e p SR Gy
e able Rl e )l ]
gy - o Baly Uy cadydy
oy . e Sy e
W o gwd NS p Wla g
amtl gRY - e L ey
,'Jr‘ i & o Uy
NS pan] W04 S pepdSly ylny
Wl SRS ey 5 e - da
lly e OFF e S geass
SP  gh) - e W gk
Kl DS g e off
r - daly Ups psaRel | eyl
R T LR W & [ VRRENOS
20U a2 ey Syl ey
O I8y Y Jyeae Do Sy 2
& & Ay Wy ooeda g

APRIL 6, 1961

for Grants 9794

W - ey pap SBSRla
Eopelsd - e JyS o
el @Ke) - X S yay pllax]
tlylly 58] gyl (ae Kb S W) €
PN 330 ] ¢ Sl LS Q] K
“dale U S Iy sy €l B S

o phw ‘-ﬁﬁ._f‘v’i'-.-'l ot
wkee i - e Uale UT Gyl
il 8K ale ol oy e
Tl e e b S gy
ot B S e )l ri);’uﬂ
dale K M S ooyl -
)S‘r’fuir‘gr ke (ol - UK
Ul K pd 0595 & My Sgpla]
wiliy ol OIS Dy yp Uigle U
"W Lo

“Promoting understanding at
home and goodwill abroad”,

2 orh oyl - ee dae £y &
S oAl ) B e om e
ot i & Pegsde ppe | pKle
NS IS el Ui
Sy Sy i - g S ey
o by S pldl Sy S
S oo ol Loy oM
& o Y ey —— wlaald
PEU -2 W Ly o
(U S Mgsdn (] &l - g
Ute -2 WK Lao K Uy gy
oY o] NS sy STy s
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Ury; o d & polly nmpy
" AN kan by - p Laly

“Most of the tourist officers can-
not furnish even elementary infor-
mation; and they charge for imag-
inary reservations or assistance.”

'atrb‘_’»' ‘-dh.l,-’o

“The de-luxe tourist buses are
not better than the ordinary ones;
air-conditioned buses, much ad-
vertised by the Government, are
non-existent; and swimming-pools,
equally publicised by the authori-
ties, do not have a drop of water
in theml!"

S aUp a g .
S el g Shege oS Sy
WS L e P P Kyl & g Sla
b 49U el KL per e
i IS S dpg Je Uyl
‘J’J,l...ﬂ-n,- ,-‘w'o-ﬂ QPU”M-
D R e v - 2 Ul Ul
- &

- wl JH‘.'

“It is, therefore not surprising
that most tourists go away with a
feeling of dissatisfaction even if
they are fascinated by other as-
pects of India”.

JETS P PO AT R & Y

—a dy S ey il e Ll
SR FE ALY NRCIFRN B | T P
g S e 23 gl -
”“'0”-0‘ U’lﬂ J’r" 5, c)‘#é
¥ e € Radd Poa ye
Al $ Ly alg o -G
- TUDETRPSOR Y WA

CHAITRA 16, 1883 (SAKA)

for Grants 9796

2 oK S e e
P o - Sl okl
S dp S S -..Jl_,aof
O P S eh Yy e o
S S Sl S LS LSS
S plaly U gy yon -2 by
el 55 Yuegots Uity wfiy &
! By W P S PR

S M Pl e

S oly US gy gae
OIS L] e S e S
S el e S S 2 e
SN egler - il gy A
Wl o & W, . *dr"r‘
L geS Tea g5 a ey Uy
-t DY S o S oS el
ol e S Uy gl a
- Sla yap S e BV Sy
YIS A Kl &
« 4 <l Pyl 2 e 84
S € ] e - 2 a0
el S Gl Sy i -2 eyl
Ermy U S e -2 e
Yy 2U b ) o yReyole
N ol &l by Pr gl
- AUl S g yupa
S 2 S ) ol i
50 Sy & K S ke o
o S det W e - K
Sy & Jasls - gh e e
S Jepem i bl Ui iyt
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[Gole - el - ] Loyt]
s e lade S e
Wht ool S 8 e Repam
e Ky sl oy ¥y Ln
Rep -the Wit - 0 pape
w5 A Oht Y - Bife
ol K o - e elagly
wia oSl -2 Ja o o Job
o U P e eilal e Yy
'IJ”‘U‘;F“I"L-Q’W:.N
W glale 9 b gl Fasly S
ph gild &y A e LYy
e Jawt Jlue AU e 0y,
e U s & S pa S S
K S8 S P Uy ol
e g L S el -2 gan
wht P s K -2 e
Ut e wllax] £ Je
ELL I ISR OVIRRENEN
ayS o &S 2 XS o el
vt Sy o o - e e
& Ak SJE AR S Y - e
st qto o mat (TTETEYY) : ¥®
fwer w1 @ W fifog o
ol 1O -4l -
-w’o
IR WP : WTALAA F AT
WO Y AT EY FART AT TR
iyt e W -l - e ot
W J 8 ) Jeb S
cam Slate £ whd 25
Bl el S A U ol

APRIL 6, 1061

for Grants 9798

- S <yl U"L‘”‘-'uﬂ)u‘
e ol DS Yy B S
e - g KAl Uy e
Pl & g g LS s
e U S b 4 e S Gy
Yy ma g ey
U g ol -2 o U
g K S -2 galy
._,-—5)-"-.50_,1'3«,5 rLu‘-,:_Lé

Y o ¥y e U

you can offer one or two or three
pegs; but in return he or she cannot
offer you a peg

2 ol S I N
Hme S oy o 2 Ul lpas
Ut Iy IS w Ol e e
8 op lp Uy (e & e
2 Ula W ey oS ly o
ot 2Ny LSy ol S W Y
e dele (] S a0

SR o

a5 s Laly U 0 & e

Prp oler e e ojls S
g oy E e s
NP SR IO T U
630 8 s p o2 e L
35 faen o o Sy Lpeedt
sy ae -2 o 5~ Y
wipd & o o S
JUi AL e N e
Sy € ) ale sy pl >
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€ b jpad Jplekd o
ol &S Ll T Sl
e oo LSyl olad] - 2lae
S ¥ Uy S e 5 b
doo (5 S el -2 Jored N
1Y R Sty ) dyds S
wyliy nl a Uy od Ky
¥ okle & Al Gpo ppadlys
AUyl e e S iy
g5 Sty Wi e oY 1Y g A
S e baly WS e - 2 I
& H o Je Py e S
S e ld oy S o S
PLERYER T DI e
WS 6] S NS em g
P S e o & - o
—as
b Sl LS S ale iy
- S S gl e Y
W - o S e Wemen e
o ool oyl Pl Sl S LB
oy Sl S peetS B wly
- & ke

UM AP : § AT ATEAr
g 5 wr a=ft ggd 1 A @@
™ g
ot O -l - el 2
o W Jy M g &
d ahdy pir K et e
ke - ga by S e gy A
JM*‘-‘-"-‘U‘JJ.V‘!"
ey - g e 2
“u 2 e e gl

CHAITRA 16, 1883 (SAKA)

for Grants 9800

W T Ty n Uy
g¥ S o A o WU K S
» S S el S ey
€ ol ol f da S g Sy &
Ky -F e nedy il S
S o Y o o e
oW - S ¥ o W5yl Uy
wak gyl Sl DS g le
Yy L & Pl e ey o
S Ld - S o0y ol SIS
-y & Sy ul.q.é‘q»l‘fr”lﬂ
il VNS RSN
€ Py s Sy 2 Uty -2l S
OBy b L ow a8 ] Sy
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PBx] hy y by male ) - 2
cped by P a K NS gag
- Jo S & ol

o ute ol £ ol p
wiy »l Uyt B e S 3l
Sy &~ ole wiy oy pl male
w e st oN o B S e U
[- Koy

Y R (IETTATATT ) - Fareq
g%, A ew §1 Wl fiva §
arz agr A gt g1 anar €4 F
TATT Y T AT F A T A R,
aE AU A & qeage ¥ | vufad
7 5ot JgreT ¥ gearovare o o
afea sq & Aq arq o TOF Far* ¥,
TR ¥T3 ¥ are & g erqw €, ag
amAT AU R R



9801 Demands APRIL 6, 1961 for Grants o802
[+f ergtee] |
Gt H A e AR 0 v (TR ) S A

¥ A9 7 HrIar g famw wr
% F IR F F @y AR 9T 7oA wgTe
® qISAE FAGA FIAT ATRAT E
WY TR W 6 7 79 qH AR ET |
g 17 AT aopa | & fF w4 agh & orma
feferfy w1z Fo orar & &Y AL 7gt
A7M *F aim g fReR arg WY 98 wed
77 AFge 97 AE1 qgaar ¥ 1 & wg
“EAT g o 4 UF a® W oFga R,
o A7E w1 AR F, qifew g1 9w gw
urasyr feetadr 41 fere = 2 &,
q grare gg fardErd & Ot @ fe am
Iq AT T T TT HATT ToYT T
ggard | afew weim #Y @ @ fe g
aR # [|@E A wrHr fmemm Al faar
mar g 1 g9 fad & 24 Agizu O =
AT FY K AATSTE #TAT ATEAT §
fie Zwrfes waEmER, o1 @@ AR &
7A-u¥Y, tFua fefw?t & @qa
g 71 AR I GGAR 7 Fhawmw
fear 4 | fag oFe & oayT § g §
3 dzT 9 &, 3T ane ¥ forl @iw w@rw
|1 arg, A Fr <@t a1 & f9d newgE
Al

XTF I1% § TF WX IO B aE
qasog framr wmar g 0 fady
foaaw qen-oaa & fogrr @, ar
M7 AHN-Q-TA & 7Y Fg e,
AT 7 ey argan § 6 7 s
frora ¥ grang | JXEAAT TEN BTTA
gz wr feeatr v, a0 a7
figean qr, M Agrag FuT AT | X
o R gt Fgfrda=y, HREe
wrgfaaey, frgfie g € )
FemrTae fodr ¥ gfaw cwrT & A
e wnfew qw mar § 1 R P

# q % Y 3G AFAG 9§, SO
TR grE fEaT ot At awdET §—o qF
T @Y & gt a7 fir e mfwfee
T T mm & I, IET, FW,
Wiy, fem, wgwege | WOEr 4
W FT IOV GITT R IHCIE AT
ateegaT & fF ogr X W W ARE
A | w@Y 9% qAFEET A A ¥
Swt gy @ e fwan 9w @
fF @i ZwTE wfew @ g
IfF g A P T 8 | I wEEw
Y ZATR A e T gE wE
T AT %A 1 98 wEied g ¥
o agf T gqET gaSTH AET &1 7 A
arEE & weEr g & agr o
= 9 AT w7 T A g @ o

& WOHY g8 W aqeATT ST §
f& Iwona ¥ TS mfes @
& foo 79 2 & T 47 ) Afew A
¥ wgrmar fv o T8 qied # a9y
& T 9, IAX uF UF Y TId F 5%
grn W g9 a9g ¥ 7§ AT AHWAT
fog® i &= & Fareaa § gE g
g

% A ¥  wgan feew fefw-
Feo WY % arv fr G af &
AfF Y T IWET AATH o4 T AT
¥ F W WA o ¥ & AT 9T
I W frewa wgT o ATEAOE
Tg @E WA AHAT {1 g AW
& 33 & afeegsdl  ® o av
FaR wETTE 9T ShfRRE AT &d
¥ foq o qgar § 1 @ W R
wigar § % o wte Al 90 @
TEN W TCF ST €

o WX a@ § acE N F e
AT, AT ST TG § | FTCHE
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®Y A g & oy Arely @ A A
w1 & o At § ) qg S dre
W AT § A 78 AT € F AwTT
T X T AT T  rET X O o
T TYT QG AT HHTH A R F AGY &
T WG §H ATES 1 G { F A7
IATHA  TF a1 HEaT a1 JoAy &Y
QM AT gawr SEr g% g
TR & Qi &: g9 & WER W
-0 A ®T I AR WX FA
w1 OE! SEw o fF qgE 9T AR
Y W13 At aga g 9 &S ¥ w9 g
F AFT | GOER-ATE W AT
TET ¢, T W AR ® MR
¥ T T AY 97 grEy 9T A QYo
T faega 78% o &, IT* AR
AETT FAST Y qFAT & AR agd
& T aF ¥ I Frgar TgEEy 9T
qFATE |

o Arra g€ Iaw it F 55 fork 77
T WEN g | UgEE &1 faww
W WX @ Tgr § W Ian fag @
wrrgl 9% gar€ o v oA weE
A Frrw g 1§ a@gar g oww
xawr A & w1 fw gt oy o ey
¥ Q7 «feg ofs s o o@
@ ETET S g Wyl & AR R
A W @R wEEr ¥ Wy
gt wgl & w7 § qafew ey o
o) 7@ T vgawa § v wwam
O T § 1 g gy R wifegy
frfaoew * 7 a1 §, 37 97 wwA
o §, AT o gn § dfe
M 9w I & o 3w §, I g
W ww fimy § wy o wovn § fw

CHAITRA 16, 1883 (SAKA)

for Grants 9804

§ wifegs fafooew &Y aff s &
Tt gea § W wfaey ¥ wfy e
7 q Sfere gard ag g nfed fe 3
gATE W W WA a9 STHT 19 Ay
¥ g e & 9w aw wwE & o
garé Wyl o e F ad o §% WX
TG I FAY gATE AFTH WT AT HE |

# oF "X aiT FT aIE WToer
Tavorg fammaT agar g 1 & g §
fr g< forr & 2w o qX A W
¥ ¥aW g ATy w=¥ew § a1 AY I
T AN Wy § I fAg @ OF
w1 gfaomw g wifgg fe & o
7% f& e W gt wgw €
qeTaT AT wifga, Sewr R ®n
¢ o SEwT faeror gAY faqr omAr
Ffgg 1

ST R qeeY & s feg §
I7® fag & sy qarfora dac g
Foeer fafer a0 ¥ o @TiE PR
fFay a1 ¢¥ 33 A9 w71 W IAN fAQ
215 FOT TTF ¥ A FaTa fem @
T8 AW g e eenfr wfea & I
wat a4 ) § | oft ager & T wEEqy
¥ ¥ faqg g Ao feg § o oY
¥ I wr § Iawr F g g
SEATE 1 Afw F A €)Y WA g
g 5 agi aw 2w & fawre w1 AT
§ o & awedt & aww
¢ o % §i9 g9 wrE gREw
w7 A 7T §, 39 § W grey oy wvé
a7y wifeg w7 oYt oy e R
war arft wifgg | wrdT owew Wi
ufew w2 w1 v afcr g & fr
aed qrg ot & ogrer Wit Ty

o i ff W & awwen f fe o

T oft wre) awerg W

Mr. Deputy-Bpeaker: Shri Achar.
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Shri Achar (Mangalore): I shall be
brief,

Mr Deputy.Speaker: With a few
noble exceptions, if I may say so, I
shall call only those who are present
and who want to speak,

Shri Achar: Let me congratulate
the Ministry and the Minister of
Transport and Communications on
the achievement they have shown.
My main point first of all, is to refer
to the fact that they have achieved,
whether it be in the air or in the
high seas or on land, all the targets
set for them within the limits of the
resources that were available, So,
from that point of view, apart from
everything else, we have to congrs-
tulate the Ministry on achieving the
targets set for the sccond Five Year
Plan and thus attaining the objectives
set forth before them. I again congra-
tulate the Ministers concerned and
also the departments; concerned on
their achievement,

There is one point which T want to
emphasise. That is about a depart-
ment which has been very much neg-
lected. I am referring to the inland
water transport, It has been refer-
red to by some hon, Members. For
want of time, I shall only quote one
or two sentences from the report
about the inland water transport
system, In Chapter II at page 19,
they have said as follows:

“The real weakness of the gitua-
tion lies in the almost complete
absence of expert, technical or-
ganisation conversant with and
having practical experience of the
various complexities of nland
water transport, both in the Gov-
ernment of India and the State
Governments....”

and so on,

I will not quote further, The point
is that either in the Central Govern-
ment or in the State Governments,
there is no attention paid to this as-
pect of the problem. Inland water
4ransport is a very important branch
of the transport system. It is the
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Eeapea-t form of transpoit and a
very convenient one especially in the
west coast, Shri T. Subramanyam
spoke, in my opinion, with a little
diffidence when he mentioned about
the connection that could be given
to the Ganga river from Calcutta to
Mangalore, via the east coast. What-
ever that be, so far as the west coast
is concerned, it has ample scope for
the development of this cheapest and
easiest mode of transport. I am very
thankful to my hon. friend from
Varanasi who mentioneq about tihe
possibility of a canal from Mangalore
to Coondapur. Even a traffic survey
has been made about it, I would re-
quest the hon Minister to take up
that line at least, if not the entire
west coast from Trivandrum to
Karwar, There is ample scope for
development there. In fact,  this
branch of the transport system has
been completely neglected, because
the report itself says that at least
Rs. 168 crores are required for com-
pleting the proposals they have made.
But what is provided in the third
Plan is about Rs. 6 crores. At this
rate, we will requpire 30 plans to ful-
fil this task! As I said, this is =a
branch which has been totally neg-
lected, and I would request the Minis-
ter to consider this aspect of the
question and do something about it
I expect a reply to this question from
the Minister,

My next point is about the Mangm-
lore port. I shall not dilate on the
point. Not only myself but the whole
State of Mysore is very much in-
terested in the Mangalore port. Much
has been said about Mangalore and
Tuticorin. I will not repeat the argu-
ments. Very, very powerful voices
have been raised in respect of Cal-
cutta by my friend, Shri Samanta,
and others, Even from the Opposi-
tion Benches, Shri Goray and some
others have raised their voiceg in
favour of Calcutta and Bombay,
We are e small people, a small State,
a small town, but ours is a very im-
portant State, 1 will not say amy-
thing more than that. According te
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the traffic survey, Mangalore has got
prospect for 3 million tong of traffic.
Crores of rupees are being spent on
roads and bridges across the Rann of
Cutch and in other places. Why not
do something for Mysore State also?
Mysore has not got a port. Madras,
Bombay and Calcutta have got ports,
but Mysore has not got a port, though
it has at least 75,000 square miles of
hinterland. 1 was surprised to read
the other day in the Indian Express
that they have theoretically accepted
the principle, But practically, 1 do
not know what they have decided, 1
hope this matter will be finally decid-
ed and I expect an announcement to-
morrow that Mangalore and Tuticorin
wili be taken up in the Second Five
Year Plan, Enough arguments have
already been put forth. 1 have no
time. One more point about roads.

Mr. Deputy.Speaker: [{ would have
been better for him if he ended with
this pathetic appeal.

Shri Achar: About roads, 1 appre-
ciate Shri Masani's arguments, but
there is another aspect of the ques-
tion, For long journeys  railways
are better, For instance, suppose we
have to trave. by bus from south to
north, what will be the physical con-
dition of the man? So, only one side
should not be considered, I have no
time to advance arguments. Shri
Masani argued that roads should be
given greater importance. Roads are
all right for short distances, but for
long distances, it is necessary that
importance should be given to rail-
ways. 1 will leave it at that.

Coming to the postal department,
I am very thankful to the department
for opening a separate postal circle
for Mysore, But there is one im-
portant point. There is considerable
area round My:ore State which s
purely Kannada area, For example,
take Talwadi. 91 per cent of the
population is Kannada. Regarding
Kasargod, the hon. Minister himself
moved an amendment in the Upper
House for including Kasargod in
K#fnhada area. My only appeal |is,
postal circles should not be according

92 (Ai) LSD—§.

CHAITRA 16, 1883 (SAKA)

for Grants 9808

to the State boundaries, but accord-
ing to the language, There can be
no difficulty about it. I raised the
same question in regard to railways
that the Malayalam boards in Kasar-
god should be changed Even the
Kerala Government agreed and the
boards have been changed into
Kannada. My only request is, if the
hon. Minister takes up this question,
1 am sure the State Government will
agree that all the Kannada will come
under Mysore,

About airlines, I want to congratu-
late the Ministry. For the first time,
they are having some profit also,
But I want to make an appeal We
have got only three aerodromes in
the whole of Mysore—Bangalore,
Mangalore and Belgaum £ There is
no connection from Bangalore to
Mangalore. Bangalore is the capital.
What is the good of having an aero-
drome without having a connection?
Probably at one stage there was no
traffic, but now there is enough
traffic,

About tourism, ] respect Shri
Tariq's views. Kashmir is a beautiful
place, But I invite him and other
Members of the House to come and
sce Coorg, The whole district is a
beautiful hill station. Europeans
have said that Switzerland is the
Coorg of Europe. So far as we are
concerned, we may say that Coorg is
the Switzerland of India. They say.
Switzerland is Coorg of Europe. It
is such a beautiful place, but there
are no good roads. So, roads will
have to be developed, Then, the
road from Bangalore to Mercara and
from Mercara {o Mangalore, must be
converted into a national highway,

Mr, Deputy-Speaker: Aerodromes,
airports, tourism etc. are all inter-
dependent and he has already stated
about them all. What more is left?

Bhri Achar: Nothing more, Sir,
Thank you very much.

Shri Bamppa (Tiptur): Sir, Mysore
has tired you and the House and at
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[Shri Basappa]

this late hour I do not intend to in-
flict or indulge 1n any speech, My
hon_ friend has appealed with all the
emphasis at his command certain
things, I want te join him and say
a few points.

So far as tourism is concerned my
hon, friend has already spoken. 1
would only say that there are other
places like Hampe, the seat of the
Vijayanagaram Empire, to see which
many people from the wor!d come.
That place also should therefore be
taken note of. Then there are the
temples of Belur and Halebede 1n
the place from which my hon, friend
Shri Siddananjappa comes, They
are very well known and there should
be properly developed tourist centres
in those parts.

As 1 already said that 1 would not
indulge in any long speech, I would
only say how to find money for ship-
ping. That is the most important
point. The Planning Commission, I
think, hag got some cushion funds, as
it is called, and I say that a greater
share of that should be given to the
shipping industry. In that way the
problem of Shri Raghunath Singh can
be solved,

My hon, friend has said enough
about Mangalore, I only want to say
that even the World Bank is agree-
able and there wil! not be any diffi.
culty with regard to foreign exchange.

Then 1 come to in er-State roads.
There are d ficulties when the roads
run through two or three States.
Even when there are six or seven
miles in another State there is diffi-
culty. Therefore, the Centre must
intervene and see that the buses are
allowed to run without any difficulty
in the other State; also, We are ex-
periencing some d ficulty with regard
to Andhra and Mysore, For going
from Madugiri to Pavagada in the
same State wec have to go through
Andhra State for s'x to seven miles,
Correspondence is going on, but still
nothing has been done.
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About civil aviation, the Bangalore
aerodrome seems to be in the hands
of the Transport Ministry whereag it
actually belongs to the Defence
Ministry. The building there has not
been developed. I hope the Minister
i* having correspondence with the
Defence Ministry and he will see that
that aerodrome is improved to a
great extent.

Regarding inland water transport
much has been said, There is only
one point that I want to mention in
connection with the commemmoration
stamps, We are now celebrating the
l'ves of so many important persons in
this country and in that connection
we are issuing commemoration stamps,
I am glad that Shivaji commemmo-
ration stamps are going to be issued.
In this connection I would like to
bring to the notice of the hon. Minis-
ter that in Karnataka in the 12tk
century a great man played a notable
part. 1 have brought this to your
noice also, Sir, in connecion with
decorating the Parliament House
Something must be done in this con-
nection, I am referring to Bhakt:
Bhandari Basavanna who was the
Prime Minister of the Chola Kings
of Bijala, He played a notable part
in the economic, social and political
field, In the present day when society
is so much disintegrated his teaching
have a great value in the political or
econom’c field. The hon. Minister
knows it and I have also brought it
to your notice. I would urge upon the
hon, Minister—representations have
also been made—to issue commem-
moration stamps in the name of
Bhakti Bhandari Basavanna of the
12th century.

With regard to postal matters 1
want to point out that the sub-post-
masters are only equal in status to
clerks whereas they have to supervise
many clerks, Therefore, their status
should be improved.

There are cases of defalcations alsc
that are going on. The rules must 'be
revised to plug the loopholes so that
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lusses which have increased from
56 per cent to 67 per cent may be
brought down.

With regard to stability and im-
provement in the delivery conditions,
some incentive should be introduced,
Some incentive awards should be
given so that express delivery letters
and telegrams reach in time. I have
many other points but, for want of
time, I am not able to refer to them.

sty oy (TETE) oS-
e HERq, AT faarr & soEt oft
TATE T qH, AT WX g &
"R WA wERE & o geAr awaey
aara #< fear | wa oF & o
@ 9T &, F W} a7 farwn, foadk
aX # ¥ aga g@7 # v famw
|

§ Aqrog ®1 aga gifew awrd
ar g Wt frdfra gvomr & for aet
t fauifa fear w91 97 9@
aF =G &7 ¥ U W frar ¢ A
fi oY e f g7 Fete F way may &
TR A ¥ q.F i e oAt A A
—R wiawa arft snr ¢ gon< iy
af ft g8 § 9z fr aag @ wfws
0 ¥ qF arT s gt § | sy
¥ faaor & O wowenm @ o }
I a § & T X 97T ¥ =y
wrEfea #T w1 § | W AN gEh
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fs qg 0w e goffre
frgfo #Y m¢ § ST Trw o< fmr
¥ wwa @ ayar g do o
o ¥o & §t ST wwGT FAT |
arq g 9T I qro g¥ o ¥ F
ey & ®7 § @ g a7 I9q e
¥ goar g1 o e | go dYo ¥Y
T wHET WY A dow gE o A
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[ W wwia)
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IN FATAT AT 4T R OF QY AT gy
geTAYE & & &1 s | 3 fAaa
tfE Y fm e v A
gfraae s G & | § AFT g A
* dear ¥ ga wia ¥ A gT €
W I & T IAH wEIW qga
FAT AT @I L A A fr @
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WEY FgAT AGT W0 O§ 1 gWA
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T@T & WY I & FAT HIGHT §F I 417
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&1 g &7 e fac AT @i
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A A HArT & s wwa Ay 39
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wrgaT g fF 7 2 ey F o Faer gria
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TAT I TE G | qgi  AYeq 9T IgA
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AT FFST M oA adr § 99 F Ay
T 9¥F ® gfawar 37 & 1 wer
g @ XY gam d Ay wrar
T 9% ¥ 5qi A& forar AT 1 /Y
& 3w o AgeT § gg W ¢ e
¥ 9X faar< fvgr org s faeeft &
gha gt g€ et o e qww
7 ET A ¥AT T AR T
A¥ ) AT A AT wT AT R F
g § 6 39 & FafeAmerarea
CIA A | TH ey ¥ g7 9T ATEIC T
M o qeT fE gar g F W
FEE T |

qTAAT JAY A W AT
W ox  gdeewT fafrd 4 qw
wAZT 7A€ oY forw w7 17 W7 row-
fafaer gfcamor w38 W r v agar
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qad g gHTRI 9T fEATT w7 °v fow ¥
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¥ gra =y Y fear w1 qwar

W OF O uT W YT ey
g’l
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Shri Thanu Pillai (Tirunelveli):
Mr. Deputy-Speaker, Sir, it is very
kind of you to have given me this
opportunity. If we were t{o represent
something new which the Ministry has
not agreed to or has not understood,
we would have commanded all our
force to say something, but in deep
distress 1 have only to point out that
the Ministry which has accepted the
necessity of improving or upgrading
Tuticorin and Mangalore as major
ports has not thought it fit to include
them as yet among major ports.

The hon. Minister knows and all the
members of his team of Ministers
know and the hon. Prime Minister was
also kind enough to say even when
the first deputation met him that there
is no argument about it and that it
should come. But at what stage it is.
One can just imagine what hopes
would have been raised in the minds
of the people who came in the dele-
gation all the way from Tuticorin.
Afterwards we had the occasion, the
good fortune, to have the Prime
Minister there and in a public
meeting he said that the work
on the  Tuticorin Port would
be expedited. Naturally, people
thought that it would be taken up even
in the Second Plan. But it did not
find a place even in the Draft Outline
of the Third Five Year Plan. We
pleaded, but still there is nothing com-
ing forth. But from the papers we
fing that they are still considering
whether to include it or even if they
have included, they have not given
sufficient importance and priority to
it. From what I hear, they are going
to have another survey. I do not
know what survey is necessary, after
all the technical and commercial sur-
veys have been completed and it has
been accepted in principle that it
should be included and has been re-
commended by the Ministry.

Sir, I am not accustomed to con-
demning the Planning Commission.
Once I had even to defend them when
something harsh and wrong was said
about them. But I would like to know
from the hon. Minister as to whether
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the elected Parliament and the Cabi-
net is important and superior or the
Planning Commission experts are supe-
rior. Sir, the Planning Commission
Members have to look into the projects
of the whole country. There again
they are guided by some officers, some
secretaries and some assistants. That
means the Secretaries of the Planning
Commission are the most superior body
in this world. My hon. friend Mr.
Thirumala Rao a few minutes back
said that the Members of the Planning
Commission were superior to the
Thrimurtis. I think they are even
more than that. Some Secretary, or
somebody, who gives advice in the
name of technical opinion, can flout
the opinion of this House, this Govern-
ment and this Ministry.

I am very sorry that I am forced to
make this observation. But I hope that
the hon. Minister would be able to
dispel my fears tomorrow by an an-
nouncemeny that this project will be
completed during the Third Plan,

I am not in a position to say any-
thing on other matters now, because I
am so much overwhelmed by this one
thing which has been agitating my
mind and the minds of my people, I
would refrain from making other re-
marks till I hear something from the
hon. Minister.

Shri Oza (Zalawad): Sir, hon.
Members who participated in the de-
bate befare the hon. Minister of Ship-
ing were concious of the competitive
claims of the different Ministries on
our slender resources, both external
and internal. The hon, Minister tried
to make out a case that they had tried
to procure as much funds as possible
from the Planning Commission. But
I must confess that at the end of his
speech I was convinced about his help-
lessness rather than the justification of
the resources put at the disposal of his
Ministry. He asked where the funds
are to come from, and enumerated
several items which were essential
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Of course, all of them are very im-
portant. But I wish to put him one
question. Have we not strained every
nerve to earn more foreign exchange?
We have got so many schemes of in-
dustrial expansion. Is not shipping a
factory which goes into production on
the very day on which it is purchased
and starts earning foreign exchange
on the very day. Other factories take
a lot of time to go into production
after their foundations are laid and
they are started. They take a lot of
time to earn foreign exchange. Ship-
ping is the only industry which starts
earning foreign exchange on the very
next day. History is going to pass a
very severe verdict on the present
Ministry for not procuring enough re-
sources for building up the shipping
industry in this country. I am so sure
about it. As has been pointed out by
several hon. Members it is rather very
sad that we are wasting away so many
crores of rupees of foreign exchange,
because we cannot procure sufficient
funds for this very vital and important
aspect of development.

This immediately brings me to other
problems. The hon. Minister referred
to intermediate ports. We have also
got the Report of the Intermediate
Ports Committee. 1 think he should
pay more attention to those areas which
are removed far away from coalfields.
There are areas which are experienc-
ing a log of difficulties because of the
long haulage of coal from the coal-
fields to the western coast, and we
know that so many factories are going
out of commission and getting closed
because coal cannot be brought. So it
s good that the hon. Minister is now
giving some consideration to the deve-
lopment of intermediate ports. In this
connection I would request him to pay
special attention o the intermediate
ports of Saurashtra and Gujarat. These
are far removed from the coalfields
and, as I said, 50 many factories are
being closed because coal cannot be
procured through railway wagons.
Even in the eastern region coal shor-
tage is felt; so what to talk of the
western region which is far away?
The hon. Minister should therefore put
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adequate funds for the development of
intermediate ports like Nowlakhi, Bedi,
Verawal, Porbunder, Bhavanagar and
others because they will fulfil a very
useful purpose. The hon, Minister is
making available more ships for mov-
ing coal. But that is not enough. He
has to rationalise the freight, because
merely asking the industrialists to
move coal from the coalfields by stea-
mers would be very costly. So the
hon. Minister must give some subsidy
to those persons who import coal
through these ports, and unless that is
done, I think it would be very costly
for these industries to run.

19 hrs,

I would request the hon. Minister to
develop the roads in those areas also,
For instance, the national highway in
Saurashtra from Ahmedabad to Kandla
and from Ahmedabad to Porbunder is
languishing for so many years. Papers
get passed between the Centre and the
States, this plan or that design is not
approved, and for the last six or seven
vears this national highway could not
be completed. The result is that even
the State does not improve some of the
roads. The roads are in a very bad
plight. The hon, Minister should take
up the programme of building the na-
tional highway from Kandla to Ahme-
dabad and from Ahmedabad to Por-
bunder. He should see that all the
formalities are observed as ecarly as
possible and that it comes into being at
an early date,

I would also request the hon. Minis-
ter 10 extend the national highway
from Jetpur to the Gir forest. The
Gir forest is the only place in India
where lions can be found, and this
will promote tourist trafic also. It is
not far away and if a diversion is taken
this can easily be done. As a result of
the tourist traffic that we would attract
we would be able to earn some foreign
cxchange by this.

Then [ will put in a suggestion for
a Posts and Telegraphs Circle for
Gujarat which is now a separate State
There are a lot of difficulties there
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[Shri Oza]
Unless there is a separate circle, the wTfRa a7 f&d d, arfte Sy 1 afar
dministrati achine i1l be . . . N
e apeq rative machinery wi not % U¥TST @A & YT P omd o
fore a<g #Y A0 Fifeeegud § vk i

I do not want to go into so many
small complaints in regard to posts
and telegraphs and telephones. So
many friends have related sad stories
in that respect. So I do not want to
dilate on that. But unless there is a
separate circle, I do not think the ad-
ministrative machinery can be geared.
Close supervision and inspection are
required. It is under consideration,
and I hope the Ministry will take up
this matter and finalise the proposals
as soon as possible,

Sir, I have so many other points to
make, but looking to the time I will
conclude with this,

St gEw  (FPTIr) 0 IITeAW
wgw, 9 W W wrard g v o A
A T &7 oAy fay & aga @
ATATH FATE TH & | FT OF AT
wreg A fafry S awf 2 sk &
wwwar § 6 ag oo N qegw A g
g%z ®rea fwx @@ § 9 ey
fratfea g 77 9, It § weai & ar
¥ g, ar TrharEl W areeTd F R A
fIgadvga I § | Fagwd
wAT AT E % TR T OF a3
A TIT FT MR A G §, AT
gl a<w afal & SN Y deT Sy
FOrA & ar § wpfoad v § el o
feqrédiesr a1 feqredies wq-wrfwfag
qFT FH A1 T § | W q_T § qF
AT wEEr 4 gy g fady oqr
fr gy dre wifwfaw & afaw 3 w
w3 faar g, Ffer & wwwa g
e #ga< ag & fF o= o wifwfaa
¥ zfmgrit fgy d-—%g a9 =
uifefee & cfmm & = 7wk
Ly feqréden a1 fearddes @

TRTE EIHT &, A 9T A @ AR 9T
faferdhin  wfuw ae ¥ @@ & s
w4 TF qadte w2y ar fagr a@
T W GO TR A ¥ agw
TR wgfaaa ) o )

TFEET & A § § OF ara 8%
%g T ATgAT § | AN WK fegfr w0
TF 74T fSrey e Taede A aqaT @
AR TG 9 IA9  EEET T weA
qeTferdt & fag o FRed THew
@ @ 7g foraet It arearg § Sk
TqI @ § | ot aeatg e &
aneft & It § vl oSy far
star & 1 after garh Y F TR
7 ag quT A Wt E qwer Adar
7z & & agr ax ¢ sl omr Y
TR £ | W AR £ i g F i
H UF WQHT FT TOATHT QT 97 | SHEY
IEF AET TR qAeArg A€ e o
I WL AT | 7 Awfaw A W1 W
AT X ART AT A€ e & | T8 U
w13 JEd A% IT WA §, fg% AR
T & fa € qwa § 1 F g g
g WTIRT SGaed THTIw ady §) ot
VT i & 4

" q g N S U
aasag faamT Srgat g | 9w W W

Hagggdgead 1o g 7 v

T TR IHAT AT &, ATH H &
AT TEATE, AT Y gAHY TT T T
JEAT q¥AT § W ITET N FTH £ A
wga wfsT & | & e g fe oy
FreaTg # WY WNW e W
wfgd | W g 7g & R frad sda
T F @ § 0T TAT Y WY e
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greg 3 § WK Iy wfeT & fag
TR wgd § i o o ot | wa
¥ I ot wfaw £ Ay wfepwe T
# g g e sfepwe wfew w1 sy
BT 9 ATAT ST W IHHY AT ey
¢ Tae i agrT Sy |

wraew 9 gfa™ § o fag
& A Y, A &F W &S, qTReT
T(AF W, {ooo W, TWH WY awiw
wToeY § T 1T arfe gt o v
%ﬂewrmqywmmw
TEATAGE |

whrer X g Wi e Al 9%
QUYL T A TATHT J, IA® A1 A
# §9 wgT WIE | g 9% S
wimay F7 ¥ fag & ¥ g 6
v wam R NI QI
aw g U § EfeT T wir aw
em wivT agl fag g & 0 o
fafae s+t & o 72i &, S0
@R aga aew@ g Afew wft o
Fg 1 A g1 arar § 1 gAY avE & Y
1% gw w1 mfefew § o w5t
&1 & fog wom A A 2 R, 9w
14T &, ¥fwa wmiY % QY A qER
Fag Y, @ @ A ngAr
fr ga a1t wrowr fagie @Y7 @ e
F4T 18T |

gt a% QTF F AW &, AW A
Tgd gEl ARG A @ oI ofing
¥k ¥ o owefeaw ofag &
3% ¥ 5g 7 wF) § AR A wraw w7
g P 9 &Y a7 o e o 1
# oF QU oF AT g IE T FY
ofar t greRfaas ¢ 2T §g &0
TIT | wraw % Ehfaad 3 9 R0
dret g ST amaT § w9 fod
frerelt 8, Sud IR qw Fafeew
mafage fear § 1 397 v & fr dewe
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VT AFE N s ofigrac e
R & s 9 T O wfed,
Ae-fegaey §3 Ao § SqmeT & HEw
< o ¥f-feamw « fiowr & ey
FTEY TC | q A IgH a7y w4 g,
gawr aaeiy w3 fegr oy wifgd o
Afer o T aq & gg oy
arear g f& gy wge dat pwl &
fag &t v & Afie oY agrdr e
TET I TE TN ©TH g FT qwar §
v I ®w § oy fewee wmTan
wer wifgd | g aT ot o fe
#i7 e wgfades € oft e §,
79 BIER F WITH) FF AT Z0T WX
¥ argar § wEw) wrer w3 frar ong
T "T9q a97 fem A agi o7 Aoy
Frgemp Ena § i aff | Tw
grrRfaas ofe &% § fowwr
7 ft dvax g | gEw ot e atw o egr
fragon sgw § ag e & fag ot
S gafer et e F A .-
agar & | wTT Ewr agt 9T o W
& £ wiferm 8 7€ 4 I ferwaiie

T @ T g

femmer w7 ot gemer § wy W
mAdz & Wyt § o g ft ot
gaTeT § 1 & ol & wrT § Wi ey
M g d ar Qe ag A
e e ¢ amg fefew
feorerer w3w & § o agt & wimyg
g o ¥ e e § A A
fear woeor aym § 1 aEi & OF %
1T &G R WG W e A g
oY | G AT T AN AR G A A
wTE, oW ww v venfe qIv aft awn
§ 1Y Wit Twgr awgT @ awg
§ wgt ax qAT ¥ wegwar § o qgH
" a7 f5 @ g fgmrew ®) aAA
wifgd a7 dow ARz W ) WgE
v & ATy e wer o ag S
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[*hrgw T
grnifs 2 gu femsa Ruw F & 1 3w
e 1 a9z 94 A7 | A I IO

fe @ QFf g oY § s fog wrf
sgaeqr 74Y 21 7 § 1| & A w7Ar
g g 98 i TR amgr F N Q@
g« & AR sl av fagr o
& 7373 ¥ g 1+ oy A oo
Eqw &, ag ardy & arr sy S+
areft &, fermwerr aff o awd @ a¥w
R AT Qg A g 1 & A=y FAT
g fF o 91t wrasr s s e
arfyd |

TF O%F § AT TBAFIC § ot
W a8 Aqee g Aw@T L q &
HOH OF qIF AT & Foo I A
T ¥ F.I71 AT FJ1 § Fifew, g6
AqAT 3T FAMAT AT | I AT
w2w 1 feh } o feaa & «@rg
IFFT NEC ATAT § A ITHY qIA
Ig% g 7rq 7afY § | frgeara frea
Y 7 Y § AR A aF A7 74
T | I TA@ TatdT #Y OF 69F
G N frwferas n W@
wq FIfw & ammd, EF W OF
agas grix @A faar sng O S 7@
arer i §, ag oF afes a7 s
TR AR & gErT 3T g g fF A
®IZ ¥ §7, §¢ ¥ 00, FN  BfF
uw Amaw gd @ fem s W
&® arg f aq Hfw § araE w1
ot gfY & nfwer w3 forr s )

= & gordl @Y TwE A wrER
WY ST g aw T § wda
w1 ¥ Y /), {8 g e ma 9w
AAIAE FA A T4t § O X |raw w7«
g fe o gurr 43 frg § 91 o2 faww
fwar rgm 91X 37 WA § AR
e A stgdY )
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Mr, Deputy-Speaker: How many
more hon. Members want to speak?

An Hon, Member: Only two,

Mr. Deputy-Speaker: Dr. Melkote,
and Shri Padam Dev.

Shri Bishwanath Roy (Salempur):
He does not want to speak,

ot @qu Ix (S71) Ao
Srgar § Afew gfw I aga g m |,
wWas. ...

Mr. Deputy-Speaker: I can assure
the hon. Members of one thing. If 1
get their names recorded in the pro-
ceedings, they will have prior chance
during the discussion of the Finance
Bill. That is what I can assure Dr.
Melkote, Shri Padam Dev, Shri
Bishwanath Roy, Shri Subbiah Amba-
lam and Shri Liladhar Kotoki. All
these Members shall have prior chance
when the Finance Bill is discussed.
Now I call upon the hon. Minister,

The Minister of ‘irarsport and
Communications (Dr. P, Subbarayan):
I trust after this very long debate, you
do not expect me t go on for a length
of time. But I would like to thank
hon. Members who have found some-
thing to congratulate us on the way
this Ministry has carried on jts busi-
ness during the past year.

Shri Mubhammed Elias (Howrah):
What about those who have criticised?
Will they not be thanked?

Dr. P. Subarayan: Of course, ] know
my hon. friend, Shri Muhammed Elias.
But I do not count him among those
who complimented us. 1 know what
party he belongs to and what he is
capable of saying also.

Mr, Deputy-Speaker:
might be done tommorrow.

The rest

19.10 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, April
7. 1961/Chaitra 17, 1883 (Saka).





